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Monday,

The Lok Sabha met at Eleven of the
Clock.
[Mr. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
s Ay fasian i w9 & fee
faqait sgrl w1 @0 v
&
... J S e e
269wt oraa ferg ferariel
a1 sfacen welt ag T 1 FA
4 fF :

(%) 71 WA ww AT H
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frdz g@ & 35 fRWMr ol &
yav 7 PR A F qr R A
sFw § o
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g saaeqT A wiaw gy w7 &
™ o AW

() =t @ qF At 1 g
HEMAT IFT 9T F wE F @t
F1 YL Tt ot faaroeiia & 7

The Deputy Minister in the Minis-
try of Defence (Dr. D. S. Raju):
{a) No, Sir.

(b) arfd (c). Steps have been taken
for the purpose of strengthening the
security of the Andaman and Nicobar
Islands. Measures for the accelerated
development of the islands are under
consideration.
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ot AFTIAT A FHTATAT
# & gaTaR yofe gog | & s
et g f5 | awT & g aw
1 77 fem @ fs @ ame @
ar ? g fawEre v oang w
qERT R Fra gET S AT &
Fa1 wfaFaor gar ?

The Minister of Defence (Shri Y. B.
Chavan): The House is aware that 1
had recently made certain mention of
certain submarines in that area. That
was, of course, on the basis of the in-
formation we had, and it was only
because of that that we had to take
certain precautionary measures

Shri Hari Vishnu Kamath: Any
Chinese submarines?
Shri ¥. B. Chavan: No. It was

because of that that we have started
taking certain precautionary measures
and those precautionary measures are
being pursued.

st wwTIRE sreY: foe 3w A
ggfami 4t a1 fam o & Sy
e &@raT &1 wfaweo /A o
AT 9T FT 94 39 & ATE F FCHIC
Tt qar =1 8 afz &, 91 7= 9% Ay
oY gATR WTHTT IO I Fraew A
7o faamdt sTaf g ?

Shri ¥. B. Chavan: No, we have not
taken up this question with any other
cuuntry as such, because we had .ot
any conclusive evidence as to what
country this particular group of sub-
marines belonged to. But we had to
take note of certain things and we
had to take certain preventive mea.
sures, and we are taking those mea-
sures. So, it is a positive question.
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Shri Y. B, Chavan:
“Yes',

Shri Kapur Singh: May 1 know
whether any definitive claims on the
Andamans cluster of islands are
known to have been advanced by
Indonesia?

I should say

Mr. Speaker: That would be a
different question altogether. Here,
we are only talking of the Andaman
and Nicobar Islands,

Shri ¥. B. Chavan: No. Otherwise,
I would have answered it.

Shri Kapur Singh: Does it mean
that the question is not important or
that it is not relevant to this parti-
cular question?

Mr, Speaker: It is not relevant to
this particular question. 1 agree that
the question is otherwise very impor=
tant.

Shri Kapur Singh: Is it impolitie?

Shri Hari Vishnu Kamath: Have
Government received reports from
intelligence or from other sources,

native or foreign that the Chinese
Government are building a naval base
with the assistance and co-operation
of the Indonesian Government in
what they call the Indonesian Ocean
region, but which is really the Indian
Ocean region, and if so, has this fact
been given due importance by Gov-
ernment when formulating their naval
defence programme and  security
arrangements in this region?

Mr. Speaker:
this question.

I am not allowing

Shri Hari Vishnu Kamath: The
question might be allowed to be
answered because it relates to security
arrangements.
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Mr. Speaker: The main question
relates only to the Andaman and
Nicobar Islands.

Shri Hari Vishnu Kamath: I am alse
referring to that region only.

Mr. Speaker: But he had referred
to something else in his question as a
preface. .

Shri Hari Vishnu Kamath: The
Andaman and Nicobar Islands are in
the Indian Ocean, and I am also refer-
ring to that very region, and I am
asking about the security arrange-
ments in that region.

Mr, Speaker: I am sorry.

Shri Hari Vishnu Kamath: The
Andaman and Nicobar Islands are in
that region, and I am asking about
that region only. Part (b) of the main
question relates to security arrange-
ments in that area. You may kindly
vead once again part (b) of the main
yquestion. I have got some information
in regard to this, and I want to know
whether it is correct, that the Chinese
are building a naval base to there,
und whether we are going to counter
this threat, and whether we are
having proper security arrangements
in the Andamans region?

Mr. Speaker: It is not the whole of
the ocean that is involved in this
guestion,

Shri Hari Vishnu Kamath: The
Andamans are in that region.

Shri Kapur Singh: Since it is a
neighbouring country, we are interest.
ed in the information.

Shri Hari Vishnu Kamath: You may
kindly see part (b) of the main
question . . . .

Mr. Speaker: I have seen it already.

Shri Hari Vishnu Kamath: You
should not be so narrow in your
interpretation. I do not know how

you could be so narrow in your inter-
pretation. It is rather strange. In
that case, the Question Hour will
become ineffective.
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Shri ¥. B, Chavan: Even this ques-
tion was certainly attended to with
great care. As the hon. House is
aware, I had given certain informa-
tion here about the seizure of certain
fishing boats also. They were seized

and their crew were interrogated very
closely and we got certain information,

It is not that the question is not
being looked into. But 1 do admit
that certain further efforts are also

necessary.

Dr. L. M, Singhvi: May I know
whether as part of our defence pre-
paredness and policing of the high
seas particularly in this region, it is
contemplated to build our own sub-
marines?

Shri Y. B. Chavan: We are thinking
of purchasing submarines.

Nagaland
+
[ Shrimati Savitri Nigam:

Shri Surendra Pa] Singh:

Shri Raghunath Singh:

Shri P. C. Borooah:

,270__; Shri P. R. Chakraverti:
Shri D. C. Sharma:

| Shri Ravindra Varma:

| Shri P. Venkatasubbaiah:

\\Shri Basumatari:

Dr. L. M. Singhvi:

Will the Prime Minister be pleased
to refer to the reply given to Short
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Notice Question No. 6 on the 17th
December, 1964 and state whether
Government have since decided to
deal with Nagaland problems through
the Home Ministry instead of the
External Affairs Ministry as Nagaland
is an integral part of the equntry?

The Parliamentary Secretary to the
Prime Minister (Shri Lalit Sen): Gov-
ernment have accepted in principle
that Nagaland being an integral part
of Tndia, matters relating to Nagaland
fall outside the usual scope of the
functions of the External Affairs
Ministry. However, in the context of
the present situation  Government
consider that a change in the existing
arrangement would have to wait for
the time being.

Shrimati Savitri Nigam: What are
the difficulties Government are facing
in implementing the demand made on
the floor of the House so many times?

The Prime Minister and Minister of
Atomic Energy (Shri Lal Bahadur
Shastri): I shall not like to go into the
reasons. But as the hon. Member is
aware, there are some talks etc. going
on. As the reply itself says, we have
accepted it in principle, It is purely
a question of time. We will do the
needful.

Shrimati Savitri Nigam: Has any
interim report been submitted by the
Commission? If so, what are the main
recommendations?

Shri Lal Bahadur
Commission?

Shastri: Which

Shrimati Savitri Nigam: The Naga-
land Commission of which Shri
Pataskar is chairman,

Shri Hari Vishnu Kamath: That is

different.

Mr. Speaker: Yes.

sit Tgara fag : wEdw
F AL AW F aIg AT AW FT
grerew ufeefadiy # ¥ ¥w afe g
gmafrgi 2 ?
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Mr. Speaker: The question is of
dealing with Nagaland problems
through the Home Ministry instead of
the External Affairs Ministry,

Shri Raghunath Singh: This relates
1o that.

Mr. Speaker: No. That does not

come in here.

Shri D, C. Sharma: May I know if
the gituation in Nagaland will not im-
prove immediately if Nagaland is
handed over to the Home Ministry
because in that case, Nagaland will
not become a playground for external
publicity and foreigners who want to
do all kinds of things there?

Shri Lal Bahadur Shastri: 1 do not
think what the hon. Member has said
is quite correct about intervention of
foreigners etc. or of other countries.
I do not quite understand what he
meant by hi: question. But we have
already said that we have accepted
that it should be transferred to the
Home Ministry. It will be done at the
appropriate time.

Shri P. R. Chakraverti: In the con-
text of Shri Jaya Prakash Narain's
statement that the question of Naga-
land will take some time to settle, is
Government in a mood to take a
realistic attitude as a dynamic society
demands of it?

Shri Lal Bahadur Shastri: It does

not arise.
Mr, Speaker: No.

Dr. L. M. Singhvi: Is the continu-
ance of this Nagaland affair under the
External Affairs Ministry stipulated
to be one of the conditions for continu-
ing negotiations by hostile Nagas?
If so, is that the reason why Govern-
ment is willing to allow this to remain
under the External Affairs Ministry
for some more timne?

Shri Lal Bahadur Shastri: Nol so.

Shri Swell: In accepting the princi-
ple that Nagaland affairs will sooner
or later be transferred to the Home
Ministry, has Government consulted
the Nagaland Government in the
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matter? It so, what are the views of
that Government?

Shri Lal Bahadur Shastri: 1 have
had talks with the Chief Minister nf
Nagaland, and he has expressed his
views, He is not opposed to it as such,
yet he wanted to consider it further,
and he had a feeling that for the time
being it should remain where it is.

Shri Hem Barua: Is it a fact that,
since our Government are negotiating
for a political settlement with the
Naga Federal Government, the im-
pression has grown in Nagaland that
there are two parallel governments,
one of Shilu Ao under the External
Affairs Ministry and the other of the
Naga rebels; if so, may I know what
steps Government have taken ta
ensure their existence in Nagaiand?

Mr. Speaker:

Shri Hem Barua: To ensure the
existence of our Governmert. Because
there is a parallel government of the
Naga Federal people, I wanted tn
know what steps Shri Lal Bahadur
Shastri has taken to ensure his exist-
ence in Nagaland.

To ensur: what?

Shri Lal Bahadur Shastri: The real
government there is the State Gov-
ernment of which Shilu Ao is the
head, and T do not think there is any
nther government to which we give
recognition,

=t st T Aw : g9E AT

"EEE T WY Faeran i 9 79 aag

Y am g fow & Tz ag @ ffreh

®Y ZEFRT FWT | IAT AV AT ART

g g =W Ft | F fow T

TH R AT S AT w@E L FAE

argar g fF 3o & fao www £ &

Wt fraffa & maar @ o T @

TE T T TF Tg U HEEH

fafrey & ara @

st 9TR AT WD ARG L

1§ fraffa 78 & afsv a2 ==

3 5 g oaeT wE A ITF -

e gt
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British proposal regarding Multi-
lateral Nuclear Force

*

[Shri Hem Barua:
Shrimati Savitri Nigam:
Shrimati Tarkeshwari

Simha:
Shri Solanki:
Shri P. K. Deo:
Shri Narasimha Reddy:
Shri Madhu Limaye:
Shri Ram Sewak Yadav:
Shri P. C. Borooah:
Shri R. Barua:
Shri Yashpal Singh:
Shri D, D, Mantri:
Shri Basumatari:
Shri Krishnapal Singh:

Will the Minister of External
Affairs be pleased to state:

(a) whether it is a fact that Britain
has proposed a multi-lateral nuclear
force east of Suez as part of a plan
to protect Aslan countries following
China’s development of atomic bombs;
amd

T, £

(b) if so, Government's reaction to
ibis proposal?

BHADRA 38, 1887 (SAKA)
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The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) Government
have seen reports of such a proposal
but no official communication on this
subject has been received from the
British Government.

(b) Does not arise,

Oral Answers

Shri Hem Barua: May I know if
the attention of the Government has
been drawn to a statement made by
the French nuclear strategist Lt. Gen.
Gallois to the effect that the cost of
nuclear weapons is within the easy
reach of a country like India? In
that context, and in view of bellige-
rent China developing fast into a
massive nuclear power, Indonesia fol-
lowing in China's footsteps and Pakis-
tan also contemplating to do that, may
I know whether our Government have
reconsidered the desirability or the
urgency of manufacturing the atom
bomb?

Shri D, C. Sharma: Will he para-
phrase what he has sald?

Shri Hem Barua: I am ready to

repeat it

Shrimati Lakshmi Menon: The
Prime Minister has already made a
statement about our position with
regard to nuclear weapons,

Shri Hem Barua: First | wanted to
know........

Mr. Speaker: In view of all that he
has stated, which I cannot recollect,
ultimately he wants to know whether
Government has reconsidered its
policy on manufacturing atom bombs.

That is all. The reply is that the
policy of the Government is very
clear. That means that whatever has

beeh stated already, Government

sticks to that.

Shri Hem Barua: I wanted to draw
the attention of the Government to
the recent developments and the
statements made by the French
nuclear strategist about the cost of
nuclear weapons.
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Mr, Speaker: After hearing all those
latest developments if the Minister
says that the Government's policy is
the same, where is the necessity of
pursuing it?

Shri Hem Barua: She said that
Government had already announced
its policy. I wanted to know whether
Government was going to reconsider

that policy in the light of these
developments.

Mr. Speaker: Is that the second
question?

Shri Hem Barua: No, Sir.

Mr. Speaker: Then the second
might be put.

Shri Hem Barua: I wanted to know
why Government are not going to re-
consider their policy in view of these
new developments.

Shrimati Lakshmi Menon: Govern-
ment has no reason to reconsider .the
policy.

Mr. Speaker: Can she give any
reasons to him?
Shrimati Lakshmi Menon: Govern-

ment does not think it necessary to
reconsider its policy on this subject.

Shri Hem Barua: ihe Prime Minis-
ter is ready to give a reply.

The Prime Minister and Minister of
Atomic Energy (Shri Lal Bahadur
Shastri): There are various reasons
on account of which we took this
decision. This is a matter which has
international implications and we feel
that we should try to stop further
nuclear proliferation and in that con-
text it is necessary that we should not
ourselves go in for the manufacture of
atom bombs or other nucléar weapons.
As the House is aware this matter is
being considered by the Disarmament
Committee where we have taken up a
particular attitude and it is a matter
which should be considered at the
highest level in the world forum. I
think we have to pursue our own
policies; we can reconsider it of course
later on if there is any new situation
or development,
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Mr, Speaker:

Shri Hem Barua:
my second question.

Shrimati Savitri Nigam: While ful-
ly endorsing the Government stand
I would like to know what was the
context of the formal proposal which
was received by India and what were
the contents of that proposal and
which were the countries which were
ready to participate in this Force?

Shrimati Lakshmi Menon: I have
already said that no formal communi-
cation was received from the British
Government.

Mr. Speaker: With utmost respect
to the hon. lady Member, 1 may say
that her questions are also lengthen-
ing out and when we reach the end,
we forget the beginning.

Shrimati Tarkeshwari Sinha: May I
know whether the British High Com-
missioner went back to the United
kingdom in July, and whether he
brought some proposals, informat
ones, from the British Prime Minister
for the Government of India because
he had discussions  with  Mr,
Bottomley also and what are the
main features of the proposal which
he has brought?

Shrimati Lakshmi Menon: I have
already said that no formal proposal
was received from the British Gow-
ernment,

Shri Hem Barua: I may kindly be
permitted to put my second questiom.

Savitri Nigam.
I have not pat

Mr, Speaker: Both have been put.

ot vy formd: afardt ofmar s
s ofwar # goen gwer fEa
g aarg wf Y, wofed aw A1 XA
T TE afew AT TOrI BT T
FIT AN FT | TH F AGAT FH
3 war f& avET gmww o g0
FTOHIT & AT § o) w96 F AT §
faza yofsemmaram g ) ™
ferr & st Amgen 7 % ag 91
seaT wmT g, st &1 & @
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The Minister of External Affairs
(Shri Swaran Singh): The Minister
has already said that there is no pro-
posal put forward to the Government
of India on behalf of the British Gov-
ernment. About the other matter we
have made our position quite clear
from time to time that we are not
interested in any of these military
pacts. h

Shri R, Barua: What is the Govern-
ment's reaction to the proposal that
the dissemination of nuclear weapons
to non-nuclear powers in NATO
should be decided by mutual consul-
tations among the three super powers,
the United States, the United Kingdom
and the USSR? TIf so, how far does
it tally with our proposals regarding
the nuclear policy?

Shrimati Lakshmi Menon: Our re-
presentative at the 18-nation Disarma-
ment Committee has already clearly
stated that we would like to have
some  undertaking regarding the
transmission of nuclear weapons
technology to others. We haveput
forward five proposals seeking certain
undertakings regarding the manufac-
ture and the transmission of know-
ledge in respect of nuclear weapons.

st omare fag w7 fedr 3w
A 9 wEATT FY AT A &, AT FAa

FrE AR F TEAT AATE ¢

Shrimati Lakshmi Menon: This is
heing put forward in the Committee;
there is no question of accepting it.

Shri Krishnapal Singh: The Prime
Minister stated that the Govt. would
wait for the result of the Disarma-
ment Conference. That might take a
long time, In the meantime, our needs
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are pressing. Is that not a sufficiently
strong reason for revising the policy?
I think the British Government has
reminded.

Mr. Speaker: He is arguing now.

Shri Lal Bahadur Shastri: No, Sir,
I do not think it is time for us to:
reconsider or revise our policy.

Shri Daji: Was any such suggestion
made at the Commonwealth Prime
Ministers’ Conference which our
Prime Minister attended, and if so,
was it made clear to them by him
during the Commonwealth Conference
that we are not interested in a Soutn-
East Asia military organisation,

Shri Swaran Singh: No, Sir. No.
suggestion was ever made in the
course of the Commonwealth

Conference about this subject. Our
nosition in this respect is fully known
to the British Government,

Shri P. K. Patel: Our policy is not
to produce nuclear weapons. At the
same time, our policy is not to join
any nuclear pact, I want to know, if
we are attacked by nuclear weapons,
how we are going to defend ourselves.

Mr. Speaker: It is too wide a ques-
tion to be answered: how we are
going to defend ourselves.

st gesiere 9Ny : gW q-
frrae do9 dare A F 1 w@Tag
& g fF = g 39T gEenm g
@t 7 & 3w o ara feat do
§ gurdt wez wER ?

sft waoi fag : #rf oY AT A
a gf 1 e e v ¥
gH T &7 WA AE R |
Shri Harish Chandra Mathur: The

Prime Minister of the United KXing-
dom has more than once gtated on the
floor of Parliament and outside his
great concern regarding India’s
defence in the context of the explo-

sion of nuclear device by China and
in pursuance of this deep concern by
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the United Kingdom he has stated that
he is going ahead with this type of
agreement and so on. I want to know
by what right the Prime Minister of
the United Kingdom is locking after
our defence in this vital matter, in
this policy matter, without consulting
this Government, and do I take it that
the Government sees no reason either
to protest to the Government of the
United Kingdom in spite of this,
namely, that she is trying to shape
our policy on defence, and we have
nothing to say tp the United Kingdom,
or we have fakén no notice at all of
this? What are the reasons?

Shri Swaran Singh: The expres-
sion of opinion or concern about a
developing situation is not equivalent
to taking a hand in shaping the
defence poliecy and the hon. Member,
while putting it in that form, is
mixing up the two. We have explain-
ed to the British Government and to
several other friendly countries our
attitude in this respeet. This has been
stated on the floor of the House more
than once that if the main nuclear
powers are genuinely interested in
ensuring their non-proliferation then
they must think of some method of
reassuring the non-nuclear powers of
their safety if this race for nuclear
development continues ~We have
made our position quite clear. The
British Government or the British
Prime Minister ig not taking any step
and is not suggesting anything to us
to shape our defence policy. It is for
this country and for this Parliament
to shape the defence policy.

Shri Harish Chandra Mathur: 1
have no objection to anybody expres-
sing concern. "

question
The

Mr. Speaker: First the
took four minutes to be put.
answer given should be enough.

Dr. L. M. Singhvi: May I know
whether the Central Government are
in g position to assure the House that
in spite of its decision not to reconsi-
der this policy on production of
nuclear weapons, the national security
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of this country would not be rendered
unsafe?

Shri Swaran Singh: The Prime
Minister has said that at present we
see no reason to change the decision
that we have already taken not to
manufacture the bomb. If any new
situation develops, certainly the ecoun-
try can review the decision.

Dr. L. M. Singhvi: Is the Govern-
ment now prepared to give a categori-
cal assurance to the House that in
spite of the decision not to make
nuclear weapons, the national security
would not be jeopardised? That is
the assurance we want.

Shri Buta Singh: Do our govern-
ment realise that nuclear wumbrella
will mean satellite dependence?  Are
we going to abandon our sovereignty
or are we going to manufacture the
atom bomb?

Mr. Speaker: That is gnother way
of pursuing the same thing,

Shri Swaran Singh: We have not
accepted any nuclear umbrella. So,
the fears entertained by the hon.
member should not be there at all.
(Interruptions).

Shri Bhagwat Jha Azad: Though
the government has not received any
formal proposal, we have seen from
the press that such an idea is being
thought of by Britain. In view of the
known gympathy of Britain for Pakis-
tan and in view of the fact that we
have seen CENTO and SEATO, would
the Prime Minister make a statement
that we are not interested in the so-
called proposals for defence and Bri-
tain should not proceed with it, and
such mischievous propaganda should
be nipped in the bud?

Shri La! Bhadur Shastri: The posi-
tion has been made absolutely clear
and the British Government knows
our mind and attitude. We have been
against it and we will remain againat
it.
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Pak P.0.Ws. captured during Kuich
Invasion

+

[ Shri Raghunath Singh:
| Shri Vidya Charan Shukla:

Shri R. S. Pandey:

Shri P. C. Borooah:

Shri P. R. Chakraverti:

*272.{ Shri Baswant:

| Shri Narendra Singh Mahida:
| Shri Mohamn Swarup:
| Shri Harl Vishnu Kamath:
|. Shri Prakash Vir Shastri:

Wil] the Minister of Defence be
pleased 1o state:

(a) the number of Pakistan P.O.Ws.
captured during Pakistan's inva-
sion in Kutch border area of Indian
territory;

{b) whether any 'move has been
made regarding the exchange of pris-
oners between the two countries; and

(¢) if so, the broad features thereof?

The Deputy Minister in the Minis-
try of Defence (Dr. D. 8 Rajul: (a)
Five.

(b) and (c¢). The prisoners were
exchanged between the two countries
on l4th August, 1965.

Wt gma fag : uw wf feeg-
@ g aifseE A g a1 Agl,
AT oAt AN gt & oA FT omd
I ag 19 99T W F IqTF ava Tg
FrE FEATATL A7 AE AT 7

The Minister of Defence (Shri ¥. B.
<Chavan): Those people who have
come back are being questioned
about certain matters. I am not in a
position to make any statement at
that at this stage. But a; far as che
Kutch operations are conceraed, the
present position is that w2 have no
prisoners.

Shri Harj Vishnu Kamath: Is it a
fact that Flt. Lt. Sikka, whose plane
was shot down somewhera over the
Kutch area, was returned along with
other prisoners of war in a state of
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paralysis and if so, have any enqulr-
ies been made from him or from
other sources as to whether it was
due to the fact that the Pakistani
authorities, in whose custody he was,
deliberately poisoned him o drugged
him when he was in their custody, so
ag to return him in this helpless con-
dition?

Shri ¥. B. Chavan: The fact about
Flt. Lt. Sikka is that he was in a
stretcher condition. At least he was
removed from stretcher conditin s
when he was released from Pakistan.
But after he was medically checked
up here, it was found that his was
not a paralysis case,

Shri Harl Vishnu Kamath: What is
his present condition?

Shri ¥. B. Chavan: His condition is
quite good and normal. I have seen
the doctors’ examination report my-

self personally. Now he iz wunder
medical and further azitention.
Shri Hari Vishou Kamath: If I

heard him aright, he said, his coudi-
tion js all right and he is normal, But
now he says he is under medical
attention. For what?

Mr. Speaker: What was he suffer-
ing from?

Shri Y. B. Chavan: The medical re-
port says that possibly it may be
some sort of psychological shock.

Shri P. R, Chakraverti: Is it a fact
that the Indian military personnel in
captivity in Pakistan have been mal-
treated in a manner which goes
against all aceepted international code
of conduct?

Shri Y, B, Chavan: As I said, Sir,
I am getting further information
after questioning ete. If  there
is any further information
which I think I have to give, I will
give.

it gFTEIT WEt @ F99
= g # sfFwn w&E ¥ qoy TR
¥ o aTT 59 9% F Far 41 fF T
s gy A T §, T I
#r am far o g9 fufew & ot
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IT ® FEFTL AGI ¢ a1 AT A AT
Feq g f& wifeam 7 gwe §8 3@
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w9 e @ ge § e fwogd
areTd A @, afx g, A 36 ava
¥ g3 [T 94 F G § I FL
FH o oFwT 7

Shri ¥. B. Chavan: Well, Sir, there
are only two cases where we thought
they were prisoners. Now they are
found out to be missing. We are
making further enquiries about them.

ot wiwre sTe A afeeE
Fgmt frad a6 Aed § o owe
TR & T mR At §B A
g7

W AREA : 4 A1 TRIT Fal |

oft giwrT w1 da v fAAT AR
qAATE, FrT AR AT |

WOW WEleW : dg draTs fHer
g

Shri Y. B. Chavan: The number of
missing Indian personnel in Kutch
border wag 38 comprising the follow-
ing: Army 19 and Police 19, Out of
these 36 have been accounted for in
the exchange of prisoners on the 14th
August, 1965.

st mmaw fag o oFER A
™ A # gfaar & g R gwy
#fedt &1 a9m &zt W g @
g1 & #fgdi &1 awq g@ri ng &
FATR? T GOHITH 59 AL K WS
aFtaet frarg ?

Shri Y. B. Chavan: No, Sir; 1 have
not got any information.

Shri Bishwanath Roy: I would like
to know whether any Pakistani
prisoner of war concerning the
aggression in Kutch disclosed any in-
formafion of their plan about the in-
filtration and aggression in Kashmir?
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Shri Y. B. Chavan; Well, as 1 said,
Sir, I have to examine this further
after interrogation.

Shrimati Tarkeshwari Sinha: May 1
know whether the Government has
enquired from the prisoners whether
any of them have indicated any in-
formation to the Pakistan Govern-
ment under duress nnd under harass-
ment?

Shri ¥, B. Chavan: That exactly is
under consideration. It can be
assessed only after full interrogation
is completed.

st o WMo faAmt : Mz
dfezz fawr &7 AaTdy F AU F QBT
AT A s # Wy A 7 ag w7 fw
A H1 A WiF T TIT GT AT T
TR 7 79 a@ &1 qar fAar g fw
FAFI T§ HZo ATF 0 FT T FT70
qr ?

Shri ¥, B. Chavan: This is what I
mentioned about the medical report.

Shri Swell: The Defence Minister
stated that the physical collapse of
Flt.-Lt. Sikka was on account of the
mental shock he received, [ would
like to know whether he has enquir-
ed from the Fit-Lt. as to what was
the cause of that mental shock 1hat
brought about his phvsical collapse?

Mr, Speaker: First the question was
put in Hindi and now it is in English.

Development of Goa as Naval Base

+
273 { Shri Hari Vishnu Kamath;
* 7\ >hri Bagri:

Will the Minister of Defence be
pleased to refer to the reply given to
Starred Question No. 622 on the 29th
March, 1965 and state:

(a) whether the firm of Consultants
has submitted its report on the deve-
lopment of Goa as a Naval base;

(b) the name of the firm and its
main recommendations;
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(c) whether these recommendations
have been examined and if so, with
what result;

(d) whether site investigations have
been completed; and

(e) if .ao. the outcome thereof?

The Deputy Minister in the Minis-
try of Defence (Dr. D. S. Raju): (a)
Yes, Sir.

(b) M/s. Rendel, Palmer & Tritton.
The main recommendations, so far as
the Navy is concerned, relate to the
development around the Alpargueiros
point, the Eastern half of the adjoin-
ing Vasco Bay being utilised for
berthing of longer naval ships and
the Vadem Bay being used as a small
ship base,

(¢) The report is under exami-

nation.
{d) and (e). No Sir,

Shri Hari Vishnu Kamath: On the
last occasion, the 29th March, in the
last Budget Session, the Minister,
answering a question on the subject,
said that “the British fi'lm of con-
sultants may take the help of Indian
firms also”. And, further, he =said:
“as far as consultants sre concerned
I feel they have to work within a
given period”. May I lknow which
Indian firms have been taken up by
the British firm of consultanis for tol-
laboration or for assistance, and
what is the period that has been fixed
for these consultants to Hnish their
work?

The Minister of Defence (Shri Y. B.
Chavan): T have not got the name,
unfortunately, of the Indian firm with
me here. As far as ithe period is
concerned, they were supprsed to
give some sort of an interim report in
the latter part of 1964, which they
did in September, 1964. The final re-
port was given by them in February
or March of this year. The report is
with the Government and it is under
examination.

Shri Hari Vishnu Kamath: Is this
naval base project in Goa being
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undertaken as part of an integrated
naval defence plan or as ap isolated
project, and if the answer be in the
affirmative to the first part of the
question—that this is part of an in-
tegrated naval defence plan—may I
know when this plan is likely to be
consummated?

Shri ¥, B. Chavan: Really speaking,
the problem is to make utilisation of
the natural advantages of thig port,
both for commmercial and nawval pur-
poses. The whole thing will have to
be looked at from that point of view?

Shri Hari Vishnu Kamath:
mercial purposes?

Shri ¥, B. Chavan: Both,
Dr. Sarojini Mahishi: May | know

Com-

- the reaction of the Government to-

wards the report submitted by the
Chairman of the Shipping Board
after his recent visit to many of the
ports in Southern India that Karwar
in Mysore can best be developed as
a naval base and Goa can best be
developed as a commercial port?

Shri ¥, B. Chavan: [ am not aware
of any sucH report because I have no
information about any other port. I
am only dealing with this port and
the report about it.

Shri M. R. Krishna: May 1 know
whether the Government of India had
at any time given thought to the
question of keeping ‘Foa under the
active control of the Central Liovern-
ment in order to develop it as an
effective naval base?

Shri ¥. B. Chavan: That question
is not under my consideration.

Shri Shivaji Rao S. Deshmukh:
May I know the likely financial out-
lay for establishing a naval base at
Goa?

Shri Y. B, Chavan: Rs. 8 crores is
the amount mentioned in the report.
But I do pot want to commit myselrf
to any particular figure because the
costs are likely to fluctnate and
change.
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Shri Basappa: What are the facili-
ties necessary for establishing a
naval base? Do those {acilities exist
at Goa?

Shri Y. B, Chavan: These are
matters of detai] and the report has
certainly gone into them. I would
not be able to go into those details at
this stage.”

Facilities by Ceylon Government for
Pakistan Planes

+
[Shri S. M. Banerjee:
| Shri P, C. Borooah:
274 J Shrimati Savitrl Nigam:
"7 Shri Rameshwar Tantia:
| Shri Vishwa Nath Pandey:
[ Shri C. K. Bhattacharyya:

Will the Minister of External Affairs
be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the faci-
lities granted by the Ceylon Govern-
ment to Pakistan Planes flying bet-
ween East and West Pakistan to land
at Ceylon Airports thus avoiding
flights over India and consequential
check by India over such flights;

(b) if so, whether Government
have sought any assurance from the
Ceylon Government about the nature
of planes, cargo and passengers, to be
allowed to fly over Ceylon by that
Government; and

(c) if so, the nature of the assur-
ances?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon: (a) Government are
aware that in"May 1965 one Pakistan
aircraft landed in Ceylon o) its way
from West Pakistan 10 East Pakistan.

(b) No, Sir.
(¢) Does not arise,

Shri S. M. Banerjee: May I know
whether any protest has been lodged
by the Government of India with the
Ceylon Government for giving per-
mission to land in Ceylon en route to
East Pakistan
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Shrimati Lakshmi Menon: No, Sir.
The Ceylon Government has every

right to grant or withdraw permission
as it likes.

Shri Hem Barua: On a previous
occasion, or rather occasions, when
Pakistan was flying her aircraft and
carrying troops to East Pakistan we
took objection and, as a result of that
objection, it was reported in the news-
papers that Ceylon has granteq per-
mission to Pakistani planes to fly to
East Pakistan via Ceylon. If so, may
I know whether our Government have
told the Ceylonese Government that
this is an unfriendly act?

Shrimati Lakshmi Menon: I have
already said that we have not said
anything to the Ceylonese Govern-
ment nor have we lodged any protest
with them. Ag I have already point-
ed out, the Ceylonese Government has
every right as a sovereign State to
give permission or withdraw permis-
sion for the laning of planes of
foreign countries.

Shri Hem Barua: Perhaps she could
not get my point.

Mr. Speaker: She has got it all
right; so did I. The answer has also
come.

Shri Hem Barua: Now the point is
this. The Pakistani planes

Mr. Speaker: He feels that it is an
unfriendly act,

Shri Hem Barua: I am sure you also
feel like that.

Mr, Speaker: The Minister says that
as a sovereign government it has
every right to grant or refuse permis-
sion for the landing of planes of
foreign countries,

Shri Hem Barua: When our enemies
are given permission

Mr. Speaker: Now he is arguing.
That is a different point.
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State Informatiom Ministers’
Conference

‘.,}_
Shri D, C. Sharma:
Shri R. 8. Pandey:
Shri Yashpal Singh:
Shri Surendra Pal Singh:
*275. { Shri Naval Prabhakar:
Shri Hem Raj:
Shri Onkar Lal Berwa:
| Shri Gulsham:
| Shri R. Barua:
| Shri Bagri:
Will the Minister of Information
and Broadcasting be pleased to state:

[
.|
|
i

(a) the main recommendations made
at the Conference of the State Infor-
mation Ministers which took place at
New Delhi in May, 1965;

(b) whether Government have con-
sidered those recommendations; and

(e) if so, the nature of the decision
taken thereon?

The Deputy Minister in the Minis-
try of Information and Broadcasting
(Shri C.R. Pattabhi Raman): (a)to(c).
The Conference of State Ministers of
Information held on May 7, 1965 dis-
cussed various problems of publicity
coordination relating to the beorder
situation, tie food problem, rational
inlegration, family planning, ~ic., and
made suzgestions for the guidance of
publicity personnel in the Central and
State Goveinments. A siatemen.
containing the main recommendatione
of the Conference and the aclion taken
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to implement them is laid on the
Table of the House. [Placed in

Library. See No. LT-4667/65].

Shri D. C. Sharma: [t is mentioned
in the statement:

“Adequate listening facilities
should be provided in the border
areas.”

What fur:her facilities have been pro-
vided in the border areas of Jammu
and Kashmir, Punjab, Manipur and
Assam?

Shri C. R. Pattabhi Raman: As is
mentioned in the statement, a high
level committee with the representa-
tives of the Minisiries of Defence,
External Affairs, Home, Prime Minis-
ter's Secretariat, Border Security
Organisation and the Planning Com-

mission has been set up for giving
policy guidance. That has been
strengthened.

Shri D. C, Sharma: 1 wanted to
know what additiona] facilities have
been provided. The State Informa-
tion Ministers spend so much time on
discussing the things. I have not got
any information in regard to that.

The Minister ¢f Information and
Brodcasting (Shrimati Indira
Gandhi): Certain new stations have
been set up and transmitters have
been moved from other areas to the
border areas.

Dr. L. M., Singhvi: May I know
whether these recommendations were
made after the Stale Ministers were
apprised of the twe interim reports
submitted by the Information and
Broadcasting Ministry and, if they
wereg not so apprised, what are the
reasons for not apprising them with
these interim recommendations?

Shri C. R. Pattabhi Raman: The
Conference was on the Tth May, 1965
and subsequently the Information
Dirertors met on the 8th, So, one of
the reports had already come—if I
remember aright- and actually wvari-
oug guide-lineg are given to them.
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There were deliberations in regard to
various items.

= gyaTe fay ;T @ aeR
A& ¢ fawfor &Y § fF o
gfear fedt w1 same@T agw G
F AT gAY § 9T & W 3w faw 2w
& Tavie A1 fedw & art & areim
& §F foag wrf S < ary ?

st e wid ;a9 faagy &
HAT AT a9 graT & |

Shri Hem Raj: May I know whe-
ther more than 50 per cent of the sets
which have been provided to pancha-
yats are lying idle because there is no
repairing arrangement either by the
State Governments or by the Central
‘Government? May I know what is

the Central Government going to do
-about it?

Shri C. R. Pattabhi Raman: The
figure is not so much high. It is quite
true that so far as battery sets are
«concerned, where the villages are not
-served with electricity, we have this
trouble. We have to have technical
men who can do repair work. Actual-
ly, we are also endeavouring to get
teachers also to know about the rudi-
ments of the working of the sets. The
situation has improved.

sft WiwTT w770 : T TAH
uITH FY FAT AN a9 g e e
FNM A @A E ) FT T oEEW A
qfeadw w<x & fom #1f o qETT
gratr § 7

staat ffa wiey ;o gaTt @i
o & fou feeret foasd afe & gt
sy ®w § fram sl & ae
& fF %19 o1 awq AT glaar &1
JE & AfaF Ag wAHA @I T 2 |
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#F faeet 2w ¥ 99T ATEFTEE FTHAAG
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Shri R, Barua: May I know whether
any arrangement has been made to
impart purposeful training to the offi-
cers so that the Plan publicity could

be made more effective and sophistica-
ted?

Shri C. R, Pattabhi Raman: As 1]
pointed out, after the Conference, the
officers, the Information Directors,
met. There is a continuous corres-
pondence going on, as to what has
been achieved, between them and the
officers here. There are suggestions
from there and there are suggestions
from here. That is taking place all
the time,

Shri Tulshidas Jadhav: In the state-
ment, against item No. 14 it is stated:

“The Conference laid down a
few specific directives for the
implementation of the publicity
campaign for national integration”

1 want to know what are the specific
directives.

Shrimati Indira Gandhi: They have
recommended that the present Publi-
city Group should go into these mat-
ters. But, as a matter of fact, since
then there is an Emergency Commit-
tee of Secretaries and they have been
laying down the guide-lines.

Shri D. C. Sharma: It is said that
Citizens Councils should be formed in
importany towns ang cities. May I
know in how many cities and towns
these Councils have been formed and
what are their functions?
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Shri €. R, Pattabhi Raman: It was
the suggestion of the Prime Minisier
at the time of inauguration of the
Conference that there should be a
Citizens Council of important people
in every locality. We are informed
@s t0 what is worrying that particular
locality, whether there is regional
imbalance, etc. So it is no: such a
purposeless  Council as the Hon.
Member secems to think,

Shrimati Savitri Nigam: During the
last session when the gquestion that
listening facilities shou'd be provided
to the border areas was raised, the
same reply that action was being taken
was given. I would I'k» to know why
the recommendations of the Committee
which has submitted two long reports
on this subject—on rural and border
ereas—have not been implemented so
far and why they have not been laid
on the Table of the House?

Shri C. R, Pattabhi Raman: It the
Hon. Member makes a visit to these
areas, he will notice that quie a lot
iz being done there, apart from publi-
¢ity units,

Mr. Speaker: Ladies should be evic-

ted from the border areas and not be
sent there.

Shrimati Savitri Nigam: My gues.
tion has not been answered,

Mr. Speaker: He wants vou to visit
the border areas; 1 would not allow
that.

Shrimati Savitri Nigam: I want an
answer to the question which I have
put.

Shri Buta Singh: In view of the
fact that Punjabi language is spoken
on all the sides of Indo-Pakistan
border, may I know whether Govern-
ment is considering the proposal of
making the All India Radio, Jullun-
dur, a primarily Punjabl radio sta-
tion?

Shrimati Indira Gandhi: We are
wonsidering this.

Shri Hem Barua: May I know whe-
ther the Government are aware of the
1035(Ai)LSD—2.
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fact that China is broadcasting all
sorts of anli-Indian propaganda
through numerous transmitter stations
all along the northern frontier for
consump ‘ion by the people in Assam,
Nepal, Nagaland, Manipur, etc, and
if so, whether this aspect of the pro-
blem was discussed jn the State Min~
isters’ Conference and if that was dis-
cussed, what steps or actions Govern-
ment propose to take to counteract
Chinese propaganda in these areas?

‘Shrimati Indira Gandhi: The Hon.
Member knows that our major defi-
ciency has been that we do not have
powerful enough transmitters.

Shri Hari Vishnu Kamath: You still
don't have them!

Shrimati Indira Gandhi: They are
in the process of being manufa:tured.
We hope that we will get them soon.

Shri Hem Barua: In order to coun-
ter Chinese propaganda in these areas
—Assam, Nepal, Nagaland and Mani-
pur—you do not need extra {ransmita-
ters. With the transmitters that we
have already, we can do the propa=-
ganda. 1 want to know whether that
amount of propaganda has been done?

Shrimati Indira Gandhi: In reply 10
an earliep question, I have stated that
we have movegq transmitters to all
thet» border areas and that we are
doing the best that we can with the
exis*ing material.

Shri Jashvant Mehta: Against the
recommendation regarding community
listening sets, it has been stated that
a few State Governments have already
get up efficient organisations for this
purpose. May I know how many
States have set up these organisations
and how many have not?

Shrimati Indira Gandhi: Two States,
namely, Assam and Rajasthan, have
not set up these organisations.

Shrimati Akkamma Devi:
a recommendation that a
Co-ordination Committee should be
set up in every State. May I know
how many States have implemented
this recommendation?

There is
Publicity
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Shri C. R. Pattabhi Raman: Ex-
cepting Assam and Rajasthan, all the
other Siates have done.

Shrimati Renuka Ray: Apart from
the question of transmitters has any-
thing bezn done, particularly in the
eastern region near Darjeeling and
Sikkim, to coun'eract th= leaflets that
have, of late, been distributed by

China and Pakistan in the border
areas?
Shrimati Indira Gandhi: Our fleld

publicity units have been strengihen-
ed. and we have stepped up propa=-
ganda in that area.

! TR wgW@ i ¥ gEA
dfadt & aedem & w0 gefag a9
tag7 F19%7 & wvaw § W @l
g% 41 oiT gf 41 a1 9wE qva
¥ ot §3 aEeT I FA & ST ?

Shri C. R, Pattabhi Raman: The
main question does not rela'e to TV.

Shri Shivaji Rao S, Deshmukh:
May I know whether this conference
has also given its attention 1o this fact
about the existence of surreptitious
broadicasis by certain  anti-na’ional
elzments on international wave-
lengths awardad to them, and if so,
what the thinking of the conference
was on this?

Shrimati Indira Gandhi: As far as
I know, this was not discussad there.

Diwakar Committee Report

+

rsl:rl Vishwa Nath Pandey:
Shrimati Savitri Nigam:
Shri Hukam Changd

*276. 4 Kachhavaiya:

| Shri Brij Raj Singh:
Shri Bade:

{Shrl R. S. Pandey:

Will the Minister of Information
and Broadeasting be pleased to refer
to the reply given to Starred Question
No. 620 on the 29th March, 1965 re-
garding the Diwakar Committee Re-

AUGUST 30, 1963

Oral Answers 2550

port on the conditions of small news-
papers and state:

(a) whether the said report has
since besp submitted to Government;
and

(b) if so, its broad recommenda~
tions and Government's decision
thereon?

The Deputy Minister in the Minis-
try of Information and Broadcasling
(Shri C. R. Pattabhi Raman): (a)
No, Sir,

(b) Does not arise.
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Shrimati Savitri Nigam: Keeping
in view the difficult position which
many of the small newspapers are
facing, may I know whether Govern-
ment are intending to take some action
to providz some help to them, since
we do not know even now when this
committee is going to submit its re-
port? May I know what action Gov=
ernment are going to take in the
meanwhile to help these small news-
papers?

Shrimati Indira Gandhi: As I have
said, we hop> to raceive the report
of this commiitee by October. In the
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meantime, whenever any specific re-
quest comes to us, we do our best to

st e ot : o 3 T

meet it.
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Recognition of Viet Cong
*277. Shri Harish Chandra Mathur;:
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Will the Minister of Exlernal Affairs
be pleasad to state:

(a) whether any assurance and
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o1 w1t 7g far s @ afer fee Government of South Viet Nam re-
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Shri Harish Chandra Mathur: What
plac: have we given to the Viet
Cong in our efforts and proposals for
a peaceful set.lement in this area, and
what is the reaction of the concerned
authorities to the p.ace we have given
them?

Shri Dinesh Singh: We have not
given any place to the Viet Cong.
We have only said that to arrive at a
peaceful solulion of the Vietnamese
question, it will be necessary to talk
with the NLF.

Shri Harish Chandra Mathur: Has
there been any change in the attitude
towards the Viet Cong in coming fo
an agrezment over the dispu.e—the
aggression which is going on there—
by the wvarious Governments, the
Government of Sou'h Vietnam, the
USA? Are they prepared to taik
with thesz people or not?

—

Shri Dinesh Singh: The U.S, Gov-

ernment have already announced in

one of the proposals they have made

that they would have no objection if

the NLF is includ2d in the North Viet-
namese delegation.

Shri D. C. Sharma: Is the Viet
Cong only a military  organisation
which infilirates into South Vie'nam
and fights a gueri.la war there or is
it also a regularly organised govern-
ment which has its sovereignty over
certain parts of Vietnam?

Shri Dinesh Singh: V. C. s
the name given by outsiders to
the group of people who are car-
rying on the siruggle in South Viet-
nam. The main party is the National
Liberation Front. Viet Cong is the
name given to the fiighters there, not
by the NLF themselves but by others.

Shri Harli Vishna Kamath: Has
Government received reports that the
Viet Cong in South Vietnam is being
actively assisted by the North Viet-
namese Government as well as the
Chinese Government either by way of
soldiers or by way of arms and equip-
ment? If so has Government de-
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manded that this intervenlion by
North Vietnam and|or China in South
Vietnam must cease, whilg criticising
certain American action there?

Shri Dinesh Singh: The hon. Mem-
ber asked a similar question on the
last occasion.

Shri Hari Vishnu Kamath: That
doss no! matter. It was not answered
then.

Shri Dinesh Singh: The point is
that we are the Chairman of the Con-
trol Commission in Vietnam and as
such, we cannot make any general
remarks. Whenever g specific case is
brought to our notice we give our
findings in consultation with the other
members of the Commission. When-
ever there has been occasinn for us
to say that the NLF or the Viet Cong
have reczived assistance from North
Vietnam, we have done so. But we
cannot make a gzneral slatement.

Shri Hari Vishnu Kamath: I am
sorry the question has been misundor-
stood. He referred ‘o the Interna-
tional Control Commission. That is
a differant matter. I did not refer to
it at all. I referred to Government’s
utterances here,

Mr. Speaker: He brought in that
and said that as Chairman we cannot

issue general statements on that,
though we might fezl about it.
Shri Hari Vishom Kamath: The

Government here is different from the
ICC there. I am referring to the
India Government making a state-
ment. How can hg confuse one with
the other?

Shrimati Renu Chakravartty: Is it
a fact that the National Liberation
Front of Vietnam has now sway over
three quarters of Vietnam and that of
any szttlement has to be reached in
South Vietnam, the National Libera.
tion Front of Vietnam, called the
Viet Cong by the Americans, has to
be party to the decisions as the
party holding sway in the largest area
in South Vietnam?



2555 Written Answers

Shri Dine=sh Singh: It is true that
any settlement that has to be reached
can only bz reached in consullation
with ths NLF also. I cannot say what
area they centro!, whether it is three-
fourths or two-thirds, but they do
control a largs area.

Shri Ranga: Is it not a fact that
we recognise only the South Viet Nam
Governmant, and wa have never con-
sidered the nee? or the nzcessity of
recognising either op2nly or in-
directly the so-called Viet Cong?

Shri Dinesh Singh: We recognisz
the Government of South Viet Nam.

WRITTEN ANSWERS TO QUES-
TIONS

Expansion of Delhi T, V. Centre

( Shri P. R. Chakrave:ti;
278 .{ Shrimati Savitri Nigam:
' Shri Ram Harkh Yadaw:

| Shri Vishwa Nath Pandey:

Will the Minister of Information
and Broadcasting be pleased to state:

(a) whether the Delhi Television
Centre hus embarked on a new phase
in its expansion;

(b) how Government propose to
get over the difficulties of extremely
meagre equipment and modest studio
space;

(c) whether the West German
technicians who have besn in the
Capital more than once to study
India’s T.V. requirements have pro-
mised to equip fully the new studio;
and

(d) whether the new studio will
introduce entertainment programmes?

The Minister of Information ard
Broad -asiing (Shrimati Indira
Gandhi): (a) Yes, Sir. The fou-
times a wez=k service provided in the
evenings since 1st June, 1965 h-=:
been increased to a daily nnre hour
service with effect from 15th August,
1965.
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(b) and (e). A new Television
Studio has been set up in the All India
Radip Auditorium for whien the
necessary equipment has be:n sup-
plied by th: West German Govern-
ment. Their technicians have also
helped in the installation of the
equipment, More equipmeni is cx-
pectzd from West Germany in the
next few months, when it weuld bo
possib.e to further expand the ger-
vice.

(d) The daily Television Service is
of a broad-basad character consisting
of en'ertainment, as well as informa-
tion and education.

Restrictions on Employment of
Indians in Ceylon

Shri Mohammed Koya:
Shri S. M. Banerjee;
Shri Hokam Chand
Kachhavaiya:
o279 Shri Bade:
*) Shri Brij Raj Singh:
| Shrimati Tarkeshwari Sinha:
Shri Solanki:
l| Shri P. K. Deo:
( Shri Narasimha Reddy:

Will the Minster of External
Affairs be pleased to state:

(a) whether his attention has been
drawn to a report that the Uovern=
ment of Ceylon is proposing legisia-
tion to bar Indians from privale
employment;

(b) whether this matter has been
brought to the notice of the Ceyion
Government; and

(e) if so, their reaction thereto"

The Deputy Minister in the Minis-
try of Extermal Affairs (Shri Dincsh
Singh): (a) There has been ro cMi-
cial pronouncemant by the Govern-
ment of Ceylcn, that they are propos-
ing legislation to bar Indians from
Pprivatz employment.

(b) and (c). Dp not arise,
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Chinese on Indo-Pak Border

Shrimati Tark: hwarl
Sinha:

Shri Onkar Lal Berwa:

Shri D. C. Sharma:

Shri Maheswar Naik:

Shri Bibhuti Mishra:

Shri Sarj-o Pandey:

Shri Daljit Singh:

Shri D. D. Puri:

Will the Minister of
Affairs be pleased to state:

(a) whether Government are aware
that large numhsr »f Chinese are re-

*280.
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ported to have arrived at the
southern sector of the Indo-Pakistan
border in Khulna district; and

(b) if so, whether ths purpose of
their arrival on the border is to siudy
the strategy of the entire area?

The Minister of State in the Minis.
try of External Affairs (Shrima#f
Lakshmi Menon): (a) Thz Covern-
ment have seen reports about increas-
ed number of Chinese personnel in
certain areas of East Pakistan in-
cluding Khulna bordering India.

(b) The Government of India are
unable to confirm this.

Accidents In Jharla-Raniganj Coal
Mines

(Shri Indrajit Gupta:

| Shri Yashpal Singh:

| Shri Mohammad Elias:
Shrimati Renu

Chakravartty:

Shri Krishnapal Singh;

Will the Ministar of Labour
Employment be pleased to state:

(a) whether fatal accidents oc-
curred between the 28th May and
12th Jun2, 1965 at the Bhuchungdih,
Poidih, Bhanora, Chinakuri, IRana
and Ningha collieries in the Jharia-
Ranigunj area;

{b) the number of miners who lost
their lives in each accident;

*282.

and

(c) the causes of the accidents; and

(d) the steps taken to preven: such
disasters?

The Minister of Labour and Em-
ploym:nt (Shri D. Sanjivayya‘: (a)
Yes; except in the Bhuchunzrlih col-
liery.

(b) One each ip Poidih, Bhanors,
Chinakuri and Rana collizries ani
two in Ningha Colliery.

(c) Fall of roof was the cause in
all the accidents, excep' in Bhanoira
Collizry where the cause was sirixing
against haulage tubs underground,

(d) Surprise inspectionz are made
by the Mines Inspectorats to enferce
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strictly the provisions of the Minca
Act, 1952, and of the Rules an! Regu-
lations, made thereunder. Frosecu-
tions are launched against the default-
ing managements wherever mneces-
#ary. To promote safety ecaucaliun
and safety consciousness amongst
mine workers, a National Council for
Bafety in Mines has been set up.

Wage Board for Journalists and Non-
Working Journalists

Shri D. C. Sharma:
Shri Onkar Lal Berwa:
o233 JSM Sidheshwar Prasad:
Shri Madhu Limaye:
Shri Ram Sewak
1 Yadav:

Will the Minister of Labour
Employment be pleased to state:

and

(a) the progress made so far by
the Wage Boards for Journalists and
Non-Working Journalis's in submit-
ting their reports;

(b) whether the interim relief ra-
commznded by thz Wage Boards has
been paid by all the newspapers;
and

(c) if not, the reasons theref.r?

The Minister of Labour and Emp-
1oyment (Shri D. Sanjivayya): (a)
Both the Wage Boards have made
recommendations for grant of interim
relief.

(b) and (c). A statement showing
the progress of implementation of the
recommendations for grant of inte-
rim relief to Working Journalists,
based on the information received
from the State Governments which
are responsible for the implementa-
tion of the Working Journalists In-
terim Relief Order, is laid on the
Table of the House. [Plared in Lib-
nary. See No. LT-4668/65].

Information regarding payment of
relief to non-journalists is being
collected from the State (Govern-
ments,
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“Payment by REesult” Scheme

{ Shri Raghunath Singh:
Shri Solanki:
Shri P. K. Deo:
Shri Narasimha Reddy:
Shri Ram Sewak:

| Shrimati Maimoona Sultan;

281

Will the Minister of Labour and
Employment be pleased to state:

(a) whether it is a fact that Go-
vernment propose to introduce a
scheme, Payment by Result’ in the
Industries;

(b) if so, whether the opinion of
the working class has been sought;
and

(c) the details of the Scheme and
when it will be given effect to?

The Minister of Labour and Emp-
loyment (Shri D, Sanjivayya): {a) to
(c). A detailed scheme has yet to be
formulated and discussed with wor-
kers and employers before it is in-
troduced.

Payment of Pensions to Indians in
Zanzibar

*285. Shri Sham Lal Saraf: Will the
Minister of External Affairs be
pleased to refer to the reply given to
Starred Question No. 1031 on the

26th April, 1965 regarding payment
of pensions to the ietired Indian
Officers in Zanzibar and state the

progress made in the matter?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Sing): The Tanzania authorities have
since authorised the resumption of
payment of pensions including arrears.

U. N. Observers in Kashmir

*286. Dr. M. S. Aney: Will the
Minister of Defence be pleased to
state:

(a) the duties of the Observers
nominated by the U. N. O. on the
cease-fire line between Kashmir and
Pakistan-protected Kashmir;
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(b) whether they submit regular
reports of the violations and aggres-
sive acts of the powers concerned lo
the UN.O. Secretariat and whether
eopies of the reports are supplied 1o
Governments of India and Pakistan;
and

(c) if so, whether Government pro-
pose to lay copies of those reports on
the Table?

The Deputy Minister in the Ministry
cf Defence (Dr. D, S. Raju): (a) The
primary duty of the UN Observers is
to sup2rvise the obszrvance of the
terms of the Ceasz Fire Agreement
between India and Pakistan, They are
entitled to require that acts contrary
to the terms of the Agreement be
not commi.ted, or that they be recti-
fied. Finally, they have to award
violations against the offending party.
They have no power to enforce their
decisions.

(b) and(c). The Chiet Military
Observer intimates his award to the
Army headquarters of the couniry
against whom the violation has been
awarded.

It is understood that the Chict
Military Observer sends reports to
the U.N. Secretary-General in New
York, but the Secretary-General has
so rar not thought fit to make them
public. In the absence of information
about violations awarded against
Pakistan, it would not be in the
public interest to lay reports received
by us from the Chief Military Obser=
ver on the Table of the House.

ALR. Staff Artistes

[ Shri Hem Barua:
8. 7 Sbri S. M. Banerjee:

Will the Minister of Information
and Broad:asting be pleased to refer
to the reply given to Starred Ques-
tion No. 723 on the 5:h April, 1955
and state what further steps have
bern taken or are propased to be
tuken In the matter of giving better
amenities and service conditions to
the Staff Artistes of All-India Radio?
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The Minister of Information and
Brpadcasting (Shrimati Indray Gardhi):
A stat>ment is laid on the Table of
the Houss showing the further sieps
taken to improve the service condi-
tions of Staff Artistes of All india
Radio, in addition to those al:eady
enumerated in the reply to Starred

Question No. 723 on the 5th April,
1965.

STATEMENT
Allowances:

(i) Hill (Compensatory) Allowance
as admissible to regular Govern=
ment servants working at various
hill sta'ions has been sanctioned
for Staff Artistes with efle.t from
the 1st October, 1964.

(ii) Children's Educational Allow=
ance and reimbursement of Chiid-
ren's tuition fee have been sanc-
tioned for staff artistes in the
same terms and conditions as are
admissible to regular Governmend
servants, with effect from the 27th
May, 1965.

Leave:
Half-pay Leave/commuted leave
has been sanctioned for Staff

Artistes on the same tzrms a=d con=
ditions as are applicable to contrast
officers of the Government, with
effect from the 15th June, 1965.

Confributory Provident Fund:

Orders have since been issued ex=
tending the benefit of Contribu'ory
Provident Fund to Staff Artistes
with effect from the lst Octobzr,
1964, in lieu of the Gratuity pad
to them before that date.

Notice period:

It has been decid>d that the notice
period will now be 5 months in a
S-year contract, instead of 3
months.

Vacancies to be advertised:

It has been decided that all vaca-
ncies of Staff Artistes will be adver-
tised by All India Radio promptly
and selection completed with a
reasonable period.
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Alr Space Violation by Pakistan

r Shri Vidya Charan Skukla:
Shri K. §, Pandey:
Shri Ramsshwar Tantia:
Shri Yashpal Singh:
Shri P. C, Borooah:

| Shri Shree Narain Das:

| Shri D. C. Sharma:
Sh i Naval Prabhakar;

‘ Shri Hem Raj:

{ Shri Hela:

Shri Prakash Vir
Shastri:

Shri Jagdev Singh
Siddhanti:

| Shri Onkar Lal Berwa:

‘ Shri Gulshan:

Shri R. Barua:
Shri Vishwa Nath Pandey:
| Shri Bagri:
Will the Minister of Defence be
pleased to stale:

(a) whether it is a fact that Pakise
tan has increasad Indian air space
violations during the last three
months;

(b) if so, the details thereof; and

(c¢) the steps taken to prevent such
air space violations by Pakistan?

The Depuly Minister in the Minls.
try of Defence (Dr. D. 8. Rain):
(a) and (b): Ten violations of Indian
air-space during the last three months
have been reported upto 26-8-65. All
of thesz were over the Cease-fire
Line in J & K. Two of thess occurr-
ed on the 16th August, six on the 23:d
August and the remaining two on the
26th August 19865,

(c) Complants are lodgd about these
air violations over the Case-fire line
with th2 UN. Obszrver Team. It is
not in public interest to disclose other
steps taken by Government to prevent
such violations.

Implementation of Indo-Ceylon
Agreement
[ Shri R, S, Pandey:
| Shri D. C. Sharma:
Shri Ravindra Varma:
Shri P. Venkatasubbaiah:
*289. 4 Shri Indrajit Gupta:
| Shrimat; Renuka Barkataki:

Written Answers

Shri P. C. Borooah:
Shri Ram Harkh Yadav:
L Dr.L .M. Singhvi:

Will”the Minister of External Afl-
airs be pleased to siate:

(a) whether the teams of officialy
of India and Ceylon have completad
their work on the details of the agrees
ment signed between the two counta
ries regarding the stateless persons of
Indian origin in Ceylon; and

(b) if so, whether any further
steps have been taken towards the

implementation of the said Agree-
ment?

The Deputy Minister in the Minis-
try of Externa] Affai's (Shri Dinesh
Singh): (a) and (b). Officials of
Ceylon and India met at Colombo in
December 1964 and decided to estab-
lish a Joint Committee and also for-
mulated a procedure for implemen-
tation of the Indo-Ceylon Agreement.

The Joint Committee which  wags
set up in June, 1965, has boen meet-
ing once a fortnight since 1st July,
Preliminary steps connected with
issue of notices for Indian Ceylonese
citizenship, transfer of assets by
Indian repatriates have been consi-
dered. Public mnotices calling for
Indian/Ceylonese citizenship are oxa

pected to be issued in September,
1965.

Officials of the two Governments
will meet again later to review the
progress in implementation of the
Agreement,

Development of Naclear Power
( Shri Harish Chandra

‘29..{ Mathur:
| Shri Bishwanath Roy:
Will the Minister of External

Affairs be pleasad to state:

(a) whether during This visite
abroad, the Prime Minister had dis-
cussed the question of developments
of nuclear power by the wvarious
couatries, particularly by China and
its sacond explcsion ang its ifzcts on
peace in the world; and
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(b) what is the reaction of the
countries concerned?

The Minister of State In the Minis-
try of External Affairs (Shrimati
Lakshmj Menon): (a) Yes, Sir.

(b) In a' the countries which the
Prime Minusier wvisited earlier this
year, considerable concern wag ex-
presied at the increased danger of
proliferation of nuclear  weupons.
China’s efforts to' acquire nuclear
weapons capability came up in the
course of discussion on this subject.

Activities of Ku Klux KElan against
Indian Community in London

Shri P. R, Chakraverti:
Shri P. C., Borooah:
Shri Mohammed Koya:
Shri Hukam Chang
Kachhavaiya;
Shri Brij Raj Singh:
Shri Bade:
Shri Vishwa Nath Pandey:
] Shri D. D, Puri:
| Shri Daji:
| Shri Solanki:
i Shri P. K. Deo:
Shri Narasimha Reddy:
[Shrl Surendra Pal Singh:

o291

Shri Tan Singh: .
Shri Onkar Lal Berwa:

Will the Minister of External
Aflairs be pleased to state:

(a) whether the attention of the
Government ha; been drawn to the
London AFP Report of the 8th June,
1965 that a burning cross had been
wedged in the front door of the
house of Mr, Dharam Singh, Leader
of the Indian Community at Leming-
ton on the Tth June, 1935;

(b) whether it is a fact thst the
activitizs of Mr, Singh were discussed
at a meeting of the Birmingham
Branch of Ku Klux Klan on the 5th

night;

(¢) whether the Indian Community
was feeling worried by this and other
incidents; and

AUGUST
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(d) whether the Indian High Com-
mission in London has contacted the
Indian Community and the UK. Gov-
ernment in this connection?
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The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a). Yes, Sir.

(b) Government have
reports to that effect.

(¢) The Indian Community
worried.

(d) The High Ccmmission in Leon-
don is in contact with the members of
the Indian Community and the U. K.
Government. They have bzen assured
that the British Government is tack-
ling the problem suitably.
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Meeting between the Prime Minister
and President Ayub of Pakistan

( Shri Bagri:

Shri P. C. Borooah:

Shri Vidya Charan Shukla:
Shri Shree Naravan Das:
Shri D. €. Sharma:

'2”"]] Shri Daljit Singh:

Shri Basappa:

Shri R. S. Pandey:

Shri R, Barua:

Will the Minister of External
Affarg be pleased to state:

(a) whether there had been @
meeting between the Prime Minister
and the President Avyub Khan of
Pakistan on the eve of the Common-

weal:h Prime Ministers' Conference;
and

(by if so, the issues discussed
thereat?

The Minister of State In the Minis-
try of External Affairg (Shrimati
Lakshmi Menon): (a) aad (b).
There was no formal m2eting bet-
ween the Prime Minister of India and
the President of Pakistan. But as
particinants in the same Conference
they did meat sah other durirg the
epurse of the Conference.
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Sino-Pak Border Agreement

{ Shrl D. C. Sharma:
*2%4. { shri Bagrt:

Will the Minister of External
Affairs be pleased tp state:

(a) whether it is a fact that India
has sent a strong protest note to the
Chinese Government regarding the
Sino-Pak Border Agreement; and

(b) if so, the reaction of the Chinese
Government thereto?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) Yes, Sir.
The Government of India sent strong
protest notes to the Chinese Govern-
ment on the 10th Marcsh, Tth April
and 19th June this y=zar.

(b) The Chinese Government’s re-
ac.on is contained in their note dated
17th May 1865. A copy is placed in
the Table of the House. (Placed in
Library, See No, LT-466D §€).

Indian Navy and TAF,

*295. Shri Hari Vishnu Kamath:
Will the Minister of Defence be
pleased to state:

(a) whether measureg are being
taken to strengthen, expand and mo-
derniss the Indian Navy and Indian
Air Force;

(b) if so, which countries are wid-
ing and assisting Government in this
task; and

(c) the broad outlines ef the action
go far taken and of the measures un-
der consideration?

The Deputy Minister In the Minis-
try of Defence (Dr. D. S. Raju): (a)
Yes, Sir.

(b) Assistance is being rereived
mainly from USSR, USA and the UK

(c) A broad outline nf the measures
adopted for the strenplhening wond
modsrnising of the Indian WNavy and
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the Indian Air Force and the mea-
gures under consideration have been
given in the Annual Report of the
Defence Ministry for the year 1964-
65, which was placed on the Table of
the House. Measures to strengthen
and 'modernise the Navy and the Air
Fforce are under constant review.
IRecently a delegation has gone to
Moscow to negotiate for the purchase
of a number of naval vessels.

0.8, Assistance for Fighter Aircraft

296 [ Shri Vidya Charan Shukla:
* 7\ Shri R. 8. Pandey:

Will the Minister of Defence be
pleased to refer to the reply given to
Starred Question No. 836 on the 12th
April, 1965 and state:

(a) the nature and extent of re-
quests made to U.S.A. for the supply
of capital and other equipment for in-
creasing the rate of production of
HF-24 Aircratt and for facilities for
training Indian technicians in the
United States; and

(b) the response to these requests?

The Minister of Defence Produoe-
tion in the Ministry of Defence (Shri
A. M. Thomas): (a) Requests have
been made to the US authorities for
(i) the supply of additional items of
plant and machinery necessary for in-
creasing the rate of production of
HF-24 aircraft; (ii)the supply of raw
materials and components such as
can be procured frem U.S.A, for HF-24
production; and (iii) for the training
of a number of techni-ians of HAL in
certain fields of aeronautical engin-
eering.

(b) The first offer for the suply of
some plant and machirery from the
list of requirements given to the US
Government, ha; been received from
US authorities and this has been ac-
cepted. The other regwests are un-
der the consideration ¢f US authori-
ties.
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Ehan Abdul Ghaffar Khan

[ Shri P. R. Chakravert!:

Shri P. C. Borooah:

Shri Rameshwar Tantla;

Shri 8. C. Samanta:

Shri Subedh [lan::a:

Shri Hukam Chand Kaoshha-
vaiya:

Shri Brij Raj Singh:

Shri Bade:

Shri S. M. Bane-jee:

Shri Prakash Vir Shastrl:

Shri D. C. Sharma:

Shri Surendra Pal Singh:

Shri Heda:

Shri P. L. Barupal:

Shri Hari Vishnu Kamath:

| Shri Bagri:

Will the Minister of External
Affairs be pleased to state:

2.2

(a) whether it is a fact that Khan
Abdul Ghaffar Khan, now in Kabul
has expressed his willinkness to
visit India;

(b) whether Government have ex-
tended a suitable invitation to him;
and

(c) whether the Indian Embassy n
Kabul has contacted him to convey
the warm regard of the people of
India for his glorious services and
their intent desire to have him in
their midst once again?

The Minister of External Affalrs
(Shri Swaran Singh): (a) to (¢), Tha
Indian Awnbassador in Kabul has call-
ed on Khan Abdul Ghaffar Khan and
conveyed to him that he would be
most welcoms any time he wished to
come to India.

Qur affection for Xhan Abdul
Ghaffar Khan and admiration for his
great sacrifices in the struggle for
the freedom of India and others still
under domination are well krnown and
have been reaffirmed.

Resognition of A’gerian Governmen$

[ Shri P. C. Bornoah:
Shri S. M. Banerjee:

‘ Shri D. C. Sharma:
*298. { shri ¥Yashpal Singh:
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| Shri M. Rampure:
Shri Kanakasabai:
LShri E. 8. Pandey:
Will the Minister of External

Affairs be pleased to state:

(a) whether Government have da-
cided to recognisz the new Algerian
Revolutionary Government headed by
Col. Houari Boumedienne;

(b) if so, the factors taken into cin-
deration to arrive at this decision; and

(c) the steps taken to establish dip-
loma‘ic relations with that Gowvern-
ment?

The Deputy Minister in the Minis-
try of External Affairg (Shri Dinesh
Singh): (a) and (b). The Alcerian
Government headed hy Col, Houarl
Boumedienne is recognised as the
legal Government of Algeria by the
Government of India. It is only a
change in Government and as such
there was no question of extending
formal recognition to the new Alge-
rian Govermment.

(c) The Indian Emba-sy in Algeria
established in November, 1962. and
the Algerian Embassy in India set up
In January, 1965, continue to function
a3 before.

Unemployment in Delhi

992 J Shri Ram Harkh Yadav:
"7, Shri Surendra Pal Singh:

Will the Minister of Lahour and
Employment be pleased to state:

‘(a) whether it Ig g fact that Un-
employment is on the increase In
Delhi;

(b) if so, the number of unemplo¥=
ed persons in the capital according to
the latest survey; and

(¢) the number of unemployed at
the end of 19637

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): {gj
to (¢). No information is available in
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regard to the number of unemployed
persons in Delhi. The number of
applicants who remained on the live
regi‘ter of Employment Exchanges
in Delhi at the end of ea:h year/
period during 1963-65 is given below:

Mo.of applicants on

Year/period. the live 1. gister at the
end of :he year/ ericd

1963 86,872
1964 . 1,06,206
1965 (July) 80,783
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Telephone Exchanges in Punjab

994. Shri Daljit Singh: Will the
Minister of Communications be pleas-
ed to state:

(a) the number of Telephone Ex-
changes in Punjab State as on the
31st July, 1965;

(b) whether there iz any proposal
to increase them during 1965-46; and

(c) if so, the names of the places
where these are to be installed?

The Deputy Minister In the Depart-
ment of Communicationg (Shri Bhaga-
wvati):  (a) 169.

(b) Yes.

(c) 1. Jallalabad.
2. Shahkot,
3. Lakhanwall
4, Shankar.
5. Dharmkot.
6. Khunkikhera. =
7. Barara.

8. Indri,

9. Thuru,

10. Loharu,

11. Farwala,

12, Bhikiwind.

13. Garhshankar,

14. Hariana.

15. Khalara.,

16. Majitha,

17. Mailpur.

18. Preetnagar,

19. Keylong.

Telephones in Panjab

995. Shri Daljit Singh: Will the
Minister of Communications be pleas-
ed to state:

(a) the number of applicatinns for
the grant of telephone connections
pending in the wvarious Exchanges in
Punjab State as on the 30th June,
1965; and

(b) the steps being taken to give
these connections.

‘The Deputy Minister in the Depart-
ment of Communications (Shrl
Bhagvati): (a) 10,071.
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(b) Steps are being taken to expand
the capacity of the existing exchanges
to open new exchanges and to
lay additional underground cables so
that pending demands are met lo the
maximum extent possible consistent
with the available resources.

Telegraph and Telephone Facilities
in Cannanore District (Kerala)

996. Shri K. K. Gopalan: Will the
Minister of Comunications be pleased
to state:

(a) whether telegraph {facilities
have been provided at Frutty, Matta-
nnoor, Pinerai and Peravoor (Canna-
nore district) in Kerala;

(b) whether telephone facilities
have been provided at Parvarm, Az-
hikode, Karivalloore and Chevathur,
(Cannanore district) in Kerala;

(c¢) whether telegraph and  tele-
phone facilities have been provided
at Kalliassery and Ancharakandy,
Cannanore district in Kerala; and

(d) if not, when these are going
to be provided?

The Deputy Minister in (he Depart-
ment of Communications (Shri Bhaga-
vati): (a) Telegraph fuacilities are
available at Iritty (nat Erutty) and
Mattanur, Opening of a Telegraph
Office at Pinarayi involves loss and
can be sanctioned on guarantee basis
only. Sanction has been issued for
opening a Telegraph Office a: Pera-
voor,

(b) Publiz Call Office for Periya-
ram has been  sanctioned, Puhlio
Call Offices are available =it Azhicode,
Kragrivallore and Cheruvathoor.

(c) Telegraph facilities are avail-
able at Kalliassery. Op2ning of a
Public Call Office at this place has been
sanctioned. Telegraph facilities for
Anjerakandy have been sanctioned.
Opening of a Public Call Office ot this
pla-e involves loss and can be sunction-

ed on guarantze basis only.
(d) Telegraph facilities at  Pera«
voor and Anjerakandy and Public

Call Offices at Periyaram and Kallia-
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gsery are proposed ‘o be provided
within a year's time.

EKera’a P.W.D. Workers

997. Shri A. K. Gopalan: Will the
Minister of Labour and Empioyment
be pleased to state:

(a) whether the Kerala Public
Works Department N.M.R. Workers®
Federation had submitted a memoran=
dum to the Government of Kerala on
the 29th December, 1964; and

(b) if so, the action taken thereon?

The Minister of Labour and Em-
ployment (Shri D. Sanjvayya):
(a) Yes.

(b) The main demand of tha N. M.
R. workers was the enhancement of
their wages, considering the in.reas2
In the cost of living. The Govern-
ment of Kerala have issued orders on
6th August, 1965 enhancing the rate of
wages of all categorizs of the P, W,
D. N. M. R. workers by ten paise per
day per worker. The other demands
in thz memorandum are engaging the
attention of the Government of
Kerala,

A. I. R. Station at Allahahad

898, Shri Ram Harkh Yadav: Will
the Minister of Informafion and
Broad:asting be pleased to state:

fa) whether the A, I. R. statisn at
Allahabad has been raised tg the
status of a Director's Station;

(b the facilities available to
Allahabad citizens thereby; angd

(c) whether the new Radin Station

Is likely to be constru:ted for the
purpose?

The Minister of Information and
Broadeasting (Shrimati Indira
Gandhi); (a) Yes, Sir.

(b) The Lucknew and Allahabad
Stations will continuz ta shar> all
important programmes. However,
Allahabad will brpadcast an increas-
Ing number of original programmes
of local interest.

&
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(¢) The power of the transmitter
will be increased and a permanent
building put up, in dque course, to
provide adequate studio and officer
uccommodation for the Station,

Lease of Military Lands to Ex-
Servicemen

999 Shri Ram Harkh Yadav: Will
the Minister of Defence be pleased to
stata:

(a) whether Government prop0Ose
to lease out surplus military lands to
Ex-Servicemen and their Cooperative
Societies; and

(b) if so, the details of the plan
and the acreage of land invoived?

The Minister of Defence (Shri ¥.
B. Chavan): (a) A scheme i3 already
in force as indi.ated in (b) belgw,

(b) Lands temporarily surplus to
defence requirements arz leased out
for agricultural purposes after parcel=
ling the same into suitable plots hav-
ing regard to the economic holding’
and the ceiling preszribzd by the law
of thz State in which the lands are
situated. The order of priotilics is as
follows:—

(1) Tenants displaced as a result

of resumption by land owners for
self-:ultivation,
(2) Cooperative Societies of EX-

Servicemen,

(3) Cooperative Societies of Agrl-
culturists.

(4) Cooperative Societies cf land-
less persons.

(5) Ex-Servicemen.

(6) Landless educated not less than
Matriculate unemployed youngmen,

(7) Other landless persons,

(8) Tenants or owners of land who
own or hold less than the minimum
limit prescribed.

The Military Estates Officer pre-
parzs a register of prospective allot-
tees in consultation with the local
revenue authorities on the basis of
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applications received. Before making
eny allotment, the Military Estates
Officer also gives information tg th2
respective Sailor, Soldier & Airmen's
Board. If no application is received
from Cooperative So.ieties of Ex-
gervicemen or individual Ex-service-
man within two months gfter the said
intimation, the M. E. O. prceeeds o
dispose of the land to other priority
holders. The total acreage of land
varies from time to timz ascording to
availability and Defence needs.

8an Francises Film Festival

1000. Shri Ram Harkh Yadav: Will
the Minister of Information and
Broadeasting be pleased to state:

(a) whether any Indian Films
have entzreq the competition in the
San Francisco Film Festival to be
held in October next; and

(b) if so, the names of films seek-
ing entry and their prospects?

The Minister of Information and
Broadcasting (Shrimati Indira
Gandhi): (a) Yes, Sir. This year th2
9th Annual San Francisco Interna-
tional Film Festival to be held from
20th to 3lst October, 1065, will
‘be non-zompetitive for feature and
ghort films and competitive for films
in the Art and Communication cate-
gory.

(b) The following feature and do-
cumentary films have been entered
in this Festivali—

Feature Films

(1) Sangam—Produced by M/S
R. K. Films, Chembur, Bom-
bay.

(2) Hagueegat—Produced by Shri
Cnetan Anand, M/S Hima-
laya Films, Bombay.

(3) Charulata—Produced by M/S
R.D.B. & Co., Calcutta.

Documentary Films

(1) Lahual and Spiti—Art Cate-
gory.
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(2) Apostle of the Indies—Com-
munication Category,

(3) Exploration of the Ubper Air
—Communication. Category,

(4) All Under Heaven By Force—
Short Film Category.

We think our films stand a good
chance in the competiion, though it

is not possible to anticipate the de-
cision of the Jury,

Foreign Ship Rescied by LN.S. Beas’

1001 f Shri Raghunath Singh:
* L Shri Ram Harkh Yadav;

Will the Minister of Defence be
pleased to state:

(a) whether a foreign ship (freizh-
ter) which got foundered in the Arae
bian Sea in July last was rescued by
LN.S. ‘Beas’; and

(b) if so, the details of the accident
and the assistance rendered by the
Indian Naval Ship?

The Deputy Minister in the Minis-
try of De’ence (Dr. D. S. Rajn):
(a) and (b). On 18th July 1965, infor-
mation was received that the S. S.
AVRA, a freighter belonging to a
Greek Shipping Company, was in dis-
tress. I.N.S. BEAS, which wag on a
passage from Bombay to Madras, was
immediately directed to render
necessary assistance. The freighter
was found anchored off Mount Delly
(north of Cannanore) with her No. 1
and 2 holds flooded.

In view of the damage to the ship
and the prevailing bad weather :on-
ditions the Captain of S8 AVRA
decided to abandon  her. ILN.S.
BEAS rescued the Captain and 27
members of the crew, and remaincd
for 12 hours in the vicinity of the
freighter, which was sinking. Since
no other assistance was possible, INS
BEAS sailed for Cochin and landed
the rescued personnel there. S. S
AVRA has since sunk and broken up.
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Development of North Bihar

1002, Shrimati Ramdulari Sinha:
Will the Minister of Defence be
pleased tp state:

(a) whether it is a fact that during
his recent visit to North Bihar, he
laid emphasis on greater development
of that part of the country from the
defence and other point of view; and

{b) if so, to what extent, in what
manner and by what time North
Bihar is proposed to be developed?

The Minister of Defence (Shri ¥. B.
Chavan): (a) and (b), The Defence
Minister during his recent visit to
Bihar stated that roads and Communi.
cations in border districts of North
Bihar should be developed in a manner
which would be useful for defence
purposes if and when required, It was
suggested diring that visit that the
Border Roads Development Board
should take up the construction of
roads in North Bihar. The suggestion
is being examined.

Indian P.O.Ws, in Pakistan

1003. Shri Hem Raj: Will the
Minister of Defenceg be pleased to
state:

(a) the number of Indian P.O.Ws.
in Pakistan custody captured during
the Jammu and Xashmir border
skirmishes during the last five years
and how many Pakistanis are in
Indian custody;

(b) how many Indian P.O.Ws. have
been repatriated and how many are
still with them and how many Pakis-
tani P.O.Ws. are still in Indian cus-
tody; and

(c) when the lists of P.O.Ws. cap-
tured on this border were exchanged

last?

The Minister of Defence (Shri
Y. B. Chavan): (a) and (b). Infor-
mation is not immediately available
and is being collected.

(e¢) The last exchange of Indian
and Pakistani personnel captured in
J & K. took place on the 30th April

1035 (Ai) LSD—3.
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1964. Since then, there has been no
exchange of lists of personnel.
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(@) st &
Generation of Electricity

1005. Shri Narendra Singh Mahida:
Will the Prime Minister be pleased
to state:

(a) whether a detailed analysis of
the relative costs of generating elec-
tricity in thermal, hydro and nuclear
stations in Indian conditions has been
made; and

(b) if so, whether nuclear energy
is likely to become increasingly com-
petitive when locations are at a dis-
tance from cheap coal supplies and
hydro-electricity is not available?

The Prime Minister and Minister of
Atomic Energy (Shri Lal Bahadur
Shastri): (a) and (b). Yes. The re-
lative costs of generating electricity
in  thermal, hydro and nuclear
stations have been analysed in detail
independently by the Department of
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Atomic Energy and more recently by
the Energy Survey Committee
appointed by the Government. These
studies have established that in cer-
tain locations remote from cheap coal
supplies and where hydro energy is
not available, nuclear energy is
already competitive. During  the
1970’s when the technology of using
thorium has been satisfactorily re-
solved, nuclear energy will be in-
creasingly competitive, that is, it will
be competitive even in areas near the
coal fields.

Survey of Minerals Division

1006. Shri Narendra Singh Mahida:
Will the Prime Minister be pleased
to state:

(a) whether the Atomic Minerals
Division has surveyed the country in
search of uranium and thorium depo-
sits and other materials of potential
interest for atomic energy work; and

(b) if so, the details thereof?

The Prime Minister and Minister of
Atomic Energy (Shri Lal Bahadur

Shastri): (a) Ves.
(b) Surveys carried out in the
country have yielded the most

favourable results in the Singhbhum
Trust Belt in Bihar where the main
deposits of uranium are located at
Jaduguda, Narwa Pahar, Bhatin and
Keruadungri. The Uranium Mines
at Jaduguda, which are at present
the major proved sources of uranium
ore in the country, are being develop-
ed to produce 1,000 tonmes of uranium
ore per day. The other three deposits
are also being developed.

+ Bignificant uranium  occurrences
have also been found in Kulu, Panjab
and in the range of Himalayas
bordering U.P. These deposits are
currently under investigation.

Investigations have also shown
huge deposits of monazite, which is
the principal source of Thorium, in
beach placers, coastal dune sands and
in the sea beds along both the West
and East coasts of India. Rich inland
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placer deposits of monazite have also
been found in Eastern India.

Detailed  information regarding
these investigations including their
results is furnished in the annual
reports of the Department of Atomic
Energy, which are circulated to the
Members of Parliament.

Telephone Exchange, Faridabad

1007. Dr. B. N. Singh: Will the
Minister of Communications be
pleased to state:

(a) the stage at which the installa-
tion of an Automatic Telephone
Exchange at Faridabad (Punjab)
stands at present;

(b) when the Exchange will open
to public traffic;

(c) the number of industrialists at
present on the waiting list for the
grant of telephone connections at this
Exchange; and

(d) how long it will take to accom-
modate them after the opening of the
new Exchange?

The Deputy Minister in the Depart-
ment of Communications (Shri
Bhagavati): (a) Final stage.

(b) A 1,000 lines auto exchange
will be opened in September, 1965.

(c) No separate waiting list is
maintained for the industrialists.
However the number of waiting

applicants at present is:
OYT—43.
Non OYT—600

(d) By March 1966, nearly 500 con-
nections are expected to be given.
To meet the increasing demand the
auto exchange is further proposed to
be expanded to 1,500 lines.

Telephone Exchange, Sundernagar
Tatanagar

1008. Dr. B. N. Singh: Will the
Minister of Communications be
pleased to refer to the reply given to
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Unstarred Question No. 2100 on the
14th April, 1964 and state:

(a) the stage at which the installa-
tion of the Telephone Exchange at
Sundernagar—Tatanagar (Singhbhum)
stands at present;

(b) when the Exchange is likely to
be opened;

(c) the number of industrialists on
the waiting list for the grant of tele-
phone connections at this Exchange;
and

(d) how long it will take to pro-
vide connections to them?

The Deputy Minister in the Depart-
ment of Communications (Shri
Bhagavati): (a) Estimates have been
sanctioned and orders for equipment
placed. Stores are being received.

(b) Within the current
year.

(e¢) Fourteen.

(d) The comnections will be pro-
vided soon after the exchange is
commissioned in service.

financial

Contract Labour

Shri Warlor:
1009.{ Shri Vasudevan Nair:
Bhri Prabhat Kar:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether Government have any
proposal to enact legislation for the
protection of contract labour working
in the factories;

(b) if so, the salient features of
the proposed legislation; and

(c) when the legislation is likely to
be introduced in Parliament?

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): (a)
The proposal is under consideration.

(b) The salient features of the
proposed legislation are as follows:

(i) Compulsory registration of
establishments;
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(ii) Abolition of employment of

contract labour  wherever
possible and regulation
where it is not possible to
do so;

(iii) Licensing of contractors;

(iv) Specifying by notification, in
consultation with the
Advisory Boards to be

appointed for the purpose, the
processes or operations of
other work in any establish-
ment or class of establish-
ment where employment of
contract labour is to be pro-
hibited;

Imposition <f responsibility
on the principal employer for
proper payments and for
provision of welfare ameni-
ties.

(v)

(c) As early as possible after all
consultations and procedural formali-
ties are completed and Government
have taken a final decision.

Domestic Servants

1010. Shrimati Savitri Nigam: Will
the Minister of Labour and Employ-
ment be pleased to state:

(a) whether there is any proposal
to have legislation to regularise the
services of domestic servants; and

(b) if so, the stage at which the
matter stands at present?

The Minister of Labour amd Em-
ployment (Shri D. Sanjivayya): (a)
The Hon'ble Member presumably
means legislation to regulate condi-
tions of service of domestic servants.
No such proposal is under considera-
tion.

(b) Does not arise.

N.W.F.P. Tribals’ Rampage in
Kashmir

[ Shri Onkar Lal Berwa:
1011./ Shri P. C. Borooah:
Shri Gulshan:
Will the Minister of Defence be
pleased to state:
(a) whether it is a fact that the
tribesmen from the NW.F.P. who had
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been brought to the sectors close to
the cease-fire ling in Kashmir have
begun their rampage in Indian
villages along the cease-fire line by
indulging in looting and molestation
of women;

(b) if so, the number of raids com-
mitted by them; and

(¢) the extent of gamage to life and
property on the Indian side in these
raids during the last three months?

The Minister of Defence
B. Chavan): (a) to
hon. Members are
tani infiltrators, who consist of
regular and irregular Pakistani
Armed Forces personmel and porters,
have indulgeq in harassment, looting
of food stuffs and other commodities,
arson and murder in Jammu and
Kashmir. It is known that Pakistan
moved up elements of the Frontier
Corps, close to the Cease Fire Line
from about May onwards. It is diffi-
cult to give a more precise link up
between the tribesmen from NWFP
and the type of incidents mentioned

" by the hon. Members or to give pre-
cise details of the number of raids
committeed and the extent of damage
to life and property.

(Shri Y.
(e). As the
aware, Pakis-

Indo-Kuwait Economic Collaboration

1012, Shri Rameshwar Tantia: Will
the Minister of External Affairs be
pleased to state:

(a) whether it is a fact that the
Governments of India and Kuwait
have decided to set up a panel for
economic collaboration between the
two countries;

(b) whether any discussions were
held between the two countries in
this regard;

(c) if so. whether any final agree-
ment has been reached; and

(d) the details thereof?

The Minister of External Affairs
(Shri Swaran Singh): (a) Yes, Sir.
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(b) Not yet.
(¢) and (d). Do not arise.

Riots in Mauritius

(Shri D. C. Sharma:

| Shri Yashpal Singh:
1013.J Shri Ram Harkh Yadav:

| Shri Vishwa Nath Pandey:

| Shri D. D. Puri:

Will the Minister of
Affairs be pleased to state:

External

(a) whether it is a fact that two
persons of Indian origin were killed
and 100 others injured in rioting in
Mauritius in May, 1965;

(b) whether pro-Peking Chinese
are believed to be behind the rioting
and it is directed against the Island’s
Indian ecommunity; and

{e) if so, the steps taken or pro-
posed to be taken in the matter?

The Minister of External Affairs
Shri Swaran Singh): (a) Aeccording
to information available one person
of Indo-Mauritian origin died in the
disturbances of May, 1965. The exact
number of persons injured is not
known.

(b) It is understood that the dis-
turbances were the result of political,
racial and communal tensions between
the various elements comprising the
population of Mauritius and do not
appear to have been directed against
any particular community.

(¢) Persons of Indian origin settled
in Mauritius are citizens of that
island and their welfare is the con-
cern of UK. Government and ‘he
Government of Mauritius.

Inplant Training

{ Shri Subodh Hansda:
Dr. P. N. Khan:
Shri 8. C. Samanta:
Shri M. L. Dwivedi:

| Shrimati Savitri Nigam:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether the inplant training for
all the industrial institute trainees

1014.
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has been made compulsory in all the
engineering and non-engineering
trades;

(b) if not, what
to do so; and

are the difficulties

(e) whether any Diploma is award-
ed to those who are not in a position
to complete the inplant training?

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): (a)
No. It is compulsory only in
engineering trades.

(b) The duration of non-engineer-
ing trades being only 12 months,
there is no inplant training in these
trades,

(c) The National Trade Certificates
are awarded to the successful trainees
only after they complete inplant
training. Six months period of
employment or apprenticeship in
approved industries in the trade con-
cerned is also treated as inplant
training.

Central Wage Board for Iron and
Steel Induostry

( Shri Warior:
| Shri Vasudevan Nair:
Shri Prabhat Kar:
ms.J] Shri P. C. Borooah:
| Shri P. R. Chakraverti:
|_Shri Ram Harkh Yadav:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether the Central Wage
Board for Iron and Steel Industry
has submitted its report;

{b) if so, the main recommenda-
tions made by the Board;

(¢) whether Government have
examined these recommendations;
and

(d) if so, the decision taken there-
on?

The Minister of Labour and Em-
ployment (Shri D Sanjivayya): (a)
Yes.
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(b) to (d). Copies of the Report
of the Wage Board and the Govern-
ment's Resolution thereon were
placed on the Table of the Sabha on
17th August, 1965,

Breeding of Mules in Military Farms

1016. Shri Surendra Pal Singh: Will
the Minister of Defence be pleased
to state:

(a) whether it is a fact that the
breeding of mules in the Military
Farms was taken up several Yyears
ago; and

(b) if so, the number of mules
which have so far been bred up in
these farms; and

(c) what proportion of those ani-
mals is in service with the army?

The Deputy Minister in the Minis-
try of Defence (Dr. D. 5. Raju): (a)
The breeding of mules has been taken
up in Remount & Veterinary Corps
since 1956-57 and not in Military
Farms.

(b) 1,252 upto 15th July, 1965.

{e) Young stock bred are issued to
Units after they become adults, that
is, when they complete four years of
age. 102 adults bred by the Hemount
& Veterinary Corps have so far been
issued to Units for service.

China’s Association with Disarmament
Discussions

1017. Shri Hem Barua: Will the
Minister of External Affairs be
pleased to state:

(a) whether India is making any
attempt to bring China into the dis-
armament discussions as suggested by
Ghana on the 20th May, 1985; and

(b) if so, the broad details thereof?

The Minister of External Affairs
(Shri Swaran Singh): (a) and (b).
India has supported the proposal for
the convening of a World Disarma-
ment Conference to which all coun-
tries ifcluding China would be invit-
ed.
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Second Cement Wage Board

J Shri P. C. Borooah:
1, Shri Ram Harkh Yadav:

Will the Minister of Labour and
Employment be pleased to state:

{a) whether it is a fact that Gov-
ernment have accepted the Second
Cement Wage Board's recommenda-
tion for the grant of interim relief
to the cement workers;

(b) if so, the date from which it
will be given effect to; and

(c) how far the recommendation
has been implemented?

1018,

The Minister of Labour amnd Em-
ployment (Shri D. Sanjivayya): (a)
Yes. Copies of the Government
Resolution were placed on the Table
of the Sabha on the 16th August,
1965.

{b) 1st January, 1965.

(¢) The implementation of the
Board's recommendations is being
secured through the State Govern-
ments. Progress reports have been
called for.

Iranian Prime Minister’s Statement
regarding Kutch

1019. Shri Rameshwar Tantia: Will
the Minister of External Affairs be
pleased to state:

(a) whether it is a fact that the
Union Government have sought any
clarification from the Iranian Prime
Minister regarding the statement
published in the Karachi Newspaper
‘Dawn’ that he supports Pakistan in
regard to the Kutch dispute; and

(b) if so, the reaction of the Iranian
Government thereto?

The Minister of External Affairs
(Shri Swaran Singh): (a) and (b) In
reply to enquiries made by the
Indian Ambassador the Government
of Iran have categorically denied that
either the Foreign Minister or the
Prime . Minister had said anything
on the lines indicated in Pakistani
press.
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Asians in Kenya

1020. Shri Rameshwar Tantia: Will
the Minister of External Affairs be
pleased to state:

(a) whether it is a fact that India
has informed the Kenya Government
that Asians in Kenya should take up
that country's citizenship;

(b) if so, whether there were any
discussions on this subject with the
Kenya Government when the Foreign
Minister visited that country;

(c) if so, the details of discussions
between the two representatives; and

(d) whether any final decision has
been reached in this regard?

The Minister of External Affairs
(Shri Swaran Simgh): (a) Govern-
ment of India’s policy in respect of
people of Indian origin settled abroad
is well known. Kenya Government
is, no doubt, aware of it.

(b) and (c). During his talks in
Nairobi the Foreign Minister appris-
ed the President and the Foreign
Minister of Kenya of the general
policy of the Government of India in
regard to people of Indian origin
overseas, including Kenya.

(d) The final decision to opt for
Kenyan nationality rests with people
concerned.

Space Whistlers

1021, Shri Rameshwar Tantia: Will
the Prime Minister be pleased to
state:

(a) whether it is a fact that scien-
tists at the High Altitude Atomic
Energy Laboratory at Gulmarg have
recorded 400 “space whistlers” during
April-May, 1965;

(b) if so, how far the unique
experiment will help the scientists;

(¢) whether the achievement will
help the nation in sending men to
the moop and other planets; and

(d) if so, the approximate perjod?
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The Prime Minister and Minister of
Atomic Enefgy (Shri Lal Bahadur
Shastri): (a) A group of scientists
from the Banarag Hindu University
has been taking observations of
Whistler Atmospherics at the High
Altitude Research Laboratory, Gul-
marg, since October, 1963.

(b) “Whistler Atmospherics” are
repeating whistling sounds heard oc-
casionally in = radio receiver in
middle and high altitudes; because of
high attenuation they are not usually
audible at lower latitudes and there-
fore cannot be studied in 'most parts
of India; Kashmir happens to be in a
region where whistlerg can be detect-
ed. The origin of whistlers is lightn-
ing discharges.

The work is of importance because
it gives information about electron
densities in the upper part of the
Ionosphere, a region which is inaec-
cessible to normal ionospheric sound-
ng.

(e) No.
(d) Does not arise,
Calcutta Dock Labour Board

[ 8Bhri S. C. Samanta:
| Shri Subodh Hansda:
1022.4 Shri M. L. Dwivedi:
T\shrimati Savitri Nigam:
Dr. P. N. Khan:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether there was any demand
for the reconstitution of the Calcutta
Dock Labour Board;

(b) if so, when and by whom; ind

(c) the action, if any, taken in the
matter?

The Minister of Labour ang Em-
ployment (Shri D. Sanjivayya): (a)
ind (b), In December, 1964, the All
India Port and Dock Workers’ Federa-
tion raised a demand that the Cal-
cutta Dock Labour Board should be
reconstituted.

(c) The Board would be reconsti-
tuted after the latest verified mem-
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bership figures of the Labour Unions
of the Calcutta Docks become avail-
able.

Training of N.C.C. Cadets

J Shri Ram Harkh Yadav:
7 Shri Vishwa Nath Pandey:

Will the Minister of Defence be
pleased to state:

1023.

(a) whether it is a fact that Gov-
ernment have devised the “Be Pre-

pared” scheme to train the N.C.C.
cadets to meet possible border
threats;

(b) if so, the details thereof; and

(c) when the scheme is likely to
be implemented?

The Minister of Defence (Shri Y. B.
Chavan): (a) to (¢). The “Be Prepar-
ed” schemes have been devised to
give intensive military training and
training in civil defence to NCC cadets
on a voluntary basis,

In May 1965 the Directorate Gen-
era] N. C, C. introduced a programme
of imparting concentrated military
training to NCC cadets on a volun-
tary basis for a period.of 4 weeks
during the summer vacation of 1965.
The aim of the programme was to
make the cadets physically tough and
teach them basic military subjects.
Training was given for 4 hours a day
for six days in the week. 210 NCC
officers and 28,274 cadets completed
the 4 weeks' course. This scheme was
named “Be Prepared".

In July 1965, the “Be Prepared II”
scheme wag formulated to impart
training mainly in civil defence to

NCC cadets on a voluntary basis.
This training is given for 3 to
4 hours per day on Sundays and

other holidays from July to December
1965. The scheme also envisages the
formation of standing patrols for fire
fighting, Rescue and First Aid from
volunteers of the NCC who had gone
through the ‘“Be Prepared” schemes.
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National Defence Fund

Shri Onkar Lal Berwa:
Shri Vishwa Nath Pandey:
1024. { Shri Hukam Chand
| Kachhavaiya:
| Shri Basappa:

Will the Prime Minister be pleased
to refer to the reply given to Unstar-
red Question No. 769 on the B8th
March, 1965 regarding the National
Defence Fund and state:

(a) the total cash contributions
received in the Central Account of
the National Defence Fund from the
1st March to 31st July, 1965;

(b) the quantum of contributions
received in the form of gold and gold
ornaments and other precious metals
during the above period; and

(¢) the amount so far utilised?

The Prime Minister and Minister of
Atomic Energy (Shri Lal Bahadur
Shastri): (a) Rs. 14,06,748.09.

(b) Gold and gold ornaments:
10,549.800 Grammes, Silver ang silver
ornaments: 2,808:900 Grammes,

(c) A total expenditure of about
Rs. 3335 crores has so far been
authorised but the actual expenditure
has been about Rs. 28.30 crores.

Pak Firing on UN. Observer

1025 J Shri Vishwa Nath Pandey:
'\ Shrimati Savitri Nigam:

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that a
United Nations’ Military Observer
who had gone to a picket south-west
of Naushera (Jammu and Kashmir)
near the cease-fire line came under
heavy Pakistani fire on the 21st May,
1965; and

(b) if so, the reaction of the UN.O.
in the matter?

The Minister of Defence (Shri ¥. B.
Chavan): (a) On the 21st May 1965,
Pakiitan troops directed medium
machine gun, mortar and rifle gren-
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ade fire from across the cease-fire
line towards our post in area appro-
ximately 5 miles south-west of
Naushera. A UN Observer was pre-
sent on the occasion,

(b) A cease-fire complaint was lodg-
ed against Pakistan with <he UN
Military Observers. The award of the
Chief Military Observer is not known
as under the reviseq procedure he
informs only the party against which
a cease-fire violation is eawarded.

Helicopter Crash in U.P.

1026, Shri Vishwa Nath Pandey:
Will the Minister of Defence be pleas-
ed to state:

(a) whether it is a fact that an
army helicopter crashed near the
village Bilwa (District Bareilly),
Uttar Pradesh on the 12th May, 1965:

(b) if so, the causes of the acci-
dent; and

(¢) the loss sustained thereby?

The Minister of Defence (Shri X, B.
Chavan): (a) An LAF. fighter aircraft
and not an Army helicopter crashed
near the village mentioned on 12-5-63.

(b) The Court of Inquiry could not
establish the exact cause of the acci-
dent, It however felt that the acci-
dent had ‘most probably been caused
due to the failure of aileron control
system,

(¢) The aircraft was a total loss.
Pilot escaped with serious injuries.

e /a1 o weard fed WA
1027. =it fagaara qroza :  Fa1
TAT HAT qg AT BT FAT F4G 6
(%) 71 7g &= & % @ww &0
T FEIT F IFE gTU TE FE
¥ goard fer @ a3 faeger afoanr
aWE F A gu gy W Ae g gw

(@) afz &, @y g9 &7 F]a7 FTCT
g . R
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(7) g7 ®wFEeg ¥ ATHFIC FT FAT
FHAET w9 &1 fa=ww § 7

sfaeeti darea & SawEH) (2o 2o
®o TA) i (%) F (7).
aef, feeet &1 oF wd g fr foraan
W FIT # § gem fewag 378
AT 42T & AT ¥ oF g7 wfer w1
TN FTZTE 7 91 | F FEIT oA
Y 9T Qi AET S99, IW FH PO
qY 9T amA FT L G R

Deposits in Post Offices in UP.

1028. Shri Vishwa Nath Pandey:
Will the Minister of Communications
be pleased to state the total number
of gross deposits in various Post Offi-
ces of Uttar Pradesh under the Small
Savings Drive scheme during the year
19647

The Deputy Minister in the Depart-
ment of Communications (Shri Bhaga-
vati): The gross amount of deposits
under the various small savings schem-
es in the Post Offices in Uttar Pradesh
during the period from 1-1-1964 to
31-12-1964 is Rs. 63,24,26,169.

Pak Propaganda in Arab Countries

1029, Shri Mohammed Koya: Will
the Minister of External Affairs be
pleased to state:

(a) the steps taken by Government
to combat the propaganda carried on
by Pakistan in the Arab countries
especially in Saudi Arabia; and

(by the additional staff allotted to
the Middle East Embassies in recent
months in view of Pakistan’s strength-
ening her propaganda machinery?

The Minister of External Affairs
(Shri Swaran Singh): (a) Govern-
ment is fully aware of Pakistani pro-
paganda in the Arab countries. All
available media of publicity are being
utilised not only to present India's
point of view in the correct perspec-
tive but also to counteract false and
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mischievous anti-India propaganda
wherever and whenever necessary,

(b) None.

W & qEewr| w1 faan acfie ®
arfeet st

[ofY gw w7 wgam :
LK
[ *t o fey

10306.

#71 d&fere-wrd 74T 7z FTATT A
FaT F41 (7

(%) %a1 wg 99 & f& Ha-faqe
HAT 97 HES T WA F §O gAAATT
afeardi ¥ 44, 1965 F ATATT & 14
T €1+ WG 815 7 nfeara s
e qIFAT TNE 97

(@) #arug & w9 & f% L]
afeare 5193 &1¢ 41014 & @iq aifeata
H1A X SWT I 07

(m) wfz &, a1 7 afware faar
a7 71 ag 747 faqr s7fgz %
WIf6eaTT 90 77 ;W7
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FIOE Fi g7

dafme-wrd At (st T fag)
(%) st <& 1 WFTF GE FLTIT AT
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1965 ¥ wifad ged & 407 drarar
T RAACTS F 30 HAARIT TATT
far o won qd nfears # vae
qT q 1 Tl favale fmat wial § i
RTd 1965 W 99 Tifesra OgRed
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TR
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() ¥ gawaTa afar? qF aife=me
AIHFT & ARAIT ZRT FY7 wraara
F qifsserdr midT F mifwenAT vfes
FIT SHATT ST & FTO7 &1 FyaT aTs
T q

() WrEa qvaTT & AT F g
a1 A & fawe ofeam o
¥ fatry wez fomr ¢ ot drareet
TATFT H Tg4 a1 [aAwIAT 71 57 TTH
w1 greanaq frarq & faa & ot v
FIq0 w50 ac # fF si4r aqfew
HTAT & AT |

Supply of Footwear to Coal Mines
Workers

1081 S Shri Kishen Pattnayak:
. | Shri Dinen Bhattacharya:
Will the Minister of Labour and
Employment be pleased to state:

(a) how many pairs of footwear
each coal mine worker is entitled to
by May, 1965 according to the Award
of 19586;

(b) whether there has been any
failure to supply the required aum-
ber of footwears to the miners;

(e) if so, to what extent and who
is responsible for violation of the
Award;

(d) what action under the Indus-
trial Disputes Act has been taken or
is being taken against the defaulling
party or parties; and

(e) whether certain employers who
had placed orders with the suppliers
other than the Ruby Industries for
fulfilling the Award were asked by
his Ministry to cancel their orders?

The Minister of Labour ang Em-
ployment (Shri D. Sanjivayya): (a)
8 pairs of footwear.

(b) and (c). There has been some
failure to supply footwear to the min-
ers for which both managements as
well as workers have been responsi-
ble. In Tmany cases, although the
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management have been prepared to
supply the workers have not come
forward to take the footwear as they
have to share 50 per cent of the cost.

(d) Both the workers and the
management being responsible for the
default, it has not been possible to
take any action in the matter against
the parties.

(e) No such instructions were
issued by the Ministry.

Central Hospital for Coal Miners
at Asansol

(Shri Indrajit Gupta:
J Shri Yashpal Singh:
1032. 2 Shri Mohammad Elias:
| Shrimati Renu Chakravartty:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether Government are aware
that owing to the acute shortage of
water, the working of the Central
Hospital for coal miners at Asansol
has been critically affected;

(b) whether it is a fact that tie
adinission of patients had to be stop-
ped in May and June, 1965 and the
new T.B. Ward could not be opencd
due to shortage of water supply; and

(c) if so, the steps taken or pro-
posed to be taken to ensure adequate
water supply to the hospital in
future?

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): (a)
and (b). Owing to shortage of water
only emergency cases were admitted
to the Hospital during May and June
1965. The T.B. Wing could not also
function,

(c) Steps are being taken to aug-
ment the water supply from water
available in two neighbouring collier-
jes. One of these has already agreed
to supply one lakh gallong of water
per day. The question of sinking s
few wells is also being examined, sc
a shallow well sunk on an experi-
mental basis hag proved a success.
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MIGS from USSR

Maharajkumar Vijaya
Ananda:
" Shri P. C. Borooah:
Shri Ram Sewak:

Will the Minister of Defence be
Dleased to state:

1033

(a) whether the three squadrons of
MIG aircraft have been received
fram the Soviet Union;

(b) if so, when; and

(¢) whether they have been tested
for their suitability in Indian con-
ditions?

The Minister of Defence (Shri Y. B.
Chavan); (a) and (b). It is not in
the public interest to disclose the in-
formation,

(c) A number of Migs have been
flying under Indian conditions since
1963 and have been found suitable.

Thermo-Electric Cooler

Shri Ravindra Varma:
1034. £ Shri P. Venkatasubbaiah:
Shrimati Renuka Barkataki:

Will the Prime Minister be pleased
ta state:

fa) whether it is a fact that thne
Atomic Energy Establishment at
Trombay has launched the pilot pro-
duction of a thermo-electric cooler;
and

fb) if so, the special features of
the cooler and the estimated cost of
its production?

The Prime Minister and Minister of
Atomic Energy (Shri Lal Bahadur
Shastri): (a) Yes, Prototypes of this
type of cooler are ready and produc-
tion is being planned,

(b) The thermo-electric ~oolers can
be used in a variety of applications;
one of the very important applicationg
being the transport of serum, vacci-
nes ete, to remote villages. The cooler
can keep half g little of liquid at least
upto O.C. with as little as 12 watts of
power i.e. 1/3rd of the power required
to light a smal] electric bulb in the
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house., This unit is portable and can
work on batteries and the total weight
does not exceed 5 kilos. The same
unit can be used for heating substanc-
es also. The cost of production is
estimated at about Rs, 400 for a half
litre serum cooler.

A photograph of the cooler develop-
ed in the Atomic Energy Establish-
ment, Trombay, with explanatory de-
tails, was published in the May 1965
issue of ‘Nuclear India’, a copy of
which is available in the Library of
the House.

Pak Broadcasks regarding Sikhs

1035 J Shri Gulshan:

" 7 Shri Onkar Lal Berwa:
Will the Minister of External
Affairs be pleased to state:
(a) whether it is a fact that
Pakisfan Radio has been broad-
casting that Sikhs have revolted

against Indian Government during
tha month of May, 1965;

(b) if so, whether there is any
truth in this broadcast; and

(e) what action has been taken by
the Governmment of India to counter-
act this propaganda?

The Minister of External Affairs
(Shri Swaran Singh): (a) and (b).
Yes, Sir. The Pakistan Radio made
this fantastic announcement adding
that troops had been called out to
quell the uprising. This totally false
broadcast shows the Pakistan line of
stooping to utterly low levels in their
hate India campaign.

(e) Statements made by prominent
Sikh leaders refuting this absurd
Pakistan propaganda were given wide
publicity, Also a spokesman of the
Government of India refuted on May
18 this propaganda as being utterly
false,

Pak Raid in Rajasthan

1036. Shri Gulshan: Will the Minis-
ter of Defence be pleased fo state:

(a) whether it is a fact that Paiis-
tan army raided some villages in
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Hajasthan State and looted property
»f villagers in May 1865, and

(b) if so, the steps taken to restore
thcm their property?

The Minister of Defence (Shri Y. B,
Chavan): (a) During the month of
May 1965, there were two raids into
Rajasthan by Pakistani armed civil-
iang with the active support of the
Pakistani Indus Rangers, which is a
semi-militarised force. The Pakistani
raiders set fire to Indian property
worth Rs. 500, They also looted some
cash, ormaments and cloth of unas-
sessed value, besides taking away a
camel 1o Pakistan.

(b) Suitable compensation has been
demanded from the Government of
Pakistan.

Broadcasting Facilities in Jodhpur

1037. Dr, L. M, Singhvi: Will the
Minister of Information and Broad-
casting be pleased to state:

Government have
representation for
broadcasting faci-

(a) whether
received any
augmenting radio
lities in Jodhpur;

(b} if so, the main suggestions
contained in the representatrm =d

fc) the reaction of Government

thereto?

The Minister of Information and
Broadcasting (Shrimati Indira
Gandhi): (a) Yes, Sir.,

(b) (i) A separate radio station of
All India Radio be set up at Jodhpur.

(ii) A sector of Indo-Pakistan bord-
er could be served from Jodhpur.

(¢) Jodhpur is only 150 miles from
the border. It is not therefore suit-
able for the location of a transmitter
for border service. However, a pro-
posal to instal a higher power trans-
mitter in Jodhpur under the Fourth
Five Year Plan is under consideration,
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Accidents in Coal Mines

1038. Shri Krishnapal Singh: Will
the Minister of Labour and Employ-
ment be pleased to state:

(a) the number of accidents that
have taken place in the various Coal
Mines  throughout the country
during the last two months involving
death, injury and loss of property;

th) the causes thereof, and

(c¢) the action taken in each case
so far?

The Minister of Labour anq Em-
ployment (Shri D. Sanjivayya): (a)
In May and June, 1965 there were 29
fatal accidents in which 300 persons
were killed including the major acci-
dent at Dhori Colliery in May 1965
in which 268 persons lost their lives.
There were 460 serious accidents in
which 464 persons were injured dur-
ing the three months April to June,
1965.

(b) A statement showing the cause-
wise classification of accidents is as
follows:

STATEMINT

Sl Cause of MNumber of Number

o, Accident serious of fatal
accidents accidents
April to  May-June
June 1965 1965
1. Fall of roof . 44 16
2. Fall of side ’ 38 1
3. Haulage . . 114 7
4. In Shafts . . 4 ..
5. Explosives, . 7 1
6. Machinery . 1R 1
7. At Railway siding
belonging to the
mine . . 5 ..
8. Electrical . . . 1
9. Miscellaneous 230 e
10, Under Investigation o 2
ToraL i 460 29
(c) Under section 23(2) of the

Mines Act, 1952, an enquiry is requir-
ed to be made into all accidents caus-
ing losg of life, Major “serious acci-
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dents” not involving loss of life are
also enquired into. Responsibility is
fixed in all cases where enquiry is
made, and suitable action has been
taken in each case against those found
responsible (except where it is esta-
blished that the accident was a case
of misadventure only), A statement
showing the action taken in each of
the 29 fata] accidents is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-4671/65].

Working Hours for Chowkidars of
the P & T Department

1039. Shrimati Repu Chakravartty:
Will the Minister of Communications
be pleased 1o state:

(a) whether it is a fact that under
the welfare scheme of Government
the working hours of all officials have
been restricted to 8 hours includingz
lower officials, work-charged estab-
lishment and mazdoors on dally
WAgES;

(I} whether it is also a fact that
the Chowkidars of the P & T Depart-
ment (Civil Engineering Wing) wha
have been transferred from the
C.P.W.D. have to work 17 hours
daily and no weekly off is granted
to them; and

(e) if so, why and the reasons for
nut paying them the overtime allow-
ance?

TE .

The Deputy Minister in the Depart-
ment of Communications (Shri Bhaga-
vati): (a) The working hours of diff-
erent categories of staff are as under:

(i) Office staff 7 hrs,
(ii) Other workers 8 hrs.
(iii) Office Chowkidars 12 hrs.

(b) Weekly off wherever possible is
granted to all workers, If any work-
er is made to work longer hours, he
is governed by overtime rules,

{c) This is not correct. All claims
are considereq according to the rules.
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Plan Publicity

1040. Dr. Mahadeva Prasad: Will
the Minister of Information and
Broadcasting be pleased to state:

(a) whether it is a fact that the
Field Publicity Officers are deputed
for Flan Publicity; and

{b) if so, the areas which they
have to cover and the duties they
have to perform?

The Minister of Information and
Broadcasting (Shrimati Indira
Gandhi): (a) Yes, Sir,

(h) A statement showing the areas
covered by wvarious Field Publicity
Units is laid on the table of the House.
[Placed in Library. See No. LT-4672/
63].

The duties of a Field Publicity Offi-
ver include direct mass communica-
tion to promote publicity for the pian,
national unity and emotional integra-
tion of the people, and help in gene-
rating defence preparedness in the
country.

The Field Publicity Officer organis-
¢s publicity programmes through
mobile vans in wvarious parts of the
country. Such programmeg include
the organisation of public meetings,
group discussions, seminars, sympo-
sia, the exhibition of documentary
and other films. Also, the organisa-
tion of song and drama programmes
and the utilisation of other cultural
media, ete.

Delhi-Patna Direct Dialling System

Shri P. R. Chakraverti:

Shri P. C. Borooah:

Shri Ram Harkh Yadav:

Shri Kindar Lal:

Shri Vishwa Nath Pandey:

Shri Yashpal Singh:

Will the Minister of Comuuuni-
cations be pleased to state:

(a) whether the Delhi-Patna direct
dialling system for trunk telephones
has been completed;

(b) if so, when and at what cost;
and

1041,
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(¢) the other cities which are to be

so connected by direct dialling system

in the last year of the Third Plan?

The Deputy Minister in the Depart-
ment of Communications (Shri Bhaga-
vati): (a) Yes.

(b) The service was inaugurated on
20-7-1965. It has been provided for
most of the distance on the Delhi-
Calcutta coaxial cable, The cost of
the switching equipment and the
Patna-Sasaram cable link is about
Rs. 42 lakhs.

(c) Work in connection with the
introduction of direct dialling bet-
ween the following stations is in pro-
gress:

Delhi — Meerut
Madras -—— Bangalore
Delhi — Ahmedabag
Delhi — Jullundur
Delhi—Simla.

Delhi — Srinagar.

Some of these may not be com-,
pleted within this year—the last year
of the Third Plan.

Sainik School near Nagpur

1042. Dr, M. S, Aney; Will the Mini-
ster of Defence be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to a Resolu-
tion passed by the Nagar Congress
Committee of Nagpur in June last
urging the State Government to open
a Sanik School near Nagpur;

(b) whether the State Government
have asked for facilities for opening
such a school near Nagpur; and

(e) if so, the reaction of Govern-
ment thereto?

The Minister of Defence (Shri- ¥,
B. Chavan): (a) Yes.

(b) No.

(¢) Does not arise.
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Indian Police Personnel in Indian
Enclaves in East Pakistan

1043. Shri Raghunath Singh: Will
the Minister of External Affairs be
pleased to state:

(a) whether it is a fact that East
Pakistan authorities are not allowing
Indian police to take more than 30
rounds of ammunition to Indian en-
claves in East Pakistan; and

(b) if so,
thereto?

Government's reaction

The Ministey of External Affairs
(Shri Swaran Singh): (a) On the 9th
July, 1965, Pakistani authorities did
not allow a party of 17 Indian offi-
cials proceeding to certain Indfan en-
claves in Dinajpur District through
Pakistani checkpost at Chilahati to
carry with them the quantum of am-
munition which each of them was
carrying. The Pakistani authorities
only allowed 30 rounds of emmunition
for each instead of 50 rounds each.

(b) On the 14th July, 1965, the
Government of West Bengal lodged a
protest with the Government of East
Pakistan, As a result of this, East
Pakistan Govermment have informed
West Bengal Government on  23rd
July, 1965, that they would maintain
reciprocity in such matters in future.

Garden Reach Workshop, Calcutta

1044. Maharajkumar Vijaya Ananda:
Will the Minister of Defence be
pleased to state:

(a) how far the ship-building yard
of the Garden Reach Workshop has
been modernised and expanded;

(b) the total outlay involved; and

(c) when the expansion scheme is
likely to be completed?

The Minister of Defence Produe-
tion in the Ministry of Defence (Shri
A. M. Thomas): (a) and (b). Facili-
ties for the construction of smaller
craft required by the Ports and the
Navy have been improved and certain
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new equipment has been installed in
the Hull Shop at a cost of about Rs. 5
lakhs, Material handling facilities
for the block assembly area and along-
side the construction slipways are
proposed to be improved. The total
outlay involved 7in providing these
facilities would be Rs, 18 lakhs, which
are expected to become available by
March, 1966, There is also a pro-
posal to construct a Dry Dock capa-
ble of taking Ocean-Going Vessels
upto 12,000 DWT to increase Com-
pany's ship repairing capabilities.
The capital cost of construction of
the Dry Dock is expected to be Rs, 2.5
crores.

(¢) Modernisation and expansion of
the Garden Reach Workshops is a
progressive process but it is hoped
that 'most of the present expansion
proposals would be implemented with-
in 2 or 3 years,

Anti-Indian Campaign in Indoncsia

1045, S Shri D,_ D. Puri:
q_ Shri Himatsingka:
Will the Minister of External
Affairs be pleased to state:
(a) whether  Government  have

taken note of the mounting anti-
Indian campaign by the leaders and
press in Indonesia;

(b) whether this is likely to affect
our diplomatic relations with that
country; and

(¢} the steps Government propose
to take to normalise relations with
Indonesia?

The Minister of External Affairs
(Shri Swaran Singh): (a) The Gov-
ernment of India are aware of the
criticism against India which has been
appearing in the Indonesian Press.
Some Indonesian leaders have also
been critical of the Government of
India.

(b) and (c). This has not affected
diplomatic relations between the two

countries. Government of India desire,

to maintain the friendliest of rela-
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tions with ndonesia and are, there-
fore, sorry to see unjustified critical
remarks by leaders of a friendly coun-
try. The Government of India has
therefore, drawn the attention of the
Government of Indonesia to this
matter. The Government hope that the
friendly relations existing between
the two countries will be further
strengthened and are continuously
working towards this end.

Consumer Stores in Mills

1046. Shri Himatsingka: Will the
Minister of Labour and Employment
be pleased to state:

(a) the number of mills in the
country which have set up Consu-
mers’ Stores during 1964-65; and

(b) the number of workers taking
advantage of them?

The Minister of Labour and Em-
ployment (Shri D Sanjivayya): (a)
2204 consumers' cooperative stores and
fair price shops (1691 consumers’ co-
operative stores 513 fair price shops)
are now functioning in 3683 industrial
establishment in the country employ-
ing 300 or more workers. In addition
there are 129 branch stores. Figures
are not available for mills as distinct
from other industrial establishments.

(by The cooperative stores are set
up for the benefit of al] the workers
in the establishment. The figures of
their re-
quirements would vary from time
to time and from stores to store, the
details of which are difficult to ob-

tain, and woulq be considerably
larger than the figures of member-
ship.



2609« Written Answers

Buchungaih Colliery

1047. Shri Mohammad Elias: Will
the Minister of Labonr and Employ-
ment be pleased to state:

(a) whether any accident took
place at the Buchungaih Colliery
(N.C.D.C.), Bihar in May, 1965;

(b) if so, the number of persons
killed or injured in the accident;

(c) whether any enquiry has been
conducted to find out the causes of
the accident;

(d) if so, the findings thereof; and

(e) whether the report of the en-
quiry will be placed on the Table of
the House?

The Minister of Labour and Em-
ployment (Shri D, Sanjivayya): (a)
No; the mine has long since been
closed.

(b) to (e). Do not arise.

New Ghusik Colliery

1048. Shri Mohammad Elias: Will
the Minister of Labour and Employ-
ment be pleased to state:

(a) whether the award of
Central Government Industrial Tri-
bunal, Calcutta dated 13th March,
1965 (No. 48 of 1964) relating to New
Ghusik Colliery has been imrple-
mented; and

the

(b) whether the workman
cerned has been reinstated
back wages paid in full?

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): (a)
Yes.

(b) Yes. I

con-
and his

Accident in New Dagoria Colliery

1049. Shri Mohammag Elias: Will
the Minister of Labour and Employ-
ment be pleased to state:

(a) whether it is a fact that certain
sections of the Kalipahari Colliery
and New Dagoria Colliery (West
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Bengal) were closed by the order of

the Department of Mines in May and
June, 1965;

(b) if so, the reasons therefor;

(c) whether the managements of
these collieries have been found
guilty of violation of the Mines Rules
and Regulations; and

(d) whether the workmen have
been paid lay-off or provided with
alternate jobs?

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): (a)
Some sections of Kalipahari Colliery
were closed in June, 1965 and two
quarries of New Damagoria Colliery
were asked to stop work in April,
1965 by the Mines Inspectorate.

(b) Closure of certain sections of
Kalipahari Colliery was due to inade-
quacy of ventilation and non-provi-
sion of requisite measures to deal
with hazards from coal dust. The
two quarries in New Damagoria Col=-
liery were asked tp stop work owing
to unsatisfactory conditions.

(¢) Yes; Kalipahari Colliery had
contravened the provisions of Regula-
tions 130 and 136 of the Coal Mines
Regulations, 1957. In the case of New
Damagoria Colliery the contravention
was of the provisions of sub-clause
(3) of Regulation 98 of the Coal
Mines Regulations, 1957.

(d) Alternative employment was
provided to some persons and where
alternative employment could not be
provided lay-off wages were paid, ex-
cept to a few who did not turn up to
collect their wages.

Territorial Army

1050. Shri Narendra Singh Mahida:
Will the Minister of Defence be pleas-
ed to state: ]

(a) whether the Territorial Army
was disembodied on the 31st March,
1965 in spite of the Emergency,

(b) whether officers have been
relieved and they have taken up
civil appointments;
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(c) whether any review of the
needs of the Territorial Army has
been carried out and if so, with what
result;

(d) whether Regular Army officers
have becn retained in the Territorial
Army;

(e) whether the Territorial Army
officers are given independent com-
mand; and

1) if not, the reasons therefor?

The Minister of Defence (Shri Y. B.
Chavan): (a) The Territorial Army is
a voluntary citizens' part-time force
whose units are embodied on an as
required basis to supplement the regu-
lar Army in the time of a grave na-
tional Emergency. Acocrdingly, a
number of units were embodied at the
time of Chinese aggression in 1962
They were disembodied as and when
their requirement ceased to exist, and
the final batch wae disembodied on
31st March. 1965,

(b) The Territorial Army being a
part-time force, its officers and other
ranks, naturally, reverted to their
civil vacation on disembodiment.

{c) Yes, Sir. Steps are being taken
to remove the weaknesses gbserved in
Territorial Army and to increase its
efficiency. .

{d) In Territorial Army units, cer-
1ain staff including a few officers are
appointed for administration and
training of Territorial Army officers
ang other Ranks who report for train-
itig every year. In the interest of
efficiency of the Territorial Army
units, it has been provided in the
Regulations that regular Army per-
sonnel may be posted to these units
for this purpose.

(e) and (1), Subject to their suita-
bility, there is no bar to Territorial
Army officers being given independent
command of Territorial Army units.

1085 (Al) LSD—4.
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Iniernational Telegraph Office -
1051. Shri Kapur Singh: Will the
Minister of Communications be
pleased to state: : i
(a) whether Government are aware
that a Press Conference was held by
Master Tara Singh on the 2nd August,
1865 in the Imperial Hotel, New
Delhi; "t

(b) if so, whether it is g fact that
foreign Correspondents for  the
Pakistani Press were . refused the
facilities of the Internationa] Tele-
graph Offlce to transmit an account
of the Conference to their papers;
and

{c) if so, the reasons therefor?
The Deputy Minister in the Depart-

ment of Communications (Shri Bhaga-
vatl): (a) Yes. - Sir.

(b) No such incidence has been re-
ported. Normally telegrams for for-
eign countries except, our neighbours
tike Ceylon, Nepa] & Pakistan as are
worked through the Overseas Com-

munications Service and other
connecting Administrations and
booked at international rates, are

accepted at the International Tele-
graph office. Telegrams for adjoining
countries like Pakistan, Nepal and
Ceylon which are directly worked by
the P&T and accepted at lower inland
rates of tariff, are booked by other
telegraph offices. than 1.T.0. Some
press telegrams containing accounts of
the conference were however booked
by correspondents of akistani IPrmfs
at the C.T.O., New Delhi which is
very close to the Imperial Hotel, on
2nd August, 1965,

(c) Does not arise.

Press Information Bureau

1052, Shri §. M. Banerjee: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether it is a fact that an
Officer of the Press Information
Bureau distributed copies of a docu-

ment supposed to be an agreed c_ode
of conduct made by different factions
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of the Punjab Congress to the news-
men at a Press Conference held by
the Union Home Minister at Chandi-
garh on the Tth July, 1965;

ih) whether this is allowed under
the rules; and

(e) if not, the action taken against
the Officer?

The Minister of Information and
Broadcasting (Shrimati Indira
Gandhi): (a) No, Sir.

(b) ang (c). Do not arise.

L. 114
St we fomd

1053 it Trwwaw arew -

F71 "wre qdT gg TOT T oFA
wen fw

(%) a1 a3t & faaow § fawam
g7 % fosraq ww W oW @ OE
oIR8

(7) afz &, a1 feafa = g
F folr a1 wraagr w7 a7 @ 3 ?

HeaTe famr | ga-st (it )
(%) o g, fomg o4 g&qr F7 2)
1962-63 & T 3w ¥ IF fFy g
T wr wEr F ogyw ¥ fowwd
0. 15 wfama dY | 1963-64 ¥ T1w
uz a&ql wEwT 0. 12 Sfawa 77 75
1964—-65 ¥ wiwe wWr IFz3 fedr
A TEE

(&) 37 feam & wam au fafaw
54 %7 faas g% fagorme oo &
TH-TER I TET AT | (TR
& et oy, dfeg den gEe  Eto—
4673/65)

AUGUST 30, 1965

Written Answers 2614
dfgat & waw

J ot wq fowa -
10547 it v avaw

FTgEAT W FATCN FA [ 73 TAA
®t g w3 f

(%) ¥ar wIFTATT & FETET
aafedt qar o wrawAT § afdd
F W} 97 IRT &1 wius wgew T
A & gra=g § # g fAorg frar T 8
qT

(=) =fz zv, 71 T7+t q&w ®T-
wWramrg?

e WIT wETw wEy (s
gl wiwr): (%) =% (@), mFmw-
arft & amrary faam w1 frrma
T 2 fF dfad & ey & S A
qav ¥ fazs § waea 081, 7 g1 -
17 FafeAt w7 FgadEt 7 A/ 9
IqFT gz W gz £ vk @ fw Awre
AfeAt 97 wew FrrwAT § § gy
At & fa=rdr wtr afafafaar &1 &t
33357 #aw faear =fzw

“wra’’ WY qro 2l wre” &

e aWTETl w1 ATETA-gEE

Ssit ww fem@ :

””’llﬁ THATS Oy

T ge WX werew 5T Ay
AT F1 FO 4T F

(%) 7ar =@ gmaT gHET
“gre”’  agr Wi gWIAR OREr
“dto dYe e F AT wWTETU F
AEH-9H & Fa-E H &6 aTEIT
wgar ‘A’ &7 oW & #1§ gww
W gW @ W

(&) afz e, &1 g art & wwwR
=t 7y wfafer @ ?



2615 Written Answers
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Atomic  Station at Tarapur
J Bhri Ram Sewak:
1058. 4 Shri P. G. Sen:

Will the Prime Minister be pleas-
ed to state: )

fa) whether it is a fact that the
Kuljian Corporation, an Indo-Ameri-
can firm has been appointed technical
consultants for India's first Atomic
Station at Tarapur; and

__tl_n if so, the terms of the
agreement! executed with this firm?

The Prime Minister and Minister of
Atomic Energy (Shri Lal Bahadur
Shastri): (a) Yes.

(b) A copy of the agreement ‘is
available in the library of the House.
Enquiry into an accident of N.C.C.
Cadets at Dehra Dun

1059 Shri Ram Sewak;

°%*4 Shri P. G. Sen:

Wili the Minister of *Defence bLe
pleased to state:

(a) whether it is a fact that 14
N.C.C. cadets were injured in an ac-
cident at Dehra Dun by the overturn-
ing of the Military truck carrying
‘them,-

{b) if so, the causes of the acci-
dent;

{¢) whether anv enquiry has been
held; and

(d) if so. the result thereof?

"The Minister of Defence (Shri X. B.
Chavam): (a) Yes, but the number of
injured was 29 including the civilian
driver of the wvehicle.

(b) Over-loading of the vehicle and
over-:peeding by the driver.

(c} and (cd). Yes. The Court: of
Enquiry has held that the driver of
the vehicle was guilty of over-speed-
ing and 4 JCOs were guilty of in-
effective supervision in checking over-
Joading of the vehicle. Further action
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on the findings of the ‘Court of En-
quiry is in progress.

Seminar om Agricultural Labour

[ Shri D. J. Naik:
J Shrl D. §, Patil:
1068. <) Shri Talshidas Jadhav:
{ Shri Sidheshwar Prasad:

Will the Minister of Labour
Employment be pleased to state:

(a) whether an All-India Seminar
non Agricultural Labour was recently
organised in Delhi; and

(b) if so, the main recommenda-
tions made by the Seminar?

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): (a)
Yes.

(b) The Seminar adopted the Re-
ports of its four Committees and the
Joint Report of the Chairman of these
Committees, A statement showing the
main recommendations contained in
these reports is placed on the Table
of the House. [Placed in Library.
See No. LT-4674/65].

Cnmmunicaﬁons via Satellites

J Shri' R. Birua: !
mﬂ'l'sml R S. Pandey:

tions be pleased to state:
Will the Minister of Communica-

(a) whether it is a fact that the
Gavernment of West Germany have
made an offer to the Gdvernmént of
India to assist her in the setting up
of ground station for communication
via satellites in the country; and

{b) it so, whethey any agreement
has since been signed in the matter?

The Deputy Minister in the Depart-
ment of Communications (Shri Bhag-
avatl): (a) No, Sir.

(k) Does not arise
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International Awards for
Films
1065, Shri D. C. Sharma: Will the

Minister of Information and Broad-
casting be pleased to state:

(a) whether il is a fact that India
has won nine International awards
for films this year,

Indian

(b) if so, the details of the films
which have won the awards; and

(c) the s'eps taken or proposed to
be taken to raise the standard of films
in the country?

The Minister of Information and
Broadcasting (Shrimati Indira
Gandhi): (a) Yes, Sir. India has won
nine International awards for films
this year.

(by A list of films which have
won awards so far during this year is
placed on Table of the House, [Plac-
ed in Library. See No. LT-4675/65].

(c) The following steps have inter-
alia been taken by Government to im-
prove the standard of films:—

(1) State Awards have been in-
stituted for the best films in
various categories wiz. fea-
ture documentary, educa-
tional and children’s films;

(2) Grant-in-aid is given annually
to the Children’s Film Society,
a body set up under the So-
cieties Registration Act, for
the production of films
specially suited to children;

(3) A Film Finance Corporation
hag been get up to grant loans
for the production of good
films;

{4) The Film Institute of India
has been set up to give train-
ing in various technical as-
pects of film making;

(5) The Government have ex-
empted unto 8 films imported
annually by the Federation
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of Film Societies and the Uni-

versity Film Council from
payment of customs duty.
The former has been sanc-
tioned a grant-in-aid of
Rs. 5,000 during the year
1965-66.

Acquisition of Land in Yol Canton-
ment (Punjab)

1066. Shri Hem Raj: Will the Minis-
ter of Defence be pleased to state:

(a) whethey it is a fact that duning
the Second World War, Government
had taken on lease the lands of the
agriculturists in Yol Cantonment on
paltry sums;

(b) whether it is also a fazt that
Government have now started iand
acquisition proceedings;

(e) if so, at what stage thev s‘and
at present;

(d) whether any represenlation
was made to Government by the
Agriculturist: for compensalion; and

(e) if so, the outcome thereof?

The Minister of Defence (Shri Y. B.
Chavan): (a) Land measuring 765
acres at Yo] in Kangra District was
requisitioned during the year 1941-42
for use as Prisoner of War Camp, at
an annual recurring compensation of
Rs. 2,840.87.

(b) and (c). The land was acquir-
ed with effect from February 1964.

(d) and (e). Representations from
certain persons were received for
payment of recurring compensation
and for the cost of acquisition of their
lands. The recurring compensation
to the affected persons upto the date
of acquisition has been paid in full,
while the acquisition cost has been
placed at the disposal of the civil
authorities for disbursement to the
owners.
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Invitation cards issued for indepen-
dence Day Celebration

( Shri Daljit Singh:
Shri Chunj Lal:
|_ Shri Sadhu Ram:

Will the Minister of Defence be

pleased to state:

(a) the total number of invitation
cards issued for the Independen:n
Day Ceremony at the Red Fort on
the 15th August, 1965 to the various
categories of the invitees; and

(b) whether seatling arrangemerts
were adequate enough to accommo-
date all the invitees?

The Minister of Defence (Shri ¥. B.
Chavan): (a) 9519,

() Ministers, Members of
Planning Commisiion and
other dignitaries. . . 121

() Members of Parliament,
Councillors of Delhi Mu-
nicipal Corporaticn, rela-
tions, guests and friendsof
Ministers and Members
of Parliament .

(izi) Diplomates . 280

1731

(iv) Civil and Military Offcers 2289
(v) Representatives of  the
Press and Publicity Orga-
nisations. . ' . 447
(vi) Others 4650
(by The seating arrangement was

adequate to accommodate the invitees
who attended the ceremony.
Indian Delegation to Geneva Disar-
mament Conference

: { Shri P. C. Borooah:
1069. { Shri Raghunath Singh:
lSIlrl R. Barna:

Will th: Minister of Extermel
Affairs be pleased to refer to the
reply given to Starred Question
No. 13 on the 16th August, 1965 and
state:

(a) the proposals made by the In-
dian delegation to the Disarmament
Conference held recently in Geneva
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to deplore the nuclear weapun tests;
and

(b) what was the general ieaction
of the Conference thereto?

The Minister of External Affairs
(Shri Swaran Singh): (a) At the re-
cent meetings of the Eighteen Nation
Disarmament Committee in Geneva,
the Indian delegation has persisted in
its efforts to secure a complete prohi-
bition of all nuclear weapons tests.
India hag proposed the extension of
the treaty to cover underground tests
and called for the discontinuance of
all such tests pending such extension.

(b) There is considerable support
for the move to prohibit all nuclear
weapons tests. There have, however,
been certain differences between the
Western powers and the Soviet bloc
countries on the extension of the Test
Ban Treaty to cover underground
tests. This question is stil] under
consideration by the Eighteen Nation
Disarmament Committee.

Indian Films Week in US.S.R.

1070. Shrimati Maimoona Sultan:
Will the Minister of Information and

Broadeasting be pleased to state:

(a) whether it is a fact that the
Soviet Union proposed to hold an In-
dian Film Week in the Soviet Union
in August this year;

{b) if so, whether the proposal

materialised.

(c¢) which of the Indian films were
exhibited thereat;

(d) the basis on which these films
were selected; and

(e) the films which were
most popular in that country?

found

The Minister of Information and
Broadcasting (Shrimati Indira
Gandhi): (a) to (e). It has been decid-
ed to organise a Festival of Indian
films in the Soviet Union during 1965-
686 under the Cultural Exchange Pro-
gramme between India and USSR. It
is proposed ts hold the festival in
October, 1965. The details are being
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worked out in consultation with the
Government of USSR and the Indian
film industry.

- 12 hrs.

RE: MOTIONS FOR ADJOURNMENT
AND  CALLING ATTENTION
NOTICES |

Foop STruATioN 1N IMPHAL AND THE
FIRING THERE

Mr, Speaker: I have received six
notices of adjournment motions, by
Shri Bagri, Shri S. M. Banerjee, Shri
Madhy Limaye, Shri Bade, Shrimati
Renu Chakravartty and Shri Kishen
Pattanayak, ' "and Calling Attention
notices from Shri S. M. Banerjee, Shri
Daji, Shri Bagri, Shri Vasudevan Nair,
Shri Warior, Shri Surendra Pal Singh,
Shri Swell, Shri Hem Barua, Shri
Surendranath Dwivedy, Shri 5. T.
Singh, Shri Kishen Pattanayak, Shri
Ram Sewak ' Yadav, Shri Madhu

Limaye, Shri Yash Pal Singh and Shri
Bade,

This is about the food situa-
tion in Imphal and the firing
there. Shri Bagri's is the first name.

=1 aragr, ¥ W19 gaeT g% g %

TIAHT &) ®1 & gaGaar § o
ford sima =127 & 5 39 Qe iz A

#1 Gefar foar o

ot ammr (fzare) © TowE @
77 7 " feafa § ag gadt o gy
Ferg e ami arae g afi fasft
M arT are @i s g% OF fadr

7 gl LA & I I A AT
T GTHTLT gEA 47 99§ &4 wrad
a1 9§ Aara faer a7 1 afew 4T oft-

- feafy 3 1om% & 31 7% fF gua AR
TRT A4 WY 50 ML 60 o A AF
" faw @ Ar 0 & ofdfeafy ¥ weaT
THTY IATH H A G 7 T AT
IR TFY &1 qaTT I5M@T | I8 TATHT
FFEa wraT T ASA B, WA AT
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wfogz ) w7 amn F@i 7 F|E 9%
FHATfCrt & wuAT FT #1 A FgAr
AT Al Fgh 97 A FET TETF
wiafafa 73 § wa & faer 7 74Y wifw
aZ T &1 AT g F94 § WA g
HIT TREA LT § qaTd F w41
nifedt & fzar wer 9% 4@ @™
feafrgadrawg 5w sqa s aata
gt &1 T AT KT Al T va
THTST LT 7 g1 i a1 wr Ay
wadr Mt Gefafagas 43 s

Shri Bade (Khargone):
support him,

I want to

were wERY AT AEF IW &
T qAF &

Shri Bade: He has

give two more grounds.

Mr. Speaker: No,

The Minister of Home Affairs (Shri
Nanda): I do not find any ground
whatever, any point of substance at
all, in support of a’ motion of this kind,
and if I am asked 1o explain, T am
prepared to do so.

forgotten to

Mr. Speaker: He says about failure.

Shri Nanda: There has been mno
failure at all, so far as the supply to
that area is concerned.

ot o fowd (A7) IR0 R0 &R
g1 ST A7 AT G AgARAal agr
TR |

Mr. Speaker: The only failure that
he has pointed out ig the failure of
the Government to provide sufficient
quantities of foodgrains resulting in
all these difficulties and subse-
quent firing and all that.

Shri Nanda: No, that is not a fact.
1 can give, if I am required to do.
now or later on, figures about the
food situation, and I think that they
have been fairly well supplied, and
there should not have been anv kind
of difficulty at all . !
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Shri 5. M. Banerjee (Kanpur): Let
the Food Minister say.

‘Shrimati Renu Chakravartty .(Bar-
rackpore): The price of rice in Mani-
pur is Rs. 40 to Rs. 50 a maund.

Mr, Speaker: The hon.

should listen.

Member

Shrimati Renu Chakravartty: He
must make a statement about the food
situation there.

Shri Nanda: I am prepared to make
o statement. When a Member asks
for answers to questions and I am
answering even on behalf of another
Minister, she is not prepared to listen.
1t is said that the Government should
be prepared to deal with any question;
1 am prepared to answer questions
regarding food but the hon. Member

says: the Food Minister should be
called in.
Mr. Speaker: Is the hon. Minister

prepared to make that statement now?

Shri Nanda: So far as food is con-
cerned, I have got some information
with me but if it is required that I
should or the Food Minister should
give full statement, in a few hours it
could be done,

Mr. Speaker: Should I keep it at a
later time for the Food Minister?

Shri Nanda: [ will consult the Food
Minister also; it may be done tomor-
row.

Shri S, M. Banerjee: On the basis

of the calling attention notices, some .

time is allowed; let the calling atten-
tion notice be moved and let the
Minister make g reply for that.

Shrimati Renu Chakravartty: It is
an adjournment motion; you have
taken up the adjournment motion and
why is he raising the question of call-
attention notice?

Mr. Speaker: Instead of the lady
Member asking me, she should ask
him. Ts it the desire that T should
take it up tomorrow morning?
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Some hon, Members: Yes,

Mr. Speaker: I will take that up
tomorrow morning. The hon. Home
Minister had to reply and ~give that
statement about Sant Fateh Singh's
fast, He has asked that more time be
given to him. I will give him that
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time. When can I expect him?
Shri Nanda: I shall communicate
to you, Sir.

=t wan feg fagit (d597) ¢
qELd WElEy, GOy AT & My F
EEAICCIREE G PACTIE ST |
weOw WHEW | SEA Fel (F 48
0 M7 g97 5120 ¢ AT T (7ar 51

T & TAAT 98 § AT

st @gr:  TAd faee @ 2
THA EaT FLAT ATET |

weas WEIAW - F 97 AN qF F4
T AT

UF WHHT 63
|TEd |

Fedr ZAT

=t gz @y () 7z S AT
T E |

weaw AEET ;. T BTAA HeT
FiE AT $T 3 § AT e & W AE
farar ST &1 AEEr AT AT aTER ¥
fie g7 a9 T fewn o) v &
st w1 wrEaET AgF ZET 0

st e - Afew SEE wg adt
agatat fF 98 ¥ /9 W £ @
THAT F faAT 9T TET T 2 @R

oS WEAY - Twa & famr 9%
ag qar 7 FT R
o wrr: W AT W@ A

—_—
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12.09 hrs.
PAPERS LAID ON THE TABLE

AnNuAL Rerort OF CENTRAL VIGILANCE
CoMMISSION

The Minister of Home Affairs (Shri
Nanda): Sir, ] beg to lay on the Table
a copy of the First Annual Report of
the Central Vigilance Commission.
[Placed in Library. See No. LT-
4664/65).

NOTIFICATION  UNDER
DisPUTES AcCT

The Minister of Labour and Em-
ployment (Shri D, Sanjivayya): Sir,
1 beg to lay on the Table, under sub-
section (3) of section 40 of the Indus-
trial Disputes Act, 1947, a copy of
Notification No. S.0. 2193 dated the
10th July, 1985, adding certain items
to the First Schedule to the said Act.
[Placed in Library. See No. LT-
4665/65].

INDUSTRIAL

12.10 hrs.
RE: BREACH OF RULES
INTIMATION T¢: RELEASE OF MEMBERS

Mr. Speaker: There was a notice
received about which I hive decided
that though it was not a breach of
privilege, it was a breach of rules and
1 had asked the hon. Home Minister to
ask the Magistrate why he has not
been able to give information about
the release of Mr. Bagri and Mr.
Kishen Pattnayak,

1 have to inform the House that I
have received the following communi-
cation, dated the 27th August, 1965,
from the Sub-Divisional Magistrate,
New Delhi:—

“T have the honour to inform
you that Shri Mani Ram Bagri,
Member, Lok Sabha, who was
detained on the 16th August, 1965,
in a case under section 1077151,
Criminal Procedure Code was re-
leased on bail on the 21st August,
1965. The next date of hearing
fixed in the casc is 1st September,
1965.
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With your permission, Sir, I
would like to explain that intima-
tion about his release on bail was
not submitted earlier under the
impression that the Third Sche-
dule appended to the Rules of
Procedure did not provide for such
intimation to be submitted prior
to the conviction of the Member. 1
was under the impression that
none of the forms A B and C
preseribed in the Third Schedule
covered this case. However, as
a doubt has arisen about this
matter, I have decided to submit
the above information with my
apologie; in case delayed submis-
sion has caused any inconvenience
in any quarters.”

I have received a similar communi-
cation in respect of Shri Kishen Patt-
nayak also.

So far as these forms are concerned,
1 will get them examined. If there is
some flaw there, T shall get that
remedied.

Shri Hari Vishnu Kamath (Hos-
hangabad): Mention was made about
the third schedule, Third Schedule
to what, Sir?

Mr. Speaker: Of the rules.

Shri Hari Vishnu Kamath:
rules?

Which

Mr. Speaker: Our rules.

12.12 hrs.

COMMITTEE OF PRIVILEGES
SecoNp REPORT
Shri Krishnamoorthy Rao (Shimoga):

1 beg to lay on the Table the Second
Report of the Committee of Privileges.
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12:12} hrs.

STATEMENT RE. SITUATION IN
KASHMIR

The Minister of Defence (Shri Y. B.
Chavan): Mr. Speaker, Sir, I would
like to inform the hon. Members that
on 26th August our Army units cros-
sed the cease-fire line south of Uri to
clear up all raiders established in the
area of the bulge made by the cease-
fire line. It was from these bases
that Pakistani infiltrators had moved
towards Gulmarg and the Kashmir
valley and it was from these bases
that they were being supplied. The
bases had been well protected by
Pakistani troops and reliable informa-
tion had been received that large
bands of raiders were concentrated
here for future infiltration.

These cleaning up operations under-
taken by the army have met with
complete success and our units are
now in occupation of the Hajipir Pass

which is the main route through
which these raiders have been
moving. In the course of these gpera-

tions, our troops have also captured
the important feature of Bedore and a
number of other posts. The Hajipir
Pass is five miles south of the cease-
fire line as the crow flies but a consi-
derable distance longer by tracks as
the country is high, mountainous and
difficult. In these operations we have
captured substantial quantities of
arms, ammunition and equipment,
designed to supply the raiders as
well as to defend the area. Casualties
of our own troops have been light and
details of casualties of PAK forces are
still being received.

I am sure that the hon. Members
will join me in congratulating the
troops and units which took part in
these very difficult but well-planned
and well-conceived operations.

12.14 hrs.

FINANCE (No. 2) BILL, 1965

The Minister of Finance (Shri T. T.
Krishnamachari: Sir, T beg to *move:

BHADRA 8, 1887 (SAKA)

Finance (No. 2)
Bill

“That the Bill further to amend
certain laws relating to direct
taxes, to provide for voluntary
disclosure of income, to increase
or modify duties of customs on
certain goods imported into India
and to increase or modify and to
impose duties of excise on certain
goods produced or manufactured
in India be taken into considera-
tion.”

Sir, in my speech introducing the
Bill 1 had explained the btackground
in which these proposals have become
necessary and also outlined the main
features of its important provisions.
The Explanatory Memorandum which
has been distributed to hon. Members
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explains the details of these pro-
visions.. . (Interruption).
Mr. Speaker: Order, order. Those

who want to go may quietly walk
away.

Shri T. T, Krishnamachari: In the
field of direct taxes, the provisions of
the Bill are mostly in the direction of
giving reliefs and exemptions, some of
which had been announced by me in
this House during the last segsion.
These are primarily designed to en-
courage investments by individuals in
small savings schemes, to facilitate
expansion of industry during the
Fourth Plan period and to bring about
a greater utilisation of indigenous
equipment for such expansion. A new
scheme foy vo.untary disclosure of
income has also been provided for in
the Bill with the objective of quicken-
ing the process of bringing out un-
accounted income for the greater
benefit of the the economy. Some
of the provisions are intended to
afford relief from hardship, 1 shall
now refer to some of the more im-
portant of these provisions.

Hon. Members will recall that the
provisions in the income-tax Act
relating to allowance of development
rebate in respect of new machinery or
plant installed for the purpose of the
business were recently revised on the
principle of selective support to cer-
tain basic industries gnd a higher rate

*Moved with the recommendation of the President.



2633 Finance (No. 2) Bill

[Shri T. T. Krishnamachari]

of rebate of 25 per cent was provided
in respect of machinery or piant
installed after 3lst March 1965 in
certain priority industries. With a
view to giving further encouragement
for expansion of capacity in such
industries and achieving import sub-
stitution in a-greater measure, I pro-
pose to Increase from 25 per cent to
35 per cent the rate of development
rebate in respect of machinery or
plant. installed in such industries
during the five-year period from 1st
April, 1965 to 31st March, 1970, This
increase will also offset to some
extent the effect on industry of the
proposed increase in the import duty
on machinery and equipment. Coal
and lignite are also proposed to be
added to the list of articles relating to
priority industries, so that machinery
or plant installed for coal mining,
which is already entitled to develop-
ment rebate at the rate of 35 per cent
for a temporary period which is due
to expire on 31st March, 1966, will
continue to qualify for development
rebate gt the same rate along with
machinery installed in other priority
industries upto 31st March,
Simultaneously with this increase in
the preferential rate of development
rebate, the period of operation of the
general rate of development rebate of
20 per cent is also proposed to be ex-
tended upto 31st March, 1970, after
which date the lower general rate of
15 per cent will come into effect.

The Income-tax Act provides in the
case of an industrial undertaking
newly set up in India an exemption
from tax for a specified period on its
profits to the extent of 6 per cent of
the capital employed in the under-
taking. The period of exemption
in the case of an industrial under-
taking owned by a co-operative
society is seven years and in other
cases, it is five years. The provision
as it stands now is applicable to an
industrial undertaking ~which begins
to manufacture or produce articles in
India at any time during the 1B8-year
period from 1st April, 1948 to 3lst
March, 1986. It is now proposed to
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make this tax-holiday
available to industrial undertakings
going into production at any time
during the five-year period from !st
April, 1966 to 31st March, 1971. Thu;
is meant to provide an incentive fou
the establishment of new industriai
undertakings and installation of fresh
capacity in existing undertakings
during the Fourth Plan period.

A scheme for the grant of tax cradit
certificates in relation of export of
selected commodities has already
been notified by Government in imple-
mentation of the provistom made in
this matter, in the Income-tax Act
by the previous Finance Act. Under
the existing provisions of the law, the
amount for which a tax credit certi-
ficate is granted is to be adjusted
against the tax liabilities of the
recipient and any excess that remains
after adjustment towards =uch liabili-
ties becomes payable to him in cash
after a period of 12 months from the
date of production of the tax credit
certificate  before the Income-tax
Officer. However, as in the case of
exporters, the delay of 12 months
may give rise to a ways-and-means
problem, it is proposed to eliminate
this waiting period. Under the pro-
posed provision, the amount of the
certificate will be adjusted anly
against the existing tax liability, if
any of the exporter on the date of
production of the certificate before
the Income-tax Officer and the
balance of such amount will be pay-
able to the exporter forthwith.

concessior

The problem of unaccounted money
and its harmful effect on the econo-
my and society have been under
constant review of the Government.
It has been the Government's ¢ndeay-
our to devise better and more effec-
tive measures to bring such money
into the open by way of strengthening
the machinery for detection and also
of facilitating voluntary disclosures by
persons who desire to take to the path
of clvic responsibility. The Blll ac-
cordingly incorporates  a new scheme
for volunfary declaration of Income
which has not already been disclosed
before the income-tax authorities
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nor detected by them. The mnew
scheme, which will remain open upto
31st March, 1866, differs in several
respects from the scheme contained in
the Financg Act, 1965, which was in
operation for 3 period of three months
upto 31st May, 1965. Under the new
scheme, tax will be charged on the
disclosed income (as reduced by any
amount which is already detected or
ig deemed to have been detected by
the Income-tax Officer before the date
of the declaration) taken as a single
Elnck at the rates prescribed by the
Finance Act, 1965, for personal income
o+ curporate income, as the case may
be, For the purpose of levy of sur-
charpe, such income will be treated
ar earned income,

At unaccounted money may, in
many cases, be locked up in invest-
ments which are not readily realis-
able, the scheme provides due facili-
ties for payment of the iax in instal-
ments over a period not exceeding
four years ¢ poainst six months in
the earlier scheme. Instalments will,
however, be allowed only if not less
thim 10 per cent of the tax due is paid
within  the time allowed, that is,
within 35 days of the demand, and
proper security is furnished for the
payment of the balance. Simple in-
terest at 6 per cent per annum will be
charpeable on the outstanding tax in
the same manner as it is chargeable
6n arrears of tax under the Income-tax
Act,

1 would mention that income which
kas been detected or is deemed to
have been detected on”the basis of
materials available before the date of
declaration under the scheme will be
charged to tax in the usual manner
under the Income-tax Act and mot
under this scheme. Such income will
be determined by the Commissioner
within 30 davs of the declaration, The
declarant will have the right of
appealing to the Central Board of
Direct Taxes against the Commis-
sioner’s order. I need hardly empha-
sizc that searches and seizures will
#izo continue,

Provisions already exist in the
Income-tax Act enabling the Central
Government to enter into an agree-
ment with the Government of a
foreign country for relief from or
avoidance of double taxation of
income. However, an agreement,
under these provisions can cover only
income-tax. Now that we have a
surtax on company profits in addition
to income-tax, it is necessary to make
a provision enabling the Central Gov-
ernment to enter into gimilar agree-
ments in relation to surtax. The Com-
panies (Profits) Surtax Act, 1964, is
proposed to be amended for this
purpose, .

1
The rest of the amendments pro-
posed to the direct taxes enactments
relate, inter alig, to the exemption of
the commuted value of pension from
tax (subject to certdin limits in the
case of private employees): exemption,
of persons, other thnn = Government
employees, resident in Ladakh from
tax on their income from sources in
Ladakh and outside India for the
period up to the assessment year
1969-70; exemption of professional
associations or institutions like the
Bar Councils, approved in this behalf
by the Central Government, from
income-tax on their income other than
income from house property ar invest-
ments or fees for specific services;
the waiver or reduction of the mini-
mum penalty imposable under the
Wealth-tax in the case of wvoluntary
disclosures of wealth and immunity
from prosecution in such cases; ex!
clusion of 3 wholly or mainly religious
purpose from the scope of charitable
purpose for the purposes of rebate of
income-tax and exemption from gift
tax and estate duty in respect of
donations, gifts, etc, for a charitable
purpose: and increase in the rate of
simple interest on delayed pavments
of tax ‘and that payable by Govern-
ment on delayed refunds under the
Wealth=tax Aet and Gift-tax Act from
4 per cent to 6 per cent per annum on
the same lines as the provisions in the
Income-tax Act.
now to the proposals
These have

I turp
regarding import duties.
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been framed to secure revenue and
rationalise the tariff,

The interest of the public is focus-
sed mainly on the increased dutiés on
machinery. It seemg to me that this
is the area in which import substitu-
tion will be of the greatest benefit to
the economy in the years to come., We
cannot have self-sustaining growth
unless our growing requirements of
machinery are met to an increasing
extent from domestic productior. Till
now the duties on many items of
machinery were gctually lower than
the duties on bafi® materials, Under
such conditions, the machine building
industries cannot flourish. It is only
in under-developed countries which
import all the machinery that they
need that an import duty structure of
that sort can make sense. We are, 1
am glad tp say, long past that stage.
In the developed countries sophisti-
cated items of equipment are charged
to duty at higher rates than raw
materials in order that the capital
goods industries which are the
foundations of industrial progress may
grow. We cannot at this time go so
far, but the measures that I have
presented are based on a recognition
of the significant progress that we
have so far achieved under the three
Plans.

It may be argued that import con-
trol can secure import substitution.
As our industrial structure, particular-
ly in the engineering field, becomas
more and more complex, the effective-
ness of the import control as a means
of securing rational import substitu-
tion diminishes. In any case, 1 do not
see why we should not use fiscal
policy in addition to promote our
policy of developing the machine
building industries. 1 ghould like to
be able to give industries greater
freedom than at present to choose
which iterns to import and which to
make at home, on the basis of impert
tariff which provides the legitimate
protection which domestic industry
deserves.
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1 should like particularly to invite
the atterition of the House to the new
item in the import tariff under which
equipment needed for setting up new
projects or undertaking expansions in
selected fields will be assessed. Not
only complete equipments but also
the components and raw materials
needed to fabricate equipment for th-
project car be imported under this
item. Too often in the past equipment
has been imported when idle capacity
has existed at home for manufacture
of the equipment, simply becauze the
rate of duty on the finished machinery
has been lower., A general increase
in the rate of duty on machinery will
by itself surely discourage this prac-
tice. The introduction of the new
tariff item is a further means of serv-
ing this objective, apart from remov-
ing the administrative delays and
difficulties resulting from individual
assessment of each consignment of
equipment for a project.

I am aware that the rise in costs
of equipment will cause difficulties,
particularly for the firms which have
projects in hand and for which
financing arrangements had been
completed on the basis of the old
rates of duty. The financial institu-
tions will give sympathetic consider-
ation to cases of hardship of this kind,
having regard to the priority of the
industry concerned. The increases in
development rebate, to which I have
referred, will also be, I believe, of
considerable help, and will be avail-
able both on indigenous and imported
equipment. The advantage is greater,
so far as the unit is concerned, if a
large part of the equipments are
made indigenously.

In steel, as in machine building,
import substitution is of vital impor:-
ance for our economic development.
1 see nothing wrong in helping this
process through higher import duties.
It may be that the higher duties will
also be of some help to us in simplify-
ing the system of controls. Some
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months ago a number of categories
of steel were de-controlled and the
other day Government announced
the de-control of pig iron. If we can
secure adequate additional supplies
of flat products, particularly of the
categories important for our invest-
ment programme, we may be able
to allow the basic industries using
steel to secure their supplies without
being hampered by a system of
allocations,

The high priority which we attach
to agriculture has been indicated in
the structure of the new tariff.
Sulphur, which was charged to duty
at 10 per cent, is now free. Rates
for agricultural equipment will be 15
per cent. as against the general effec-
tive machinery rate of 35 per cent.
1 shall deal later with the changes
in the excise duties; but in the con-
text of assistance to agriculture 1
must mention the exemption proposed
from excise duty on stationary diesel
engines of 10 HP or less.

The House will have noted that
machinery and metals provide the
bulk of the additional revenue from
import duties. In the case of chemi-
cals, the increase involved is relative-
ly small, as the rates were mainly
55 per cent. inclusive of surcharge,
and the increase proposed is to 60
per cent. Nor are the variations in
duties on other categories of imports
very substantial, keeping the simul-
taneous withdrawal of the surcharge
in view.

The major simplification of the
tariff is, however, an important
feature of these proposals which I
would specially commend to Lhe
House. We have to attempt to secure
greater simplicity and rationality in
our tax structure so that it may be
an enduring one. In the budget that
1 presented last February, the struc-
ture of personal income taxation was
sought to be simplified. In this
budget the import tariff is rationalis-
ed. There is unfinished work of this
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kind in the field, among others, of
corporate taxation, and if 1 have the
privilege of continuing to be in
charge of the country’s finances, it
will be my endeavour to bring further
measures for simplification for the
approval of Parliament.

Sir, in regard to excise duties, the
main increase in revenue is from
peiroleum products. The effect has
been not only to raise revenue but
to move towards a more rational
structure. We are helping agricul-
ture by reducing the rate of duty on
light diesel oil, and stimulating the
consumption of the lower grade coal
by raising taxes on furnace oil. The
price of high speed diesel oil,
which is in short supply, will rise
more than that of motor spirit. The
increase in the duty on superior
kerosene is unavoidable to prevent
evasion but the duty on mferior
kerosene is not proposed to be raisad.

In the Finance (No. 2) Bill, 1965
there has been an unfortunate print-
ing error in sub-clause (d) of clause
26. I shall make a statement about
this error before long.

Moderate increases have been pro-
posed in the rates of duty on steel,
particularly on flat products which
are in short supply. As for non-
ferrous metals, the specific rates pro-
posed are of the order of 40 per cent.
of what might be regarded as normal
c.i.f. prices. The House is aware that
import prices for these items fluctuate
considerably and it is best to charge
specific rates of duty.

In conclusion, Sir, 1 shall briefly
recapitulate the justification for this
Budget. Additional revenue is needed
in the current year if inflationary
financing is to be avoided. Further
developments in relation to our
security during the few days since I
presented the Budget to this House
underlines the need for mobilisation
of further resources without loss of
time. We have to raise resources for
the Plan; we must show that the
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hopes entertained in some quarters
that aggression against us will lead
us to give up economic growth will
not be fulfilled. We have to create
the right framework within which
import substitution and export pro-
motion will be vigorously pursued.
As 1 told the House the other day
when intervening in the debate on
the No-Confidence Motion, I do not
mean by import substitution the
reduction of imports; on the contrary,
1 hope that larger exports and assist-
ance will result in growing imports.
What 1 look for is a sustained and
intensified effort to wuse our own
resources to the full so that the
imports that come in can be used to
the best advantage.

Finance (No. 2) Bill

Sir, if I may be permitted, I would
like to make the statement that I
referred to. In the Finance (No. 2)
Bill, 1965, there has been an unfortu-
nate printing error in sub-clause (d)
of clause 26. Whereas the amend-
ment proposed in the sub-clause
should have read as “Ninety rupees
per metric tonne”, the entry in the
authenticated copy reads as “Eighty
rupees per metric tonne”. The word
“Eighty" is an obvious printing error
for the word “Ninety”. This error
had crept into the final print of the
Finance Bill, whereas in all the proof
copics including the final proof the
entry was correctly worded. This
would be borne out by the proposed
rate of duty shown against serial
No. 4 on page 17 of the Memorandum
explaining the provisions of the Bill,
as also by the relevant passage in
my speech made while introducing
the Bill, where 1 had stated that “the
duty on ‘light diesel oil’ is being
reduced by about Rs. 125 per tonne”.

Further, the amendment in the sub-
‘clause proposes a reduction in the
existing rate of duty on ‘Light Diesel
0il' and, therefore, the declaration
‘made under the Provisional Collection
of Taxes Act does not apply to it as
such a declaration had effect only in
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respect of those provisions which
either impose or increase a duty of
customs or excise. The amendment
will, therefore, become effective only
after the Bill as passed by the Par-
liament is assented to by the Presi-
dent. In the meantime, however, the
duty on ‘Light Diesel Oil' has been
effectively reduced by an executive
notification to ninety rupees per
metric tonne, at which rate all the
customs and excise formations are
currently charging duty on this pro-
duct. Correction of the printing error
from “Eighty rupees” to “Ninely
rupees” will, therefore, not have any
adverse consequences either to the
Government or to the Oil Companies.
In these circumstances, I could have
proposed that the printing mistake
be corrected by a corrigendum. but
this being a Money Bill, I shall move
a formal amendment of the entry in
the sub-clause at the appropriate
time.

It is in the light of these considera-
tions that T mentioned before that
the detailed proposals which 1 have
presented must be examined by the
House. I move.

Mr. Speaker: Motion moved:

“That the Bill further to amend
certain laws relating to direct
taxes, to provide. for wvoluntary
disclosure of income. to increase
or ‘modify duties of customs on
certain goods imported into Indin
and to increase or modify and to
impose duties of excise on certain
goods produced or manufactured
in India, be taken into considera-
tion.”

11 hours have been allotted for all
the stages of the Bill. I would like
to know the views of the House on
the break-up of the time allotted for
this Bill.

Shri M. R. Masani (Rajkot): May
1 suggest 7 hours for the general dis-
cussion, 3 hours for clause-by-clause
consideration and 1 hour for the third
reading of the Bill? )
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Mr. Speaker: Will an hour be suffi-
cient for the third reading?

Shri M. R. Masani: I think so.

Mr. Speaker: All right. Then we

have:
Third Reading—One hour.
General Discussion—Seven hours.

Clause-by-clause Consideration—
Three hours.

As the Members are aware, the time
limit for ordinary speech will be
fifteen minutes each; the Leaders can
have twenty to thirty minutes as the
Speaker thinks fit.

There are two amendments for
circulation; one by Mr. Banerjee.

Shri S. M. Banerjee (Kanpur): I
beg to move:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 20th September,
1965." (4)

Mr. Speaker: The other by Mr.
Yashpal Singh. He is not present
here. Mr. Ranga,

Shri Ranga (Chittoor): Mr. Speaker,
Sir, I rise to oppose this Supplemen-
tary Budget except for the few reliefs
and rebates that the Hon. Finance
Minister has thought fit to give. This
is a bitter and poisonous pill. That
it is so recognised by the Congress
Party is evident from the fact that
there are so few people—far less than
50—on their side present today
whereas more than 280 people rushed
io the House the other day in order
to defeat our no-confidence motion.
They have already decided to swallow
this pill in the Party meeting. There-
fore, they do not find any more
interest or pleasure in listening to
the repetition of what my Hon.
friend has already included in his
Explanatory Memorandum. I thought
he was poing to announce some con-
cessions today or at least he was
going to give some enlightenment
to the House; but neither
any concession nor enlightenment was
forthcoming today.

1035 (Ai) LSD—4.

Sir, our Party is oppozed totally to
the polilical motives and financially
unscrupulous approach that are be-
hind the Supplementary Budget.
There is no neeq at all for the sup-
plementary Budget. My hon. friend
has given three reasons. One is the
provision to be made for Dearness
Allowance, This was there at the
time of framing of the last Budget
and he had made provision for it I
do not know why he wants this extra-
ordinary measure. Secondly, there is
the border trouble. Did he think
that the Kutch trouble was going to
be over so soon? Did we not sanc-
tion more than Rs. 700 crores for the
Defence? Is it not enough, within
the whole of that sum, to make pro-
vision for these berder incidents and
struggles? The third is the neeg to
provide money for the States. This
is the most objectionable thing. I
want to make only a few remarks
now and I hope the House will not
take it for granted that, merely be-
cause it would be obliged to pass this
Supplementary Budget, this question
does not merit a separate discussion
in this House, because it raises a very
important constitutional gquestion; it
goes against the very idea of the fede-
ral finance as well as State autoncmiy.
If the Union Government is to make

. any grants at all to the States, it

should be in accordance with the re-
commendations made by the Finance
Commisssion or it should be in con-
nection with specific projects which
are undertaken by the States with
partial responsibility of the Centre, so
that the Centre can be expected to
give a subsidy or make a grant. Bat
for the Hon. Finance Minister to come
over here bidding good-bye to all that
he must have read about the principles
of public finance and especially fe-
deral finance and then say that some
States, which are his pet children have
gone into troubles with regard to
ways and means and, therefore, some
money has to be given to them and
that money has got to come from the
Central Budget, is something which
beats anybody's imagination, This
kind of thing is possible only for my
Hon. friend here, because he is pre-
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pared tp swallow that pill; he has be-
come blind-folded in regard to every
decent principle of finance ard thinks
that he can do whatever he likes as
if he is g dictator. I take very strong
objection to this and I hope that the
House will be given a separate op-
portunity to discuss the question ol
financial relations bétween the Centre
and the States.

Having dealt with that, I shall now
take up the other point that my hon.
friend has made, namely that the
budget is going to help him to have
a balanced budget, We have been
asking for a balanced budget for all
these years, but this Government
would not agree with us, and they
indulged in inflation in spite of the
warnings given by us, Al]l over
India, we had carried on a demonstra-
tion in a peaceful manner against
those inflationary policies but the
Government did not heed our advice.
But now my hon. friend comes and
sayg that he wants to have a balanced
budget. He says ‘1 want to balance
my budget; I do not want to indulge
any longer in the earlier sin of in-
flation and deficit finance; therefore, I
want more money’,

I want to remind him of what used
to happen when the British were here,
and what was happening in Engiand
alsp several times. Whenever they
were up against thiz kind of trouble
that India is facing today, and they
had come near the brink of financial
bankruptcy, as we have, what did they
do? They imposed a block cut of 10
per cent or 5 per cent or 15 per cent
and sometimeg even 20 per cent on
every one of the estimates that had
been sent up by the spending depart-
ments. The Finance Ministry here
has become completely bankrupt of
statesmanship, not to speak of the
degree of control it has had, as though
being the bull dog or the watchdog
over all the Ministries, with the re-
sult that these various Ministries have
been indulging in a spree of expen-
diture, extravagant and wastefui ex-
penditure too, Now, the time has
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come for my hon, friend to think on
those lines and to bring in what they
called in England the ‘Geddas Axe’.
If my hon. friend is fortunate enough
to continue to be there for quite some
time, then he may cal] it the ‘Krishna-
machari axe’. Let there be an axe
to the extent of 10 per cent or 15 per
cent, and sometimes even 20 per cent,
according to the kind of demand that
comes up before him, If he were able
to do it on the Union front, there
would be 3 saving of about Rs, 200
crores; if he were able to secure this
on the State front, then there would
be a saving of about Rs. 100 crores; so,
in all there would be at his disposal

about Rs. 300 crores; and for five
years, it would come to Rs. 1500
crores. 1 would submit that he

should be able to do it, If he is not
going to do it, then he does not de-
serve to be in the place which he
occupies by way of office at present.

Now, I shall come to his claim that
this budget is not going to push up
the prices, I want to tel] him that
even as it is, the incidence of these
excise duties is ranging from 25 to 40
and even 60 per cent sometimes, in
the prices that are demanded from the
consumers; the import duties have ac-
counted for not less than 40 per cent
in most cases, in the cost that is
charged on the consumers in  this
country, So, how does it lie in the
mouth of my hon. friend to say that
all these import dquties which he has
imposed are not going to push up the
prices here in this country? 1Is it
not inconsistent for him to say that
by this process he would be giving
encouragement to import replacements
here? 1If the prices are not going up
then how on earth can there be im-
port replacements? For, it is because
the prices go up that they find a kind
of protection and they can say that
they want to take advantage of it and
that is how they would be able to in-
vest more and fmore funds in  this
country on the so-called import re-
placement machine making industriea.
Therefore, let my hon., friend make
up his mind one way or the other. The
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prices are bound tg go up. When they
go up, what happens? That is why
I have useq the word ‘unscrupulous-
ness’ purposely, In the olden times,
objection used to be taken whenever
any Finance Minister raised indirect
taxes, because that was going to affect
the fortunes of the masses, but in a
very indirect way and in an invisible
manner; that was always considered
to be an unscrupulous thing and an
indecent thing. Therefore we used to
say that every Finance Minister should
try his best to concentrate more and
more tp the extent possible on direct
taxes and less and less on indirect
.taxes. But what we are seeing now
is worse, My hon. {riend has intro-
duced g new system here which goes
against the very marrow of economic
teaching that we have had all these
years. Opn the mother industries, on
mother products, on raw materials,
whether they are agricultural or in-
dustrial or relating to machine-manu-
facture, he should not put any excise
duty or other duty, because that is
likely to be passed on tp the consu-
mers with a snow-balling effect in a
cumulative manner through  the
various agencies, such as the heavy
industries, the machine-making in-
dustries, medium-scale industries.
tertiary industries and finally the con-
sumer industries, ang the backs of the
poor consumers would come to be
broken. Is there anyone who is pre-
pared to say that more than half of
our people will not be using some-
thing or the other which comes out of
iron and steel or out of the wvarious
other products such as non-ferrous
metals etc? Are not those people
going to pay for all these sins that
would be padded on one after the
other by middlemen, py wholesalers,
by manufacturers, right wup to the
taxes which are being levied by my
hon, frieng on those products?

My hon, friend seems to have im-
proved upon the earlier Finance Minis-
ters who were imposing these unscru-
pulous duties or invisible duties
known as indirect taxes. This is the
worst possible offence that anybody
could have committed in regard to
finance, because my hon. friend has

violated the earliest possible dictum
that has been placed before all finan-
ciers by the theoreticians what is
more, he has initiated a new move, and
yet my hon. friend tells us that the
simplicity and the rationality that he
has introduced would be an enduring
one. Is there any guarantee that my
hon, friend is not going to increase
these duties at the time of the intro-
duction of the next budget? Would
he give that assurance here to this
House? How wil] the simplicity and
the rationality be an enduring one
when it has resulted in the raising of
these duties already and they will be
further increased also in the next
budget?

Therefore, I give this warning to all
those people whg are interested in the
machine-making industries in  this
country that they should be prepared
to bear higher and higher burdens if
my hon. friend the Finance Minister
were to continue to be in his office, and
if this Government continues to  be
also in power.

Now, I shall give you some details
to show that this measure ig plainly
inflationary. As I have said, it will
push up the cost of imported capital
goods, of imported components, spares
and intermediary products etc. by
about 15 to 20 per cent, of interme-
diate products by about 20 to 30 per
cent, of imported products manu-
factureq by about 40 to 50 per cent,
and there will be also a sympathetie
rise in the cost and price of indigen-
ously produced capital goods, spares
components and manufactureq goods.
The resultant genera] rise jn prices
plus the direct and indirect incidence,
as I have said, of new and additional
excise duties as well ag the snow-bal~
ling effect they will have will, within
a short time descend like a further
burden on the consumer by a further
rise of 10 to 15 per cent in the general
price level and in the cost of living,
ang this wil] start 3 pnew cost-price
spiral. This will in turn lead to an
inflation which will be much worse.

The objective stated by my  hon.
friend is that he wants to find
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resources for the Plan. The physical
targets of the Fourth Plan and the
estimated money outlays were based
on 1963 prices, They were already
out of date by 25 per cent. With the
rise in prices of today, they will be
further eroded by a substantial rise
in the capital cost of all products, re-
sulting directly and indirectly from
this taxation measure.

Finance (No, 2) Bill

The only way to achieve a balance
between the resources ang the outlay
on the Fourth Plan will be not by ad-
ditional taxation in thiz manner and
that too by this backdoor method of a
supplementary budget but either by
cutting down the Plan or by extending
the period of the Plan, as my hon.
friend Shri M. R, Masanj has been re-
peatedly warning the Government,
over a period of seven years, as
Mr. Khruschev himself recommended
for the benefit of his own Soviet com-
patriots, or by imposing rigorous eco-
nomies in expenditure. It is here
that I would suggest as I have ai-
ready done, that there shoulq at least
be a cut of 10 to 20 per cent depending
upon the specific demand for expen-
diture, Further, there should be an
efficient implementation ang operating
of the public sector projects, Can we
hope for this?

Last year, at the time of the dis-
cussion of the general budget and the
Finance Bill, I challenged Govern-
ment that it would not be within their
capacity to improve the efficiency and
the profitability of the public sector
undertakings. My hon. friend wants
us to believe that their efficiency has
risen. I have been a Member of the
Committee on Public Undertakings,
and I know something about it. The
position is not at all encouraging, 1
would, therefore like to warn Govern-
ment against investing more and more
funds in these public sector projects
in the manner in which they have
been doing, without taking proper care
—because they have never been able
to take proper care—tio see that they
are run in an efficient manner,
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Concerning foreign exchange—and
that is more necessary—he wants to
restrict imports and encourage im-
port substitution. My hon, friend
also says, ‘ves, yes, I am going to do
it". I do not think it would be possi=
ble for him to do it in the manner he
has suggested. This is plainly a con-
tradiction in terms because we can
secure either decreased imports,
which implies little or no additional
revenue, or increased revenue, which
implies wvery little reduction in
imports.

With regard to increased exports,
how is he going to push up exports?
Actually, the result has been just, the
opposite because of higher producticn
costs, The whole thing is complelely
futile. The only sufferer will be the
common man without achieving any
of these objectives,

Therefore, I wish to ask the Prime
Minister and the Government of the
country; what are the achievements
of this Government through their
Finance Ministers—thjs Finance Minis-
ter as well as his predecessor? The
Golg Control Bill—you know  what
happened to those 5 million displaced
goldsmiths dealing with thousand; of
crores of rupees worth of gold; and
the owners of it have turned into law-
breakers. We warned our hon.
friend that it woulq put out of
legitimate employment all these pea-
ple,

Secondly, there wa= the CDS, ' e
abortive CDS, and later his own in-
novation, With what result, we know.
Then there was the imposition of a 10
per cent ad valorem duty on imports
just before the introduction of the
last budget, which he has now in-
corporated into this, Then the res-
triction imposed on advertisements in
the press. What happened? He was
obliged to withdraw it soon  after.
Where wag their wisdom then? Then
the demangd for a 25 per cent deposit
on all imports. How the importers
clamoured, how they cried? At last
the Finance Minister saw wisdom and
said he was going to withdraw it.
He is dOing it jin this BillI Wisdom
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hés now dawned on him! I do not
know whether wisdom dawns on him
during the cay or during the n.ght!

Then the expenditure tax. He im-
posed it. His successor withdrew it.
He came back and re-imposed it, We
asked why. These do not give
sufficient justification. There is no
proper way of looking at these things.
He is treating it as a matter of wreak-
ing vengeance on those people wno
are supposed to be spending so much
more than what my hon, friend thinks
is reasonabie.

The latest proposal is to negate the
federal-state financial responsibility.
There is this undemocratic and sur=
reptitious procedure adopted, as I
have said, by the Finance Minister in
introducing this supplementary bud-

get. Regarding the arbitrary use of
the powers vested in the Finance
Ministry in regard to searches—my

hon, friend, Shri Dandeker raised his
powerful voice against it—is it not
time that an impartial inquiry, an
impartial scrutiny, be made of the
manner in which the Finance Minis-
ter, the Finance Ministry and the other
organisations which are below them
are using these powers, openly, sur-
reptitiously or on the sly? Now, we
do not know whether there is no per-
sonal animus in using these vast and
varied powers vested in them to exer-
cise discretion. We have been hear-
ing complaints for some time about
the arbitrary highhanded, improper
and harmful manner in which these
powers are being used by the eche-
lons in the Ministry which exercise
powers. Failure is writ large in this
very Bill. He himself has admitted
the failure. Otherwise, there would
have been no need for him to come
before this House with this supple-
mentary budget when we sanctioned
so0 much money last time. So
many taxes were imposed and
sanctioned by this Parliament, He
had all that money at his disposal.
At the same time, he failed in such
a miserable manner. This record of
continuous failures, stands to the
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credit of the -Finance Ministry and
the Finance Minister. All these have
brought this country into an unenvi-
able, painful, parlous financial states,
a state of bankruptey.

Only the other day we asked the
House to throw out this Ministry.
The House in its wisdom said ‘No, We
asked the Congress Party to reorga-
nise their own Ministry. They have
not been able to exercise that much
of wisdom. Can we not at least now
ask the Prime Minister to consider
whether the time has not come for
him to reorganise his whole Ministry?
He ought to dismiss the Finance Mie
nister and have another Finance
Minister, giving this Finance Minister
an opportunity to get out of personal
animus and this dogged ang dogmatic
personal way of looking at financial
matters and queering the pitch and

landing the country in this kind of
bankruptey.
Therefore, 1 demand this in all

seriousness. This has nothing to do
with my personal feelings for my
hon. friend, Shri Krishnamachari, I
have never disliked him, nor can I
say that I liked him, But I have
always been neutral. 1 was one of
the people who, hailed when he came
into the Finance Ministry for the
first time, felt satisfied. But when
he went back to Madras, then also I
was satisfied because he chose to go—
he was sent—for very good reasons.
But I think it was a calamitous mis-
take made by the late Prime Minis-
ter, Shri Jawaharlal Nehru, to have
asked him to come back and go
through all this terrible trouble.
Having come back into this Ministry,
he does not seem to have made any
good job of it. On the other hand,
he has managed the financial affairs
in such a way as to bring the country
down to this pass by all these things.
I think it is high time for him to go
on another long holiday which he has
been deserving for some time.
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Shri Yashpal Singh (Kairana): 1
was not there when I was called. I
may be given a change to move my
amendment.

Mr. Speaker: One has already been
rwved, I will allow him.

Shri Yashpal Singh: Sir, I beg to
move—

“That the Biil be circulated for
the purpose of eliciting opinion
thereon by the 15th October, 1965.
(1).

Mr. Speaker: The amendment is
also before the House.

Shri Daji (Indore): The hon. Fin-
ance Minisfter has presented his
third budget in 8 months. There was
the record of the Government of Her
Majesty the Queen in England where
they produced their third budget in
9 months, Here Shri Krishnamachari
has produced his third budget in 8
months. In England it was the new
Government come to power on fresh
elections which was trying to follow
a new policy while in India it is not
only the same Government as was
there before but it is the same Fi-
nan~e Minister who has had to change
his financial policies and impose bur-
dens three times within 8 months.
This itself, 7 submit, shows the mud-
dle-headed thinking in basic finan-
cial matters that is going on.

What is the logic mentioned by the
Finance Minister himself in his
speech? The logic for the new bud-
get is this. First, because prices have
risen. Second, becavse he wants to
avoid deficit financing; third, because
resources have to be raised for fulfil-
ling the existing responsibilities and
for enlarging the resources for the
Fourth Plan. It is on these that this
budget is based.

If we examine his logic 5 little
closely, we will find that instead of
trying to remedy the ailments, the
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budget itself has given another in-
creased dose of the very same ail-
menis which the Finance Minister is
seeking to fight. For example, let us
take this question of prices. In this
budget, the Finance Minister has al-
luded to the question of prices in a
very interesting way. He admits that
prices have reached a new peak in
July 1965, There has been a pheno-
menal rise in prices. What js the
cause of it? Unless we are able to
analyse the causes of the price rise,
we cannot prescribe the proper medi-
cine. Has the Finance Minister ana-
lysed the cause of the price rise? Is
the price rise fortuitous? Is it some-
thing like famine? Or is it something
like excess monscon? Or does it fol-
low logically from the wvery financial
policies of the Minister. | submit
that the price rise is not fortuitous.
As regards the price rise, though the
Finance Minister may have been taken
by surprise, we had all warned him
about the possibility of price rise as
a result of the policies he was fol-
lowing. MNow he comes forward and
pleads innocence and says, “What can
I do?" Suddenly the prices have gone
up and reached a new peak. There is
nothing like a new peak so far as
prices are concerned. Every month
they are breaking all past records
and reaching new peaks. Has the Fin-
ance Minister proposed even a single
halting step to reverse the process of
price rise? I submit that this Budget
will only accelerate the increase of
prices. Today he says that because of
increase in prices, he has to pay
Rs. 25 crores to the Central Govern-

and therefore he
wants these imposts. When there is a

ment employees,

further price rise, he will say that he
has to pay Rs, 10 crores more by way
of dearness allowance, and therefore
he should be allowed to make addi-
tional imposts. After all, this vicious
circle has to be broken. Has the
Finance Minister applied his mind to
this question?
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13 hrs,

I can say that the entire financial
policies of this Government are bank-
rupt, in as much as no attempt is
being made to break the vicious circle
which our country is facing and
which has brought the country to the
verge of financial bankruptey and the
deepest economic crisis ang trouble
ever known to our country. I make
bold to say that the financial ecrisis,
the economic crisis, that we are facing
today is grave as the threat of out-
side attacks on our borders. You can-
not minimise it. When the bank rate
was raised to 7 per cent, I said that
it was not an ordinary increase of
bank rate, it almost showed that there
was an emergent situation. Today,
once again I warn that the policies
which the Government are pursuing
instead of stopping the price rise, are
Egoing to bring about more price rise.

After all, I have no quarrel with

the strategy of the imposts. If you
want to decrease imports, encourage
national production, anybody would

be with the Finance Minister and the
Government, but we are dealing with
a country where already imports are
tully controlled. Again, we  cannot
draw a parallel with England where
the import tax was imposed. There
it was not so closely controlled. There,
it might reduce imports. But in
India, where every import ig scrutini-
sed and allowed by Government, one
fails to understand the implication of
increasing import duties, because they
will be reflected in increased costs,
increased charges for services, in-
ereased prices. Has the Government
proposed any price mechanism worth

the name which can control the
prices at the existing level and still
squeeze out these imports from the

profit margins? There is no such price
mechanism in our country.

1 was surprised to hear the Finance
Minister this morning when he said
that despite controlling imports he
found that some unnecessary imports
were being made. He said that even
when machine-building capacity exist-

ed in the country, instead of utilising
tnis capacity, import of machinery
was being made by some industria-
iists, When every import application
is scrutinised by the Finance Minis-
try and other Ministries, how is it
that import licences have been given
for machinery that can be gbtained im
India? I wrote to the Government
about a licence for Rs, 1 lakh given
to a firm of Birlas for importing wire
nails which are manufactured in
India and the industry is closing
down in India for lack of orders. To
my utter surprise, the reply I got
from the Ministry was, “Kindly fur-
nish details.”” How am 1 to furnish de-
tails? The Ministry does not know
anything, they want me to furnish the
details. The next letter would be
that I should go and arrest Birla my-
self.

Shri Hari YVishnn Kamath (Hosham-
gabad): They did not deny it any-
way.

Shri Daji: For the Minister to come
and say that because imported ma-
chines are cheaper they are being im-
ported and the local industry is not
encouraged, is an absolute confession
not only of bankruptcy but of utter
incompetenze, utter failure to carry
through the policies of the Govern-
ment,

What will be the next result of
these imposts? Apart from the im-
port duties, there are excise imposts.
What is going to be the total impact
of these imposts, which will be
Rs. 160 crores for the remaining period
of this year and Rs. 176 crores for a
full year? Every pie is going to be
thrown on the consumer. The range
of commodities is such that a general
rise in the level of prices cannot be
helped. Right food to fodder, from
fuel to transport, to utensils, every-
thing is going to go up. Prices of all
these essentials are going to rise. Ex-
cept for the wishful thinking of the
Finance Minister that these will not
result in a price rise, there js not a
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word in the entire speech to
that a price mechanism has
built.

show
been

A very eminent economist of
country has this to say:

our

“"These imported items were
being sold at 2} times their land-
ed cost, and, therefore, he saw
np reason why their prices should
be increased further, but he ad-
mitted that prices were being rig-
ged even when there were no ad-
ditional fiscal levies. In Indian
conditions, and considering the
vastness of the country, the free-
market economy could not be de-
pended on to behave. The impor-
tant thing, he said, was to have
some kind of control of the dis-
tributive trade. He said he was
a firm believer in the State con-
trolling the main artieries of dis-
tribution. There was also need to
control wholesale trade, he added.”

This was no one else or less than the
Finance Minister himself, speaking at
Bombay on the 21st August. It is the
Finance Minister giving a certificate
to his own department that the
imported things are sold at two to
three times their walue, that he is
unable to control it, that unless Gov-
ernment controls the distributive
agency and wholesale trade, nothing
is going to happen. Therefore, it is
wishful thinking that this will not
increase but decrease prices when he
himself says that prices are rigged up,
even when there is no additional fiscal
levy, to the ex'ent of two to three
times the landed cost.

What sort of an economy is this? I
do not call this even a controlled
economy or a social welfare economy,
much less a socialist economy. If
persons are free to get import licen-
ces and sell the imported articles at
two to three times the landed cost
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and the Finance Minister
helplessness to stop the
prices, it is abdication of authority,
abdication of governmental power,
of your responsibility to the common
people.

pleads
rigging of

Therefore, 1 say that all these im-
posts are bound to be felt by the
consumer, In Delhi itself, the ordi-
nary middle class family's cost of
keroseng is going to go up by Rs. 1'56
The transport costs are going to rise.
The DTU has already served notice,
the scooterwallas and the taxiwallas
have already served notice that they
are going to increase the fares, Build-
ing material is going to cost more;
bulbs and electrical apparatus are
going to cost more. How does the
Finance Minister propose to see that
these additional duties do not reflect
in a price jncrease but are squeezed
out from profits? Therefore, 1 say
that the contradiction created by the
situation can be resolved not by such
ad hoc increase of excise and import
duties, but by a complete reorienta-
tion of the basic financial and fiscal
policies of the Government, so as to
carry out a squeeze in the enormous

profits already being made in the
country and to give relief to the
consumer by reducing prices, Unless

that is done, I am afraid these poli-
cies are not going to take the coun-
try out of the morass of the economic
crisis in which it has landed itself.

This is only the beginning. What
are we going to do, what will be our

strategy, for finding resources for
the Fourth Plan? Because the argu-
ment of the Fourth Plan has been

used by the Finance Minister as one
of the reasons for these imposts, I am
asking: is the country entitled to
know or not, after this what next?
This Budget is not merely heavy fare,
it is a budget absolutely of despera-
tion, of brinksmanship. 1 would like
to assk the Finance Minister, and he
owes 8 reply to the country, after
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this what next? The Finance Minis-
ter says that he will have nothing to
do with deficit financing. Very good.
But, after all, there are two ways
leading to the same end. One is defi-
cit financing, increasing the total
money in circulation, the other is
devaluation in the real value of the
rupee. Both result in the same thing,
both create inflationary pressures
from different angles.

The Finance Minister has announc-
ed that the Government does not
want deficit financing, but the Gov-
ernment is permitting the value of
the rupee to B0 down, Practically
speaking, the Finance Minister has
yielded, after denying it, to the pres-
sures of the World Bank, and I am
afraid, if he has yielded to the pres-
sure of the World Bank in one res-
pect, as to what would happen when
he goes to America to talk, to nego-
tiate for aid for the Fourth Plan,
when he will have to face further

- pressure about devaluing the rupee.
How is he going to stand up to those
pressures when he has already in
effect devalued the real value of the
rupee by imposing taxes to the tune
of Rs. 176 crores, and, what is more,
has shown that the thinking of the
Government for raising resources for
the Fourth Plan is going to be on
these lines alone. Thinking on these
lines has got the Government and our
economy into a blind alley. This
bid is like the last desperate
throw of the gambler. This Govern-
ment is staking its all in ity final
bid to come out of the situation
somehow and in that process the
country is being led to a blind alley.
What has the Finance Minister done
about jncreasing production? The
whole theory reflects the bankruptcy
of thinking. How does he propose to
encourage production? By increasing
the tax holiday, by giving develop-
ment rebates and by adding new in-
dustries in the list of priority indus-
tries. That is how the Government
and the Finance Ministry had succu-
mbed and is succumbing and is golng
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tg succumb more and more to the un-
holy pressures of big business and
monopoly interests who have been
impressing upon the Government one
factor oniy. According to them what
stands in the way of production is
higher returns. Guarantee higher re-
turns and we will produce more, they
say. This Finance Bill shows that
the Government has succumbed to the
bla:kmail of big business. A dialogue
was initiateq at the last meeting of
FICCI by the Prime Minister gnd it
was further carried on by the Home
Minister in Calcutta flirting with
Mr, Birla and the Minister of Communi-
cations also was going there and giv-
ing them boquets as shown by the
first page cartoon in the Eastern Eco-
nomisti which represented big busi-
ness as a fair lady to whom Mr. Sinha
and Mr. Nanda offer boguets on bend-
ed knees. That dialogue has brought
us to this dismal conclusion and new
concessions being granted to the man
of the industry and man of monopely
capital by the Finance Minister. On the
one hand they want to appoint a
Monopoly Commission to go into the
question of increasing disparity and
concentration of power in a few
hands; on the other hand the Finance
Minister comes forward with a mea-
sure profusely giving mew  conces-
slons to these very men, Is there any
logic in such a proposal? Can there
be any logic in this where with one
voice they are bewailing the growth
of monopoly capital and with the
other voice they are giving them more
and more concessions? Are we go-
ing to build a sound economic struc=
ture for our country by giving more
concessions to the men of industry
and men of monopoly capital? Is this
the road to socialism and the socia-
list society which Congress has set as
its goal? Ts this the way in which
you are going to guarantee at least a
minimum of lif= to the under-dog,
who according to the latest figures
gets 27 nP per day; one crore of our
population who live in our willages
get 27 nP each a day. The real eri-
sis of the economy is not foreign ex-
change; it is only a symptom; the
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real crisis of the economy is not the
increasing  prices; that is  another
symptom; the crisis is not the difli-
culty about the resources; that is also
another symptom; the real crisis ot
the economy in an under-developea
economy is that the economy can De
built only along socialist lines; ana
in no other way. Unless you face
that logic you are going to go along
the dismal road which is leading w
bankruptcy and brinkmanship. The
Finance Minister himself says: ] have
been giving concession aiter conces-
sion to these men of industry but they
.are not taking any advantage of it.
He said last time: I gave the con-
.cession of tax certificates but no ad-
vantage had been taken. So, what
has happened? If you give one con-
cession to the men of industry and
they do not take advantage of it, give
them another? They will want some
third concession. It is just like the
story of the farmer and a pack of
wolves behind him. In order to avoid
the pack of wolves, the farmer threw
away one horse; then he had to throw
away the second horse, then a third
horse and s0 on until the last horse.
Only the last horse had remained
and even that had to be thrown to

the wolves. The wolves here will
not spare the horse or the Finance
Minister; the Finance Minister will

huve to be a prey to the pack of wol-
ves. You cannot meet the challenge
.of the Indian economy by giving in-
creased concession to the industria-
lists. You have to reverse the pro-
cess and unless you are prepared to
do so, you better resign; let the en-
tire Government go; you are not going
to build the economy of the country
that way,

They are talking of the Fourth
Plan; the whole talk is bogus. They
say: we are going to double the out-
lay of the Third Plan in the Fourth
Plan. Are you honest about it? In
between prices had risen by 35 per
cent. Double outlay will be, double
minus 35 per cent. At this rate prices
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are bound to go up and by the end
of the Fourth Plan, there will be
another 35 per cent rise.  Actually
speaking you are planning for a mar-
ginal increase of 30 per cent in the
national income by the end of the
Third Plan,

Mr., Speaker:
sing that side?
on this side.

Whom is he addres-
The Minister is here

Shri Daji:
talking.

The Minister is busy

Mr. Speaker: Both the Ministers
are very attentive,

Shri Daji: Now, on the guestion of
black money. Last time even the
Congress Members spoke against that
scneme, Shrimati  Vijayalakshmi
Pandit lashed out and saxd: you can-
not have this soft treatment for black
money. Why should we be so sofd
and give them inducements and more
inducements: give only ien per cent
today and the rest alterwards, as if
the Staie knows no other measures.
Are these persons who have seques-
tered biack money to be wooed? Is
the Government's attitude towaids all
the people the same? When people
collect to demonstrate for food, does
Government woo them? If the wor-
kers want to go on strike for a basic
wage, do the Government woo them?
Then the question of D.I.R. comes,
and then violence. The hon. Prime
Minister said the other day: if there
is any violente we are going to meet
it with whatever force we have got,
This is not the language which helps
the country. What is violence? If an
ordinary farmer, if a common man is
unable to get twp square meais a day
and he is forced to starve, he is also
the victim of violence, On the same
day on which the speech of the
Finance Minister was publisheq from
Bombay, 21st of August, there was a
docketed item of news from Agra
saying that a man out of sheer star-
vation and joblessness had to die;
there was not a grain left in his
house. Is this not violence?
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Every year there is a courtesy week
celebrated by the warious Govern-
ment departments; the police depart-
ment also celebrates it; for 51 weeks
they can belabour and blow the people
and for one week they should
observe a courtesy week? Why this
courtesy week for the black-money
and why DILR. for the common
people? Let us have a stern attitude
to the black money. But you are
giving them further inducements.
Are these irduccments going to bring
out the black money? Last time you
got a paltry sum of Rs. 40 or 50
crores out of what is believeq to be
1500 or 2000 crores. After this new
concession, I do not expect anything
more to come. It is the same thing
about the gold policy: the more con-
cessions and the more soft attitude
you show to them, the more recaleit-
rant they become. I will make an
exception in respect of the Bird and
Company which had been fined one
crore of rupees, because we Wwere
expecting the Finance Minister would
succumb to pressure that the company
would bring upon him. 1 ask him to
convey the congratulations of the
House to those officers who did not
deviate from their duty in respect of
this case. It appears that the searches
conducted during the conduct of this
case disclosed that the director of
that company had written an open
letter which had been seized by the
Government, saying: please do under-
invoicing. It is not an accidental
case; instructions were sent from
England in which the director had
given written instructions to do
under-invoicing . . ,

Shri Raghunath Singh (Varanasi):
That is prevalent all over the country.

Shri Daji: Not only that; the docu-
meént seems to mention some other
big business houses also; it seems to
say: please do under-invoicing as
such and such company does under-
invoicing, ete. Is this one crore fine
sufficient for such dealings in high
finance? Send that concerned person
straightaway to the prison. It is not
something radical or communist; even
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in a country like the United States,
tax evaders are sent to prison; not
only are their funds sequestered; they
are given jail sentences also. But
what is happening in India? There
wag some minimum fine required for
evasion of tax; even that minimum
fine is done away with. This is the
attitude you take towards persons
who are avoiding tax, who are
sequestering money and who are col-
lecting black money. In respect of
foreign exchange, I am told on good
authority, that the accounts of the
Reserve Bank vis-a-vis the export
promotion are somewhat fishy; there
is something fishy about it. At one
time it was said that something bet-
ween Rs, 890 crores and Rs. 100 crores
are found missing. Now we are told
that it is about Rs. 70 crores. Whether
it is Rs. 70 crores or Rs. 90 crores,
it is quite a huge sum. Under export
promotion scheme, we give special
foreign exchange, inducements te
those who export, and now we find
that because of this trickery of over-
inveicing and wunder-invoicing, the
export accounts of the Heserve Bank
of India are showing an unaccounted
money of Rs, 70 crores. I want not a
statement from the Finance Minister,
whitewashing this and saving that a
better system of accounting has now
been introduced in the Reserve Bank,
but I want to know how it is possible
that a bank like the Reserve Bank
had not a sufficiently good method of
accounting by which thi; thing can
come about. I want solemnly a high-
power enquiry, a high power court
of enquiry, to enquire into the matter,
not only into the affairs of the
Reserve Bank but also into the affairs
of the export promotion council, to
show to the country how the hard-
earned foreign exchange to the tune
of Rs. 70 crores to Rs. 90 crores could
remain unaccounted with the premier
financial institution of our country.

Shri Rameshwar Tantia (Sikar):
On what basis does Shri Daji say that
the difference iz Rs. 70 erores. between
deposits and the actual exports? He
must have got some figures. (Inter-
ruption).
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Shri Daji: This country is being run
by nincompoops, by persons who do
not know their jobs whether it is
true or no! in the Ministry, it is true
in the administrative services. The
head of the Health Department is not
a doctor; the Director-General who
is a doctor is a subordinate of the
1AS officer sitting there. The head
of a heavy engineering project is not
an engineer, but another Secretary.
This IAS seems to think that they
have the monopoly of all wisdom.
And what about government expen-
diture? There is an emergency today.
At 4 O'clock today, I am going to
negotiate with the Minister of Com-
municationg in respect of the tele-
phone operators whp are demanding a
certain adjustment in their overtime
allowance. They say this is an emer-
gency, and during this emergency,
the authorities appeal to us, ask us,
do not ask for any overtime allow-
ance, because this is emergency, and
Pakistan is invading and we are being
harassed and so on. But, then, during
this emergency, we have heard that
the pay of the Secretaries and the
Joint Secretaries has been raised by
Rs. 500 and Rs. 250 respectively, and
today, in the newspapers there is a
news item saying that the starting
salary of IAS officers is going to be
revised. The whole thing js absolutely
topheavy. The whole government
administration is suffering from the
working of Parkinson's law overtime;
not only Parkinson law, but it is
Parkinson's law working at overtime!
There are more officers created; there
are still more offices created—Secre-
tary, Joint Secretary, Deputy Secre-
tary, Secretary on Special Duty,
Secretary on Special, Special Duty
and so on. The whole hierarchy is
going on.

Therefore, unless there is a drastic
revision in the entire administrative
pet-up, umless there is a bold attitude
for breaking this hard steel-frame, as
the Britishers called it, no resurgence
in the development activities of the
country can come sbout. Hag the
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Government given thought to this
angle of the matter? [ am afraid
nothing has been done in this respect
also.

An hon. Member: What about the
committee?

Shri Daji: The difficulty is that the
committee for administrative reform
would again be headed by a Secretary
who will again report that there is
no scope for administrative reform.
There is no fresh thinking anywhere.
Therefore, 1 submit that the treatment
proposed by the Finance Minister is
a treatment which will only worsen
the disease. Ii will not solve our
economic problems. [ say this is the
last throw of a losing game. It shows
pathetic faith on the loot and squan-
dering of the private sector, and the
possibility of the private sector play-
ing the game fair. And therefore,
there are the new concessions, new
inducements and succumbing to the
blackmail. This iy the line followed
by the Finance Minister; this is the
line of total bankruptcy and ruin. This
is the line of setting your face against
socialism and against the professed
aimg of the Government which have
been declared too often.

Therefore, 1 submit before the
House passes this Bill the House
should give thought to the basic re-
quirement; of a basic change in the
entire economic policies of the Gov-
ernment, which sets its face against
further concessions and which should
see that the economy is geared to
the task of building socialism in the
country by a bold policy of nationalis-
ing such consumer industries and such
banking and financial institutions as
are required in the national interests
and can yield sufficient returns so that
the shortfall in the budget can be
made up by our control of such in-
dustries and such enterprises.

1325 hrs.
[Mr. DepUTY-SPEAKER in the Chair]

Shrimati Tarkeshwari Sinha (Barh):
Mr. Speaker, Sir, T have listened to
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the two speeches which have been
delivered, and I was surprised why
the hon. Members have completely
overlooked the problem which they
have been persistently indicating 1o
this House, and that is, the users’
licences are being used for having a
black market profit. This is the
main argument which has been given
by the Finance Minister when he
brought this supplementary budget
and when he made the statement in
Bombay. 1 have some figures which
show how this thing is manipulated.
I was siudying the matter in respect
of some of the items, and was trying
to find out the profit between the
ratio of the landed rost and the market
price. 1 was surprised and probably
the House will also be shocked to
know that the profit varies from 30
per cent of the landed cost to 650 per
cent. It is something beyond imagi-
nation that so much of profit goes into
the pockets of those undeserving
people and which has nothing to do
with the cost of a productivity pro-
gramme; which has nothing to do with
the cost factor of the productive pro-
gramme, but which indirectly goes
into the pockets which become fat
by those undeserved profits.

I will give you some examples
wherein the profits go so high. Take
for example the cost of machine
cloth—the variety of cloth which is
used in the machines. It is 30 per
cent; not very high margin, but take
again the case of art silk yvarn. In
the case of art silk yarn the profit
ratio between the landed cost and the
market price is 650 per cent, This is
the phenomenon to which the Finance
Minister drew attention, and I think
he rightly took steps to mop up that
profit,

Suppose these are the basic esti-
mates of the prevailing market prices,
nobody can really support those
<classes of people who are carrying on
with these undeserving profits and
the profits are so much that the
amount goes up to Rs. 460 crores in
1963-64,basing the estimates on the
then prevailing market prices, which

today are much higher than what they
were in 1963-64. Through the pre-
vailing market prices, the wind-fall
that went to the pockets of some
undeserving hands was nearly Rs. 460
crores. Al] these gains have been
retained mostly by those people who
have not used those commodities for
productive purposes. Therefore, the
argument of Shri Daji and Shri Ranga
that these items will swell the market
and raise productive prices is not cor-
rect in every respect. There is some
basic truth in what they have said,
but this is not the way to meet this
argument; they say that you should
not levy this import. This supple-
mentary budget which has been plac-
ed before us is mostly in the shape
of excise duty and import duty. We
have to enquire and examine every
item and see whether that item goes
to add to the cost of production. There
is mo case for generalisation in these
matters. I am sorry to submit that
it requires much more study and
much more valuation of the basic
factors which operate in the economy.
There is no generalisation that should
be made that import duty in every
respect is bad, that excise duty in
every respect is bad and that the
indirect tax is in every respect bad.

There has tp be some proportion as
to what excise duties are going to
swell the cost of production which
would affect the individual, the ordi-
nary individual and also inflation,
vis-a-vis. There are two kinds of
inflations; the cost of production, if
it adds to the inflation, is worth study-
ing and is worth rectifying if it adds
to the production programme, if the
cost of the productive things go to the
channels of the con-umers. But here
it is not always a fact that the cost
of production goes to swell the
productive programme. There is also
an inflation which is known as a
demand inflation; the demand of a
particular thing is so much that in
spite of the levies and in spite of the
duties, you just cannot pull down the
demand. So far as theze price rises
in imported goods are concerned, a
big margin of them are influenced by
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this demand inflation and not cost
inflation. So far as cost inflation is
concerned, | agree with Mr. Daji that
it must be rationalised,

I dg not know what has happened
to the promise of the Finance Minister
when he said that he is seriously
conzidering an enquiry into the cost
of production of various things. We
have no information from any statu-
tory body of government about this
and the only information we get
about thiz is from some of the private
agencies whp have been conducting
such an enguiry into the cost of vari-
ous leading productive items. I have
some such information with me. This
includes the ex-factory cost and cost
of other dutie; on some of the indus-
trial items. The cost as worked out
br these agencies comes to 40 per cent
to 65 per cent in regard to cloth, i.e.
taking together the cost of produciion
and the excise dutie; and import
duties, which play a very important
part, For sugar, the figure is 65 per
cent, for cement 60 to 65 per cent,
steel 50 to 54 per cent, straw-board
49 per cent Rayon 49 to 65 per cent
and so on. Even for superior kero-
sene, the cost, including the ex-factory
price and the incidence of excise
duties and import duties, works out
to 58 per cent, in the case of matches
53 per cent, in the case of coarse
clo‘th 11 to 39 per cent gugar 28 per
cent, steel 21 per cent and so on.
These are the cost ratios which have
been worked out by various agencies
and publicised from time to time.
Either we have to rely on them or we
should find out some reliable data
which can disprove these arguments
which are so genuinely advanced,
namely {hat these high percentage of
duties increase the cost of production
of usable commeodities, which natural-
ly affect the consumer very much.
The arguments advanced by the oppo-
sition members in this regard appear
very genuine and they should be
examined. More than ever, today it
is necessary, before we launch on the
fourth plan, to undertake this study.
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I know it is impossible to carry out
the study for all sectors of the eco-
nomy. But at least some sectors
which directly affect the individual
should be chosen and this study
made.

For instance, take the car industry.
There is so much controversy being
created about it. The manufacturers
say the cost is very high. The Gov-
ernment say it is artificial. The peo-
ple say they suffer, because both the
argumentg do not satisfy their demand
and they have to pay high prices.
Some serious study, therefore, should
be made into the question of cost of
production and how much import
duties and excise duties and taxation
add to the cost of production. Of
course, direct taxation does not pre-
sent that kind of problem, because it
is a sort of basic incidence. Some
percentage has been put and it is very
clear that so much percentage has
been levied on the company.
That is easy to work out, but
the indirect incidence of the im-
port dutie; and excise duties should
be worked out.

But Sir, what are we going to do
about the problem of demand infla-
tion, which is applicable today in
regard to the import duties? If the
hon. Finance Minister thinks that by
levying these high jmport duties, he
will be able to reduce the demand, I
support him. I am not one of those
who just play to the gallery and on
ideological grounds say something
which they themselve; feel is mnot
justifiable. If these import duties go
to reduce the demand of the consu-
merg and check the spiralling prices
in the black market. I am all for it.
But in today’s conditions, there is so
much demand for these commodities
that in spite of these levies, I am sure
the prices will not come down. The
prices wil] become higher, but all the
thing; will be sold out. It may be
that marginal profit-makers who, on
the pretence of manufacturing some-
thing, take these licences and use it
for black-market purposes. I know
what happens about aluminium, copper
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and steel bars. Mostly, those licences
which have been issued to the actual
users, they go into the black-market.

I am sorry to say that there is no
comparison between the rising demand
and short-supply. For some time,
this is going to continue, So, unless
and until the Finance Minister iy in
a position to check these loopholes,
the whole scheme which he has
drawn up is not going to materialise.
It you are in a po:ition 19 control the
vicious channels, the House will sup-
port that, But please do not allow
these channels to be diverted to those
channels which really suffer from the
high increase in cost of production.

Take the export industry. In this
couniry, we are not placed in a situ-
ation where we are manufacturing all
the raw materials for ourselves. We
are not; we are taking recourse to
the import of many semi-manufactur-
ed goods for assembling here and for
manufacturing here in a different
shape and size and for exporting them
again. I am sure these export indus-
tries which today survive by huge
quantum of import of raw materials
will suffer. When we are having such
an adverse balance of payment posi-
tion, we can ill-afford any increase
in the cost of the exportable material.
So, this aspect should be examined.

I find that from 1956-57 to 1963-64,
the increase in revenue collection
has amounted to Rs. 8000 crores.
The whole of this colossal amount
has gone to feed the consumption of
either the private individua] or of
the State, which means fdded de-
mands of the States, added recurring
expenditure, increased grants-in-aid
and 'oans to States and increased
expenditure of the Government of
India. So, all these resources which
have been added to the government
revenue have gone to the channel of
consumption expenditure. That I3
why, when they have not been able
to produce much, these resources
have gone to spiral the inflationary
pressure. I do not know whether
any machinery can be ° devised—I

have been in the Finance Ministry
myself and I know this is a very
difficult proposition. But some method
must be devised by which govern-
ment should keep a poriion of the
revenue surplus which goes to the
pocket of the Government of India,
which should be wused not for the
recurring expenditure, but for capi-
tal expenditure and productive 9ro-
grammes, Supposing out of the reva-
nue surplus of Rs. 8,000 crores creat-
ed by different sources of taxation,
divery and indirect, if Rs. 2,000 or
Rs. 3,000 crores cou'd have been kept
for developmental programmes and
not for fulfilling the consumption
programme of the States or of the
Government of India or of the private
sector, we would have been in a
position to increase the savings by
25 to 50 per cent. I think it is easy.
So far as excise duties are concerned,
governmen: may not be in a position
to do this because they are levied on
items which go directly into the con-
sumption. But so far as import
du'ies are concerned, a portion must
go to the developmental programme
and thus we should create added re-
sources.

The Finance Commission has -om-
pleted its enquiry and has submitted

its recommendations. The report
has not come to us. But from
the newspaper report; we hear

that near'y Rs. 800 crores worth of
addi‘ional demand has to be met by
the Government of India. I pity the
Finance Minister. There is a ten-
dency in this House and, T am sorry
to say, there is a growing tendency
in this country, that for any prob-
lem that comes up you demand nore
and more revenue from the Finance
Ministry, you demand more and more
resources from the Finance Minister
and when the Finance Minister or
his associates want ‘o bring up those
resources by cer'ain measures you
immediately want to cut the neck of
the Finance Minister by saying that
the Finance Minis‘er is not good, he
has added to the inflation in the
country, he has added to the poer
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man's misery and, therefore, the only
remedy is to remove the Finance
Minister, as if the removal »f a
Finance Minister and bringing ;n a
new Finance Minister again and
again is going to solve the problem.
Arc we not suffering from a myopia
to think tha: any Finance Minister
individually is responsible or any
Finance Minister individually s
capab’e of solving all our problems
when there is more and more de-
mand?

An hon. Member: What about his
Deputies?

Shrimati Tarkeshwari Sinha: My
remark applies to his depu'ies also.
1 certainly do not believe that his
able deputies, the able Minister of
State like Shri Bhagat and the able
Deputy Minister, Shri Sahu, alone
will be able to so've all the prob-
lems for us. This is not an easy
job.

Sir, we see that more Sta'es are
demanding more assistance. Almost
all the States have come with greater
demands. In Hindi we say: Nanad
Rusan—'he sgister-in-law always get
‘annoyed when the bhabhi gets avery-
thing increased. I do not think all of
them deserve this pampering. I have
been following the newspaper reports.
Almost all the States have come to
the Government of India at the stage
of the formulation of the Fourth Plan
with greater demands. Not one State
has come and said that it wants less
revenue because its capacitv to raise
more revenue is not there. They
have all shown growing shortfalls so
far as their own capacitv to raise re-
sources is concerned. Not one of
them has come forward and said that
it has raised revenue as required. as
was its responsibilitv. in the Third
Plan period and therefore it has a
deserving case to ask for additional
revenue from the Centre as a part of
the bigger plan programme. Not one
has said that it is not a defau'ter,
that it has fulfilled the wprogramme
entrusted on its shoulders. All of
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them have been permanent defaulters.
By ‘permanent defaulters’ I mean that
they have never been able to raise
more revenue., So the Government
of India remains the milch cow. You
go on milking, mi;k;'ng and milking
the cow without giving anything to
it. Like g milch cow the Government
oi India goes on giving them reve-
nue whether they deserve it or not.
We, in the Parliament, represent the
people. We also canvass in support
of the Staies and say that the States
must get more revenue, But what
can the Government of India do, in
that position, except to raise more
revenue for feeding the channe's
which have to be fed for the econo-
mic growth and economic develop-
ment?

Sir, this is the price we are pay-
ing for our development. It is not
an easy job. You cannot say, please
give more revenue to the States for
development but de not increase
any resources. So far as resources
are concerned, resources can be in-
creased by savings, bv taxation and
by so many other things.

An hon. Member: By cutting down
expenditure also.

Shrimati Tarkeshwari Sinha: Yes,
by cutting down expenditure also.
Even if you cut down expenditure
by 50 per cent, of the Government
of India, that will not be enough. 1
am not talking about the public sec-

tor enterprises which are always
low profit based industries. We,
probably, do not realise that in

other countries of this world these
pub'ic sector enterprises like coal,
steel, transportation etc,, have been
called low profit based industries.
For generations and generations some
of the industrialised countries have
had to deny even a penny of profit to
these companies which floated thes?
concerns and manufacture these
things. Even till yesterday, -proba_'b-
ly, the United States of America
could not give any profit to the rail-
road eompanvy because they  were
carryving on basic transportation of the
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<eountry. They could not have any
profit.  Therefore, these industries
are lqw profit based industries, There-
fore, in the public sector if the returns
are low we should not be surprised.
! do not mean to say that if there is
inefficiency that should not be re-
.Il_u:wed. By all means, remove ineffi-
«ciency wherever it is. But what I
am saying is that by their very na-
ture they are low-based industries
and we cannot expect overnight that
the public sector industries would be
In a position to give you the returns
that you expect—it is  generally
quoted, 12 per cent, 13 per cent, 15
per cent and so on. They are not in
a position to show that because they
are utilily services. They are not
only consumer services. They are
utility services, they are basic ser-
wices and they have to be provided
whether the cost is low or high.

Therefore, if today the Government
of India or the Finance Ministry are
mot in a position to inflate the resour-
ces that are available with them,
they have to be guided by the re-
sources that are available to them and
decide what they can take up. So,
we have to fundamentally decide
whether really we want to incur the
additional expenditure, take up the
additional responsibility and have a
development programme along with a
deficit economy. If we want to take
wp this responsibility, then let us nct
‘blame the Finance Minister like this,
Let us realise that it is not the fault
of the Finance Minister only. Any
Finance Minister who will come here
at this stage will have to face the
same problems.

Sir, there is one more small thing
that I want to say. I want to draw
the attention of the Finance Minister
to this matter, I have been connected
with the small savings work. We,
in our own humble way, did quite a
Yot for small savings and the amount
of small savings increased for which
we got a good cheering and clappings
from Parliament. The work done by
the various voluntary organisations
was appreciated by Parliament. One
of the conditions or the spirit under-

1037(ai) LSD—8.

lying this wag that for the certificates
!nrhmh one takes from the small sav-
ings organisation—the House may re-
member here that there is a limit of
Rs. 30,000 or Rs. 35,000 to which one
individual can hold such certificates--
there was no tax to bepaid on the
interest received. One of the argu-
ments that we all have been putting
forward—of course, I have no longer
anything to do with that work—was,
by many voluntary organisations and
social service institutions, that this
was a very attractive proposition be-
cause it gave tax-free interest to the
investors. It is a fact that many peo-
ple have taken advantage of the tax-
free incentive given under thig scheme
and more people are taking advan-
tage of it. As I said, there is a himit
of Rs, 30,000 or Rs. 35,000 up to which
one individual can hold such ceri-
ficates. But in the last Budget that
was placed before the country in-
come-tax has been levied on interest
on small savings. I did not have ihe
opportunity to say this at that timre
because I did not speak. Now an
amendment has come, giving some
sort of a concession, saying that this
income will be assessed separately
from the tota] income. But what
has been the necessity for levying in-
cometax on this source? May I know
whether the sources of the Govern-
ment of India have all dried up that
this source also should be tapped?
But the result is—I do not want to
take credit for everything that hap-
pened in the past—that the percentage
of small savings has shown a down-
ward trend.

What has happened? Why is it
that the rate of small savings has
been going down? One argument is
that the prices have risen. Another
argument is that the concession which
was shown to small savings has been
withdrawn. You know, if you take
out from the small savings and invest
it in the market today you can get
12 per cent returns in six months
while, on the other hand, in small
savings, in the first year there is no
return and after 12 years on the ac-
cumulated savings you get a return
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of 5§ per cent or nearly 6 per
cent. Is that such a high return that
it should be taxed? He gets it after
12 years of sacrifice in the small sav-
ings certificate. Therefore, 1 would
request the Finance Minister—this is
not going to save any revenue for the
Government of India—to accede to
my request and withdraw the income=
tax that he has levied on the national
savings certificates.

=it U zifear : saem wEET,
wfe a9 @ § ww § fawr 94 aor
T F ¢ A I F fgmiT & s
a1 =il srer 99 & 9 ooy FEE
AT § | T T a9 AT AE &4l 9
fE a9z TR @A | IEE e
2% fad 959 100 FUT T FT AT &7
# 10 wfowa afg #e & fody sy av
T ¥ a3 gET AT oY AN w
3G AT WL B WEA & a1 {6 a8
der g9 e @ g e F 173
ﬁgﬁo&lﬁaﬂmrﬁg"|

FC FT A 47 UF HET il &0
g L TS A Wd At WifET U &6y
& mrn fF @ a1 Je A § 7 2y
Y w8 @ ar fom et & a=
et & =g <19 209 @) ST 1 W
g G @ A o @ E | T e
oY FT A AT R E T gwh a9
FT@MAT F1 &A1 FT 24 37 i gt
g A i g ez
Y, wF fae FTAgT H—w faa—
T EI M AT I F 6000 WOET
FHTLEY MU A & foed wad H a2 1
i, o % 6000 FAGTAFIT &Y T |
T WHTL 12 §ATT HOGL A%1C 21 T,
forgar waera ag §—afs % wege
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F qf@e #§ o9 gEEt AT Si—
f§; 60 gmT mah dWT @ m—
&Tor 9g gwn 6 §§ g & wfew
FC AN § &8 FTCA™I AT wiad 797y
TR | W e A e @ g L oma
12 W% 15 9T &2 sa79 9 ®9dy fasar
& 17 f% §9 w19 9gd & A1 6§ A
wfawe 9¢ w9ar faer smar 41 |

faw wat 7 Fav ar f& sgEr ax
MR ¥ W qEr ehfa § OFEr @
T AT & W AGT 240, A @
Tma 1% # THa afad gf 1 faww A
ame ¥, ot fe 9 & senEw 9w 8,
2 7 € {5 ww =1aw 3% ' fEey
faw @1 & e ot w6 W faw @y
g @l a1 Aw w13 A7 w9 i faw
TETE | ST AL FT AELAF( A1 907
F i mredt #1 oY qEer § 1 WY
=T {1 & wrEl F1 Wi E, al m
mawaE SISt & w1g g 97 W § fw
fas ot %7 oy FemT v 0% To0 Srfaw
2 T & fF A v Fa g A ¥
T FT g W@

= e for st ¥ ar@ weEATC
gfafaat & T g@d Feqmd o SR
HaTg I § 1 o woigdd FY g §
ar @it srafos qEqm § § W FEdr
HAWT 9T IR GG W & | TFT T
¢ 5 = "o & mfewe awd &
& § g9 qaat & a8 ¥ adw § o
gL &Y weg A 4L T A

FT W WA aF T & 1 W drEEr
1% 99 F1 T@T AT E | GEHT EHOH
g ' 9fF o F AT 6 wE &y
st #Y & | IH T AT wE
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r‘m*mﬁﬁﬂWWm
% §ifaw &t wrag waE wewT oftms
WO | 99§69 faw qdt w1 o
a1 f& 2w # fowr gar @7 1000 @
1500 #3% W 71 & | Afew ww
i a7 o g o fr g 52 w0
¥ ww w1 feawoe gwr 1 gEd
W TN e few dwe 9 O
271 % wragd W@ | THE 9T WS
AT W I T WA | wa Ay
7, 19 TS FY, TR arEd @
wd, ot fr o A @ ¥ et
& wifs w0 w2 & foo sfis g
femam g Xq@mgfEawd s
TER TEA W Ol @ @ o4t 3w
9T 94 ag9 ¥ HEg @R 4 oA
gu 1 seaml & wfafafimt 3 ag wir &7
4t f& s & fog sfea s faa
e g1 wfaw four av faed wram—
# 7z 78 ¥7 wwar & fran gq fgm
gA1 —M @ 7 A i A gt
foar mar 1 fox e = @ %<
T A F7 = o om0 T
g1 a7 i s wnw fomm = fasrern
g § At Avi A A Ao e
AT IAF T TH AT A7 g TS TN
& W ¥ W @, A sw amw
FAI FT 1T AE AIAT | TG ATEFY 19
I T TR g W @l g |

g F1 qg srAAT =Jifza v o
THIT T AT FT age-aeet &,
4t g8 Mz faar, +0 ¥9 a fam,
FAAT HT TR EIAT

o ¥ wifaw aFe &1 T™F FS
FToor €1 w9 & | g1 aFar § f5 s
Fre0r 7 & fF gaTdr g wrai @
wiomerifmad W@ 1A
it # favam #1 ATEAT 997 FA F
W &, 7 e ag 99 well Ay F@ A

Twz @ fean, s awEr o ag T4
T 73 famn

# W ¥ g 97w W §
f ot #T sy oy § v ar wTIA
FT AT T SAATFRITET 9T &7 T2
ot ¥ A REAR A T E
forear ot wTT T AR IAAT IR
w1 sl a3 W) fax W ¥ aw
@ W NS qrrT § AR 0 ww
Iqeem g | sfex feafa @@ oW
wwelt & fom ai Y famm @ AT 93T
agt 9T gk fagrT & W awe s
sToE ZT o wed @ e faErd #
% U qfare § Gmr W gen g @
ITH S AT FT =T faear § I
F art ¥ et 2% § o7 SEwr w4
ST AT HT IEH AHF S FL IATC
F6aT 7 W oar A3 g1 IEW X2
W T AT @ &Y A § 1 aE A
T A B G R

E

U ATE AT F w0 A
T Frar g oAk I A
T 2w & werd & fgoar Semew
# ag & g s ST a9 A
ag & W fR AWl o@E @ A
TR qF @7 & | A T FT FemEA
aFTH F Adt A o W JEt
ST § agt A a0w & F A )
oI AT FTEN ST d@ AR
I T & 1 FA% WIS W AT 2000 FT
#r gt =it g€ & 1 fred maaT A
FAHT ST FrET AT § IHG AT e
2 fip I #1E qATH TE gATE | WU
@ Foft 9% 2@ Sfawr w1 o T g
@ 200 FOT F AATH g STfER
g7 | THFT FAT FICT & 7 T AZ
ff = 34 AR w1 HSTEA AIEIL

A
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e gra fem s & uF nrde
"ﬁoqﬂ'u m#’@ﬁfm
F AU & FEE F AT AL
a1 faar sman & 1 foe 39T AT &1
a1 Al vl SR AT FTH AATL
aqr fear orar § 1 SeT ¥4 qge oY
TET AT ITHT I HIAART T AR
fear s <gr @, q@TT AT Arag &Ar ¥
&, afam g ar ag ar 3 € W wrg
q gAT d1 Ag @1 T A | AR Ay
frdT d5r F1 STAET & AT A I
FIH FT FAET IAFT /1O femy S
21 Ug F1% ge@r ara 441 g 1 gg A
AT FT HgAT KT FATE FT FEIAA
2, W HT A7 FAATFHT T AE a1
W wagagE NamgfFEw™
W w1 gewEm f) o § A TR
FAAT FT AAT AR AT

Arar gard wifas feafy aga &=
%, O12 FTCEl &1 a1 ot faer € @Y
qit | OF aeE goeTe wgdt € oaw
B1E TANT ®1 GgrET T AEY § W
g0 aTs IR gt @ fawet
HTEFTT FAFT HF TF047 3T FEAT 2
AT TIE B IAF & Arferd A E |
g #Ed § T B2 B2 W ATE A HEA
faest & gaT @Y § T AFIQ WK
waTge WFe A WT FAR] ITEHEKC
% & faar & #r af frear |/
§ FIH 999 aF 99% @M ¥ 45
qIT T 45 a0 § | &, qafew ¥w
& sreardt &1 gt fawr ot ¥ W)
ot 7% FreaeR § fagin wo agt
frzra? mifeed #Y T8 aEEl 0 A
w@rg, i f& 99 9 fag awq &, 9991
&1 TAo ATEo HYo Fo Ho HTfT Heamat
AT I g ggEar fam oAl
¢, afes amaron sTeEEl w1 ggraan
81 frer 1Y W gafaw I o
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Wl A AL G Wy T FA g
g % soea g FTag 3w A€ 8 B
T TAF-UA AT-AUY THZ ATHL AT-AT
99 W QT ATZA A0 | F T WL &1
G €F FEA | WIT HEA ¥ W TH
T gt & 1 W fergem 7 fawa
¥ gq 40l ¥ SART FC AT@E | qfE
qg SOTET FLI FT TGT TH W FeEA
F w1t # gt g fowR e £
ITFTT FT A wfaw Iowa g, ANt
w981 Surar faw, @mr sarer fae
Fx 4t IgF1 wifae & w=rar T@0
AT g gfr T nag AR g@w
37 TT §T 919 g, T3 T Y
?, ®1Y AT TQAT AT AT FTAA G |
I EIAa H gw 34 AT &1 1§ Mifucy
T qE0 wiaT1 fF oA a9 s
173 FIE & AC T agIT T |

st @ (=TT ERLZL
wgreg, & § orAe faw R 2 ™
faer w4t F1 wraw gAT AT wT wEAE
faer Fva< 2 ¥ 3@ | oAy A oA W
g i I g1 7 f wreaw fafaeee
aTew ¥ frae e, foawar & an
Agt & 1 o fF ool st g & wgr
ff tF /190 & W AT T Ag WA

et = & S fod Ser
ATEE
14 hrs. 7

W9 9% TgAT a9 AT § a9 ITH!
geqarz fear mr ar f& S A
& wrf afz =& 1 4 | Afe fee ot
AR HEW IS g 9 A W 167
FTOT & W SR am faw 1 &
Fa@ar g % g8 ag & o e 8w
W & TOEA 30 F OF &M 0%
wwifra &1 FIAET SOH & g
WX & = faw Adr ARET @ a5
s wgm v mfex 3 3w § wfa
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Srga § a1 s 7 e § fe oA
m® wwAw (war 2) faw wwifa
I age § A FH GG | AW
fa=r wat & 3g %1 o1 fr 3@ EWRw
wifs @@ & i & 9@ Ag =@
" wHE 97 IAFT F1E wfaww AW
T @ AfFT 28 WET, 1965 &
& A< wo(a § " T w7 oW
YT & e awET § qaeTar aar §
fr ¥ faor w@at qro o & wq
sEear § 3@ gET F fau wgamw
gF a9 W feu 9 & g aw
& faeet %1 wfeai ¥ fafow aqel &
& 7 qwA @R F1 faar

T FE W FT AAT w1 W
AT  @qd T AN Wl 6y 6
7 qro ¥ fr Seqmee w1 fGT ague o &
fafira arq @ aof arem & & w1 @
qe= w1 | FEm e bE wEen
& it 7 fow X 500 w9y Wi @A
T JOAEA FT TG FT T TANT G
#1 4 1€ v Famat o3 et §3 fear
st 5 aifos awe 90 FW F v=E
g & odr o rd TR ¥ 9T ¥
st &l 1 fa=re § fF @y sow
o7 &t WA W1 GEIE g @i W7 ar
o ffT w7 361 &1 & A|r oA 11
iz 9T @@= wwen o s 2fan,
gt & ¥ A A www fowd
wqa FT F1 HFAT § WAAT w1 WA
w9 #7 fogt & A1 § @m@r &1 w1
IXH Q0 F AT FTAT 9F 9@ |

fre w1 W a3 § § TE A
&1 asd faw ¥ s20 w97 9T 40
woyr wi feaesr # &< w1 w7 f <
% ZHT 3100 ¥ WEF FX 3400 T
afg frEem am m @Y

Wi & foz faer 525 € a9
600 ¥9Y g1 TA, 9w fF a@ & ax

1550 & faw ¢ 1650 700 wfq faewr
% W Y | faF TEwwies #
590 TIY 9T 65 TIX FT AZT WL |
ale B 50 WE F AW F A9
200 QT a1 7§ | AT F B 720
Y KT AT 740 W T K A1&ET
1575 ¥ &9 % 1650 599 9fe fgza
grat

Fgt %1 aned ag § 5 g awe
W odR F A e awgdl ¥ A
qE g

far =& o1 %1 Fgen & o welt gm0
g wrs 9w maw 97 49 4@ g
HT 5w & "9 § 92w, @ifanw
a1 A ¢ T auwe agEr § sfE
FAT ¥ gW |y & ¥ g uF g g%
uF w2z § faadr /T 9qsd aq9q & wAhT
g 1 &L IR 47 7T E MT A &Y
# &1 9T g1 ATHT KIZT I @ SAw
AT agy T TE & | anfee g i s
FWT Z@ ST AT HE AT G397 HIT
HERTET Fal 9% s qfasd W
qET | WIS gATY ATXT a7F 2947 &
o famw afra ae grman &1 fawwdm
ST W ¥ # arge fawe &1 Fifaw
#T 7¢ § Afew ag frew aff ar w2 €
[T SEAT & QLA T FOAT 7
9T faa a7 wWr & 9T ArgdT a4t
o ErE |

faw 7t it 71 7571 & v ag 79
zamEi wr et T fawfaw s
g € | 9T 7Y Ta F fr wrae
T & afe g faor s oo A
wg daw = far & 1 3w dauaA
T WY TAM 9T 737 T TIT TEI47
R/ § &3 qaqerr Srgal g R gwatg
¥ 1 ZATT Aeg I § §AET SR ISR
qeq g1 A | & w9 faw w4 A ¥
ag qo g fr wfex 7 @gv a0



685 Finance (No. 2) Bill

[ 2]
&7 T 3g 7% ¥F qAmfaar #1740
ATIAT 1T & AT 99, I F1 I
AMga € ! 97 a1 g1 g7 gav g fE
gt ify soRr FgE WET SART SyTRr
NIf6z Z00 78 g1 aar & 6 a9 wam
a1 &g |

Z4T WE17 g9 @y & fF qid w1
WA FTHR! 4T T4T & AT 39 & GAEEY
ga faaq agai &1 vomea #xq amr
0T E STFT TAT & 3 ST TR |

ndrar3dra faa AT A ga i
EFTAT & 14 FTOT FaTd § 0T A1 g
e w21 1 o wfas far 2 & 1 g fF
Fza F1 W {41 AT 93T 79 AT
Famefrgragimagr @ 1 se ¥
ag fear & :—

“Despite repeated appeals to
the States to avoid recourse fto
overdrafts from the Reserve
Bank and to consolidate their
fnancia] position, some addit:onal
assistance to a number of States
has become inevitable; and this
may account for an additional
outlay of about Rs. 40 crores.”

57 arg &1 fawrag 1 1% & f5
Zzq AATE9IT § 19 Ag w0
§F gFava W AT JTAT AT IGTE X AT
wx fr 7z fas 947 g9 § a9 Far ar
fw w1 &1 wirgriEzy Fd w7
arfzg o 25 gafam o Jaradi $
#fwT da1 fr aaarar mar & ag gE-
FIGTT & ATATLS AZEGE AT & HITEFT
FTU & A1 a4 40 FXUT FT IO
[TIZA HT IIEET HCH THAI Al HIG
g ATTErg 1 2 G wr fwfae aws dw
1T & 1 gATL 5T HER FIMH 6 FIIT
& a7 Exor o %t e F37 F fag
ot fa & 1 37% ara A egteadeN
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 sawr d1 goA A T Q03 F qfmme
frsnaT g M gw @y § fr epfredadi
wreaarad #afeqi 7 WrEagT a3l
M § 1T aE § qgr 4T wgfrawa
Eéqdw 7 giofan dady wifs agd & 1
€4 & HATAT 40 FLIT &TF F7 T S1HAT
Zafma I &1 3 & and 1 AfwT
AU w e fF ImaE & awent @
EIA arer AEY & AT AT F7 wfsargar
7 qemfagi feg axfeq agd dradr g |
WIS ATAVGFAT TH a9 77 § o g G-
afefz (wrnfaic) ad, ex g &
g9 ARATTH T a9 T H{FHT FHe 1 |
g0 WaT T URAMNT w0 70
fomnr fF 337 ST T AR R )
TZE[ A QRIATHT FTA 6T qZT[ATEAE |
ag a1 a4 7T AR & 7% fam
AATATATI AT 99 H Frarfw 3
QRATHT F2 &G AT A1 T=gd
drqddmT (faqa &@9i) § wad &
FEXET T, FH1 w41 dfew gaw foag
g3m ®c AmAT FI9 AL U509T )
Iq% Fury gq 9T & T w22t & . fifeaa
gd F1 6z w4 & F97 78 40 FUT
g 2 TET | TAITHIRT FT AL WA
forerar & ag 77 foaar @ A gavwisw
FTUATT 9 waral fgmar anfgg 1w &
forg <221 § 59 F a9 §F qrg 4o fa
& AYC TAT F HITC T 40 FUT T4
& &9 faw Adr @1 7 HT TFAT§
w2 ¥ dtar & 7 0z% w0 gfe waw
g9z fFar § 9 aRT TZ 40 FUS
FT GEoTAT EF9 TITAT G |

gaa w10 faw A0 o1 7 7g e
¢ v 4fF wgmf agdr o1 @ & 7T
T AT 1 FEATE I F1 9FT
# 25 ®<rg wTET f2ar mar & 39 A
ag E¥wm gL g1 o ) afs A
g1 2 s oz feaig qaTda aneaT Y
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g TE 9T T & #oifw fex g fo
ST %! KIAT FT A0 AT GErE 1 L
faa agr S fagr7 & o Fgyaaq
qaqr atfew & i wFard &r ag fawor
afew (zfagss) for ox faq agar
€1 1 @1 & 91 9577, red 910 31
ST @1 & | T Al w1 a5 {6
HIHRTT AFME AT 377 § AT 9T TAT
FHT AFIT FT @A § A76T T30 GTHI
A 37 TUT IR KT HIEGT I AT
F91 7.7 fogr & 5 w17 7 g9 w@ng
& T g e tmr A g § ! wat
92 LA FTEEGET F198 FTIW YT
itg faetan @, 2g 9z ST AR AT T
T AT uE AT F AT | OE
HIEFAT U FCE ARG TTE |
wira faar sigi &1 agi Alaz g ) W
|l % WG &1 6 g Afea guEr agl
E FIAq ] AU § W A 37
T 3€ AEnE ¥ wO gERT wAC
AR |

g At HATE WA 2 & 9g awi-
Hedt awz ot @ 9% fow ag wgd &
f& og 37 odrmae oapafesz a1 fw
featdg uarsw & fad wavas 2w
g 3a€1 {12 $19 F faw way @ wk
25 H{E 7YY Fi EF AMAT TG |

T FRW IFE ag gaT Fri-
dq faq &7 1 ag qavar & 7

“Honourable Members wculd

also appreciate that in view of

renewed hostilities at a number
points on our borders....”

W & #@raTdi F1 gren & 3
ag &7 wEww gl 4T g | w5+ faw
A1 A F F ¥ T4 7€ q1 gAGAT &y
arfgq i 77t 9% 91 gFe dive 43 #
9% A1 1fg & 1| a8 EAwT ag A
g9 gw auEd § % |73 € /1 ot ag
5.3 § 90w Qifeefodia ag mi § =7
ffo g ag ém T 92 wWr & 1

sz T mwaweaw e
T q T GIEAT T FI T AT FY GTAT
A &7 TALAT FATL AT0A 47 H1T ¥
afqm o A awe ¥ LeGaw amy
W11 ST £ GIET B wwHedT 36 a6y
Y WYz AT F WA ROA T T HY I
feafe seow 1T g fF 100 FCTTRaY
F1 L9 AATH F1 HIIH] HTAIAFAT TZ—
qa 7€ 7 mifeanie & w1 o gaE
WL T AT FY GTATF 3T TAT—
¥z w1 qar 9 z@ F fan oo @ s
afew gw oy wTed € fv a1 W W
a9 AT FLGT I9 I9F WG q@l HETAH
wm w7 g wify e arfE 59 avg
§ gaT &AW A FL AT F W Ara—
WFATA 98 | HIYH ] ATH & €IF
& ag o1 W1 TOE &1 WIW AFT A
9T & AT W9 99 A0 OF a<g ¥ 9
g1 & IT® FW § ) Il 9gA ¥
& "3 wE) W F g F ¥ I
AT 4T |

fam w1 wEiem 7 ==w W fomsy
fF =) 7T T g & I AL
wTET F1 A FT TG FT G A 3q9F
foq 3¢l o fams frrm #rdr
fam a&t ot Fr wwn ¢ f5 o 2w
FIG! & 77 & T qF 9% GAT I4T 0L
gAT § AT F IFH! WA &) A4 ag
WE | 2H oFF WAT WG WA qEAT T
#1 arat fawian & forg faw 9 7 qgdr
W A9 9 gaE f27 § 9wt A
HIT 47 §HT 9z ¥ IH {70 gErq
fear & fawr adl o &1 maw § e foem
s & g ag a1 ¢ #fwT oA wde
o formaat & #1 oae 979 97 T
qET & AT g 9% qAT A1g¥ T3 wiar
&\ TiEw aa og ¢ fw faw qdr @
HAT T A1 7@ & AT g "reeT am| fomd
& ag s WAT ®41 qIA0 G THaT §
FEFIFE TG 1T F FTH T AT w1 17—
AR NEAT FE @ § AT TG w0
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[ ag]

& weit o ag 79 waww fag gq &
FEW TN AT #1 AT 1 ¢ |
areet Tt wet faeT wE & 1 o
@y zilw 3ER adw Y g Faea
Fr®fow A1 a1 9w 250 T H ¥ Faw
40 F43 F7A0 Y AT gAT | AF TF
BT AR A 7347 § AT 16 a3 aadta—
&7 74Y gu1 § safaq 77 gwar wifa-
9 A1 @ § % w4 e § fao
Ffe sa¥ o awdaE 7§/ wa a%
7z gAY 975 1) o ok e arw
9% JAT & A TOATE HT ArEEa uify A
FA F e 3% w9 @ ¥ § A A fi
g azfeaa & sy qamiawr £
2 594% W11 F137 qFE9A  MEQF q1-
firz wife &1 sfer & gaa@™y # qmar g
g 99 & 7 ©oA ooy 93w ¥ A3
sqqifedi § A a7 & 1w F g
2\ IFEW 99 @1 w17 fF gww w9
arifa wx wfigs @i o sor
g7 & a9 g1 99 | Ta1 37 9847 §
a1 9% fAa g9 3497 sdF 74t 9% fa¥z
@ & | AT, IEAR AT B
® TN T AA 9T F gH 3T F
fog 3 gz & A9 wS wFC wH
afar @ | 28 F fag 3Fih g a aaemn
fEgnidmFgiaad ? ag qarfgma
Hgw aodl Agi ¥ 1 | gEa gz g fw
oo adz dar faw, g7 fer ofef,
wTEAE AT BT wraw mfe fawa
TR | IEM w5 {F adFT "
oifwe o9 F fao 1 wom, werEr
A gaE < g €, 59 & forg gw dan
wg @ a ! Igi aoa g e gw A
wF 7o gafey @At agar g, adifE
49 g0 ATEAT WX qifie Fav A
TFFES 9 & | WEA FMGH T F
G eFT a1 =g f§ @@ ag
WS G WS AT ¥ @y § fF T
O%F SET WL IT F( A GET |
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Hfamarg fsmesrorag &
& & aaFTT A i o v
graar # fafws Ga & erim wraETE
H FRA FAAL T F) gaedT B
wé § 1 gETL AW & famar, zrer dF @@
qaafa W G FEATIIT HT GA
AL £ AT FA § | FEA PR
WA AR GAA A9 qow A *
faw i uaeES #1 wgEmEar gl
A BT uFE S Aiw w7 & A
WOZTATT FCAT T547T & | BITA AAAL,
FIA RIATTRT HIT 1A 0FaAT §
G TET QA E qg T FeA0EA
Hgm g g, fom 1 afcormy ag gmr
f& gart 3w ¥ sraror safem wr @mm
gzm famar & 1 39 & wefas AT €,
fora & are gow S oA )

oIS ATEVITAT 34 419 F1 § 6
T AIAT ATHAT KT 30 | AT 7
qrfzal 1 a7k & 4z #5797 @ & fw
FOHEIT T ArAT &1 GCF €qT™T AT
aifgr 1 ww feafs 3z & fF sam=n
AWE, WET  HOEET A, ST
AIC F77 A KA FATIRA T
GAT AT ¥ GAIT TSAN aga wam
g g1 gafan et #1 SiEr Bt
T AT ATH ST &1 AT | WA
o A T Tar /Y7 gy reae HE.
g Tar, &7 gATL 3w H "gmrs & gy
grir

s o &1 Aifaat & For
gw # ox  wxfew 421 1 T @, A9
T F21 FY AT § | TEE, WETU,
TR, 3w # gT o #q 77 fr W
HarE F1 a9g ¥ @Eq g | 3 WEA 7Y
w1 ¥, 91 uwo 10 FI W FAT &
fF oo & oiferie § a9 w9 8,
o1 HZATE FH TGN EN @I @ | WA greve
rgdfe @ 9iiag A e T
ar e a2y § | wEaT H ag qeTEe
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ot sra § 5 feeit s o flt ot
sty #gF gu fefeadigrad | awnr
w1 gg "raar wife 6 5w qgwd A,
g7 wfom arfew #1 99 & fac
FAT FTAT ALY | T9T 0T T HAT HAT
FiF wEwy 3 ¥ Awe  #

fafadt #Y @i 1 wwET e A
T fae F1TEIRYH 7 FT F1 F1407 48
qamar § f6 58 ¥ 29 ¥ uF g7 AHe
FY (IO ) qeAg FRIT | W I
TR 167 TLE T F AT Ia| w0
fea &

AT HAET Y wad wEer #
w31 8, "'9g T A 1 Teanq g fF
qIGHFTT F TAS § ag qaree mina
=Y grm, faa 1 &=ev quia: a1 gEa:
gifaw 21 | gH SNEA FT IAEF IT
T 9T 937, 1 1-1-1964 F1 4T 99
& arg fd o | T w7 sfafaas 9
qa Mo wiafaw & o g5 5w F
gamed w01 &1 = g 17 ag gunaT
A 1 FTC7 TR A ag Famar g, g
¥ oF g9 gy § oy w9 g¥e fFar
2 f oo & gaveE | aifas ggies
«t mifws @@ awar ¢\ mEw O @
¥ 77 wome fan @ fe df3aa
gefzaue § wfew, witrw Wit gt
oY g § | AT F1 a8 | =91fen
fF wror AW ® aga ¥ wiwe, wfem
w17 15zi% &, A1 Fa~ Ffrdaw =eg-
wew ¥ 9o § AfF s F A g
KT AT § | W & AW 7 a3 e
dar gAT g | Wi W ¥ ag qA G @
tfrmanmr fw g A oz ¥
w10 AT 7T &, 39 &7 gEA A S
7E} 81 g9 ag wHAr anzd § fF e @d
FIE FT TAAS TGATT, TT FAT ATFTT &1
gfer ot age a1 dfdaw seg-
wF & werd A1 wfww, wfew o
TEER T § Hi A v A afs qgFw-
7w gEEgw WY §, a1 5 1 g &
aifgT

wa H & g w7 swAr £ fF
wiemafad &, form & 167597 &
AT & TG E, 39 HTw1E FwAw
T gur &, afcw 7w & 92 wgmet ag
TR | THHT A9R WA H o gl
Tl o7 @Y & W wgme vaver qgdt
TR

ot firw awr T (foeE! ®2q) o
Imas #grRa, fEam fafaies ang
91 & 19 H T gE Ao 4w far g,
AR THH &1t @ qUE AT AL WA
&1 afew & a1 ag sawar g fF o@i 7
oAt forirfegt 71 3% awg & famd
§T W mOA FAT F) T F3F g0
"% M WL AN FT 597 farag § faar
¢ WY 7g aam= %1 wifow #71 ¢ e e
aw 1 7 wifgs 9 fasig feafa &
# gwwar g f& w07 ag 4aT T @,
a1 3g mee fodErdy %1 qur & F28

59 foaiwm faw & ar & wvim
weedi ¥ gt W g o A g,
IR S B L
feafa #, &t f§ gt fag @ad =3t
aoea At gt &, 47 gER Y, few Ay
¥ gOTU g Soe w7, {6 avE ¥
gHIL &1 ¥ w1 wanaT dav 31, fheia
fufaeet wmga & 3@ a1t & wifow &7
& 98 I faw § gfeww vl
WX SICHHEH TT AT qOF T T
15 TTHE W | A A g Iy
g 9T WE ¥ IR 0ew B
T FT AT FEI G | T HATET TR
o EF qET A1 IHF FH I qrET &
A S| &1 TR Wod |1 &7 T
w1 ata %91 8, fore e gfa &
gaT g

& wmem g fr feaiw fafaeex
aew A fargw F 9% o 3@ w=w
#t I3m €, TWifF T 9w § ghr
A AR fegm v & TR gw a0
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T forg sor ]

FRAM A gy azAr A w R
ffa T ¥ i@ veoaw ¥ FifE &1,
Faifw 7T gfw sarz &1 awwr g
&Y T &, a1 ®E gAd awery dar
Z1 S FT TG |

T a1 92 A1 fa=a F3 %1 Aa-
wFaT § & W A ¥ 9 W ogw aa
&1 H=39T g1 o FreraT awe #7 9w w1
gq fora 7=F ® v swn grfaw g9
1 IEARE qY, IAX IAAT FIAT FrvaT
Y AT § W Aw F o g feafy dar
g1 7TE 2, A Iq T qHA WA AW
AT W F AW A gAT W AT
# gawar § e gad av a o %1 4w
a&t 3\ fware fafreee @ea ¥ A
wqw # qgran @ fee 9@ ¥ §9
w31 # T HA THA 14 ATAT & W
fFrag dgo@T WA TN E | 59
FCOT §79 F1 AR TET AT A
gafag sgi4 $o fFay T 1 F79
EC

w30 aF TE LA MY T qT
2 faqm faffer aer F o & f&
1T FATET HIAT IS & WIT ag IA
®TA2 H FHI R A oA Avgy §) K gwean
gFzmat# wr awd= § a@
FIIe@ e | I Fva & {5 F5 A3( #
ST TR wraeT §, SaH! fwA fafaex
wrga gifew 77 &, afeq  w® aga
Y wE 1 F {191 F FrAg T30 AL Faawr
AT WA ITAFAT 9T 93T 1 gafe
o 9T 97 FART EAE & faArt w9
FY IR E |

gt 97 48 Fa1 T g, W fmarw
fafaeeT 1w & ot 531 &, fv wdod
w1 g9 FA fawz @ &1 @I g,
AR T 9 W@ & | IR qar & fe
A% A1 & GIF 7F A0 F 9%
161, 91 & weg # 150 1T 39 I
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24 JATE, 1965 T 164, 8 &1 TT |
W oWy ¥ TFoAd 9 TR
w1 &<t ¢ fF o faew g gardr
4T #7 famaTe agr g, guTd qW ®T
JoEE @@ ¢, @ ghw & =
gaTdr 4T F1 fara 7@ & W) 6 wfa-
wg ¥ "fas gardr damEm gOn &
v agr §, &1 ¥ ww § fF dERa
STEH S [ FqTS0 T TAT | WAL
ErE W1 § 399 g a<g ¥ agar e
wat avag faafae s @ € =@ §m,
ag FA qAT AT | LRI TFA
& fau Fa1 Fam gATY AIHTL IIAT
arEdr &, ag & faw wet o § e
=g 1 faw et ST A oo e ¥
Tq a1q &1 &gT ¢ wfaw wer F e
fram &< 9@y &, tEUE &7
Mg & | Ia% fag W 95 Ted A
f& gmdl o1 AT §, ITF W alE
T8 1 3FHT gare oy wwt S F oY
HqTAT & | 9T g9 A9 I & WL gl
§$ 7EmE ' LA wgy § @1 F s
wrgar § 5 & wgr mAi & @ v
w29 IF qrE § IS A1 73§, 3T UL
AT T AT | A aF q1 AT Fay
I A § ITG AGWE T AEET FH
g g€ & | JeEa agA & arawE
TS FUET FEAT AT Er R | 34N
|y A 9T TH i F FIC Fora w7
srrefaar frges &, foasr syt
adt g§ & W weaw Ao F & § A
I WY F7 AT F AT, @TF T
azar ¢ foas awg & gt gvE 1)
2 Yt dar e & 1 gafag &
g9 1 F1 €L FEAT g1 § (F 39F
araey ¥ el faar o o =i
i fre atg & wgars o OF FTE 9
TEETE |

et 3t 7 S AW & HeaT T
g fF wi9-T 1964 F 7o W T
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figfa a1 3@ 196 U3 =@
T 4T AT 1965 & F2L T 50 |
g ot faria @ 92 185 F07 T
&1 &1 I OF T I FE1 1 1963=
64 # foaar gmw frafm o ardr
803 F{2 T4 &1 ST &Y fafa garar
1964~65 & #3< gl | @ gAId
fazeit g1 # feafr auaz @u= T
o T & W7 gH Ao ey FremAl
& 99714 & f70, =93 IR &1 3%
Tl 5 & oA § forT awra w5
FT wET § T CAT g@ W 41 ¥4
| GCHTL A 5o g fora § gwre faia
Fafggr a1 fred Srami &t
gHaa FravaT w31 g 5 g
g ArAI TAT TG &, FLATT AT AT
wgfamd arni w13 WrE, g a=s
gaTr g AT W gE &, gwTe T
F1at g2fim o gt mr § aar 71T
Wiaga s § qa
argar 3 fr g #1%or & 5 o frmir
wgiagrg | FTE g fw ¥7 A
TEAT & A W Wi 77T 1963-64
FAUA7 1964-65H T AT w1~
A TTT &, FaH W= ar gara o
FELET 11 FUT X FA G0 TAT &)
ag agd &1 OF If7 guedt ¢, agT @
2T AEET | gAw AT gH ST
fawar & 9% g & & a1 Aw 7 FAT
farar &1 A 9 g f goee 3 AE
ATt F TAHEE FE, HIC B/ TLHT
g & e oA TrfEd 7T @ e
aifey fr a7 7aa &, 71 FTw & T
g faria Fmgar & 1 W g
frate 9 gaT § a1 95%7T TUH HA
gaTEr fadut q@r qx 9war § 1 o7 fagwt
AE AT AL TEATE T80 &
FZH AT 999 § AT T TH 51 a9
T O a1 a7 TT@ET & fg A e
S & Mg T ArgAT FEeT F g oA
qfems gveT g, 37§ "@W 9T
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it T st oAt § fomd a fase
feafy g argy dzr g1 awr § 0
T and IA 911 F AT § AEA @
TE § |
gatt fam W4T ot ¥ 4T 99-
qiita et &1 fok o fomt & 1 T
gt & v § W@ A 9T Al
T TET ATTAT TAT §, WIH 997 qAAT
g fF d17 AT FUT & OIUASA
MY aga fod o@ T wa
FT A AT G & TTF qHAT 835
FUT §70 & FOF G=F T F 75
g 1w s w00k 1 ¥ wgAw
fafaez< atgm G q@ T argar g fe 74
T FL(T 74T T aGF T &1
Wt AT, T AR FAT T 835 FUT
TR qEwe frong T af fraw g
GNATFs AM & AT K Qagr §I 3N
& a1 7 fF a7 79-
AT THAAT & weL I gl 4T
TR ¥ EF7 AW & oArawa g, F 17
835 FUIT &I F we1ar &1 | T Twe
&1 9T FCT I9 faq AL A AT AT
T 8 T4% R 3T Fal § (%
ST TAT FT AT Fi OGO TG 3T
§ 17 guL awe i @19 § wgt e g
qiT o€ oTor T § Ael g At #{
AT TREFTT A AT g arfs T
qeErd § F7 3T F LRI TAT AT
FaILT g AT g4 FUWIAE,
ag §0 7 g0 AT SaF qaraar fear
ST IH AT I F qrAA 6T wgr e
w1 @ AT gH )
gt 9 & I F7 o fas femrmar
¢ fo 7.3« fmufsd 51w &1 araA
@ g §NF 99 @ &7 AT AW
g & svweg ¥ wfus 7g aga0
STEAT § &0 Gl & A€ FgAT F gal
g fF wagat 1962 ¥ 97 &9 F
gt FaT grEaw fEar qr o v
ZN § gARI A1 w4F §a1 Tfgd 4,
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[t fora st 1]
ARSI § AT A=W @, SHafaq w1
g foraar Zr s wear anfgd ar, fomn
waw! g Rmar arfeh a1, fomaT cust
BrF T & 1T AET FT Tfed qr,
I GAN ST FTAT A1 a1, A
wrefadl & A« gaivaa w1 Afgy
q1, @ H1C & A1 19 g 78} 7 91
& AR TawT A ag gan g oA
T8 ¥ WAL TSN g€ AT AT FIWHIK
¥ weae 39T g &1, W7 g1 wwal §
fe gt 3 gidia w@r g1, afew
9 qTE | 27 F WeIT AT 94T HIT
qRarAT § W1 AW A o7 wEeT s
FE s as gl 2 A s T ma g
Ffarga A" FAmER @ 1 @A
frarafoigi AT & 5 1947 F meax
FITEH FIH & weL my 4, 7 fog
ZEARA FIOHILH Tad A1 4, g Raar
TIT W1 AZT AT AAEF WET & 2L
HIT AT FT AT TIUFW ¢, IaF
AXLE W AA q ) WA FHTG FET
faaqift afteg & are § w91 gHr
gigram s af @ e g 5
g9 WMl F A3 OF wTiwTE qav Ay,
gat wrex figaa Far &%, agife
wifar § dra7% &1 feafdr g,
qew #t o fedw 8, aw #rguan
FT A A4 &, G FATC qTHA
¥4 § ogAr @At g A famw g@e
FATH E F A6 WIT 21 HIA W B
wea< A% 3T WY ATet Adl & 9 2w
w1 grar & 14 wfaw & ufas =@
&1 FTHI T €T ZI AT GCHIC FT
7 &, 7ig Ifamw & dx 9% ar s
qIeg e & A 9% fadT awg &7 6
wrE qArAar "o gAd W W E%
gF A F9 i ¥ F faq  modr
grar & fag a2 1 &Wi & A
% az fawara $21 T 7 27 fe qoa
¥ ua ¥ gH 9IS TGN §, &
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feera & @4, Ag@ & 419 39 FH A
FI W1T IGF /TG HY AT gAT AW
& 37 sreal FY A gw g w6

TGA 1T Fga AT AT FIEAHIT
F WF & AT § w0 g afEe
o #1 A § 5 fogrgram &1 ot
dgmafon 1 wfew, & 3o orfast
F qre ¥ o famam i & T
F agl T FT qFQAT FTH AL AW
F am+ w=iwa faar g, 387 @7 W
& IR CHRIRETT TR ALY, THAY
Fi gudt faarer g amed Adi g ) o=
w mEaed gfF A wmT aga ¥
gATXT BT W 9T TET § a7 59 a9
Froq@ & gH @ AT afgm
&F1 FTO0 32 ¢ & 1 mrare F1verT
&7 fzzat &, S9F1 g0 F97 7Y wiAr
¢ & =g fegeam &1 fgmm agt & ar
sy FTeRr #1 femmr agl 20 az
o w7 faemt &, fergea™ A
feemr &1 safam smT agr 97 gardy
G oI § a1 weAT Efve & weaw
g o §; fet gt A Efed T wax
AEY T &1 @ At § wgOr w
g ®d ¢ a1 ¥ ugEnifon 13
Fr e AL |

agt 9T OF MT AT T FEAT | WIS
A Troo(E FHT 7@ &7 {H 419 T HE-
ar § ot % %9 228 § ga awr
fafaw fedn &1 qm wfy =+
2 smwonaw Efeser aw Amfow
GOAT T AT § A I AT A0 K AT
ster gaT & 1 qufd oy aga = 2,
W gF AT FT A F &, drATEA|
a1 FT GLATFT I FWE, a1 IEE
Ty gTg AW gIEAT F FW F1AT
grg & & afeq @1 worw A7 IE
¢ fr miw zw 2w & A T § wEard
¥ fi e FTOHTT N W GOSN ST RI R
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f& agi o< Amfor gzar 71 w0 g
Trfgr | =1 st w1 e & F ar gay
fodt gam® S o9 A F, w@t 2w F
Azt Amfw grarar sw sawRr
FT AT ATEA A1 T2 9T g w1 T
AT AT AT T A3 | A wE AT
fEmgemaimar g ag W adrd fs
SAF HIL FA FF AEAT A A7 )
afy w21 9% vATHT qIETHY &7
aEA% § 39 gfaT ¥ ¥1 qeaw
g, azt a& Amfor grar & art § w1
AT AT FT FT AT IAF HIT
Fo 71faa F 71 a7 2, Wt 7% gRA
AT AAcAraEN F17 TE) foFar § faaen
Al fzd a1, 317 ey A 73
¢ faaar agw =fgg ar) wma &
S # SgT A% AmfoE geenr &1
HITq &, 4% AZA A SARTIEH L |
T 7 {14 /T &1 20fzy fe gy a9
q sfad s1@ard ¢ gt 2w
TFAT FT AT qq § @A AT A&7
I & | FATL wTRA fRfr aeg &1 A
7IAT AW g1, 0 T § o feafy
dar g =g A wg dIT g, AR
WIqT FT AT g1, ATE TAFT KT FATH
Z1, |t & AT FATT 715 @ a0 §
g1 axar & f& o arr awear 13a
zir g, afFT 97 w1 3@ A & A
qIAA WG § a9 FET A A F A9,
2 & AT I FHEATHT HT GATA &
g &7 & far wrdt @ 27 wRdr
g fF 7% a1x § "TET agT waw
s Wgdr g, fem o & @
34 dATAI Wl FT FEAT A1gAT
#fFA gL A FAFT T A FT qgH
g @ fawe fafa &1 wiw @
fasz FAm@T AT AT SA%K AT 7
afszwg f&a 7 €, 3w & "Aag oF
weagr &1 ararao qar fEar smar
g, @1 ®WIA & W4T H, AT £ gred

%, oz wr§ gafag s 7Y 1 afes

LT A gAT G FT AW § IA A
wFEe 43T g & 1 77 Far Sram A
OF #14T &1 79 & g awawaHr
F a9g ¥ & & WIT F74GT KT §F @
F AN & qgwF T A war Afed
34 & HIEAT & ®14, ;EAr F @7
AT & ®71g @d AT wifzy mifw
AT GHTE HATAT G0 2 W17 AT ga I
AT FT &AIT &, T &1 A7HTL 7A-
AT & FLAF |

Shri Alvares (Panjim): Mr.
Deputy-Speaker, it is possible ir this
Finance Bill (No, 2) to take a num-
ber of attitudes and discuss the Fin-
ance Bill from each particular angle
that one wants to. But I propose in
this discussion to limit myself to the
introductory remarks of the Finance
Minister where he has set this Fin-
ance Bill (No. 2) in the context of
the introduction of the Fourth Plan
early next year.

The Finance Bill now is nothing as
mechanica] a matter as it was many
yvears ago. When the Finance Bill
came into consideration in the past,
the Finance Minister who put for-
ward a balanced budget wa: supposed
to be a very extraordinary man. But
if today any Finance Minister would
try to do so at the cost of develop-
ment, he would be a persun probably
who came out from the books of
medieval history and tried to do
something which is not possible. For,
every act of the Finance Minister,
every proposal that is outlined there,
must have some relation to a speci-
fic target. And on the eve of the
Fourth Plan, which will bs introduc-
ed next vear and discussed in this
House at the next session, I am sure
that this Finance Bill musi stand the
scrutiny of the development X-ray.

Sir, in the beginning, both in the
Economic Report and 1n the Finance
Minister’s speech, if they can be recad
together, there is a suggestion that
after all it is the productivity and
not the size of the plan that is more
important. In a way, vhat he has
soid, namely that the productivity of
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the capital must receive pricr consi-
deration, and therefore the size of
the plan must be subordinated tu the
guestion of resources, nas created a
suspicion that Government is trying
tc create an atmosphere 1n crdes to
reduce the size of the plax IMay I
say rightaway that thiz House and
this country will not accept any sug-
gestion for reduction of the sice of
the plan? If the argument for intro-
duction of caution is the strain in-
volved in mobilising rescurces, it is
possible to argue both ways, After
all, the mobilisation cof resources
throws a great strain, 1 agree, upon
the corporate sector ang the business
community. But I must sav this that
while those strains can be borne, the
sirains  of underdevelopment from
scaling down the plan, the strains,
shall I say, on a lateral side of our
economy among the peopiz are  so
great that the people wi!; not accept
any toning down of the play which
would mean a consequ:n{ frustration
caused by a lesser tempo of develop-
ment. The people of this couniry
have taken as a matter of faith that
cach successive plan would be of a
eize that would give them a reason-
able hope of a higher standard of
living. And if the Finance Minister
is thinking now in terms ¢f some ex-
cuse for reducing the size of the plan,
may I tell him that neither this
House nor the country wiil put up
with it? But the difficulties can be
met, and therefore I would end on
this with a warning that the verti-
cal strains that he wili be subjected
{0, the vertical strains as renresented
by the resistance of tn2 corporate
sestor and the businesy community
£re nothing compared to the lateral
strains to which the pa:ple would be
subjected.

So, what is the ratimngle of the
concessions? Afler ali, any budget
speech or any budget proposzls must
relate to something, and mare so in
the context of developmeri. In a
seminar that took place gz vear and a
half ago, an eminent ecunomist who
was visiting this country talked of
two types of plans: omne, a long-term
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plan, and another, a mid-turm plarn.
I have often made a plea in this
House that each successive budgot
should indicate not mevei; what
particular sector of industry or eco-
nomy it relates to but also what each
budget proposal is geing to achieve
in terms of target of any particular
or special sector, Otherwise we will
come across a position where in a
mid-term review we suddenly come
across shortfalls everywhere in spite
of the fact that the inputs of finan-
cial resources have been as originally
estimated. In order that we do not
come across such a position and find
ourselves in a difficulty, we have to
find out from what stage the Fourth
Plan takes off. After all, now the
phraseolegy of aerodynamics has
come in the operation of a plan: there
is a plan which comes up to g certain
stage, and then there is the take-off
stage of the next plan. If the take-
off stage of the Fourth Plan is on the
basis of the achievements of the
Third Plan, do we know today what
this Third Plan has achieved in spile
of the obvious shortfalls that were
revealed in the mid-term appraisal.

What are the assumptions on which
our Finance Minister is basing his
eslimate of the resources that he will
get for the Fourth Plan? [Ip the last
two budgets the Finance Minister has
made a number of very real and sub-
stantial concessions to the corporate
and the business sector, In the con-
text of having to raise Rs. 3,000 crores
for the Fourth Plan, may I ask whe-
ther it is necessary, and if it is neces-
sary, what are the progress in this
connection in the Fourth Plan? Where
was the need to give up a sizable
section of revenue in order to wear
away the private sector from its own
method of thinking, in order to in-
duce them to make a greater effort
for the Fourth Plan? He has to tell
us whether his estimates are justified
and whether the private sector will
invest as he wants,

I have a number of figures which
will prove that he is quite wrong.
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But even before that, may I say just
in passing, that on one or two pro-
posals we had a discussion a day or
two ago in regard to the urgency of
setting up a costing cell machinery in
the Government of India. In the last
budget when he introduced the duty
on copper in order, as he said, to
mop up the difference between the
import price and the price in the mar-
ket, that did not materialise, because,
no businessman is going to be so silly
enough as to allow that one
thousand rupees per ton to be mop-
ped up from his profits; he obviously
passed the duty on to the consumer.

In a number of proposals made by
the Finance Minister where the ob-
ject is to shift the emphasis from
one industry to another, or to shift
produstion from one secior to another
or in order to gain revenue, nothing
has been indicated by which this
House could assess the relative ad-
vantage or justification for such a
proposal. And therefore I say, as has
been said by Prof. Ranga and other
speakers in this House, that the net
effect of this, though it will certainly
bring the Government a certain
amount of revenue will again be to
pass on the burden of develepment
on to the ordinary consumer.

As regards the burden of develop-
ment, may I say how this has worked
out in the past? Direct taxes have in-
creased from Rs. 242 crores to Rs. 693
crores in the last ten years, that
is from 2.3 per cent to 4.2 per cent
of the national income. Whereas indi-
rect taxes, whose burden falls upon
the common man, have increased
from Rs. 431 crores to Rs. 1,632
crores within the same period of ten
years, that means from 4.1 per cent
to 9.5 per cent. These statistics
would obviously reveal where the
burden of development lies.

Let me say again that in a report
on 133 companies, non-governmental
companies, non-financial companies,
which the Reserve Bank analysed, it
was revealed that retained profits
(invested) fell from Rs, 39:3 crove:

in 1960 to Rs, 36.7 crores in 1962-63.
In spite of the concessions of this
generous Finance Minister, the cor-
porate sector has invested less and
less of profits in the development of
the country than they are accustom-
ed to do, or less than what the com-
mon man has been accustomed to
share so far as the burden of indirect
taxes is concerned.

Therefore, it is legitimate to ask
the Finance Minister why in spite of
the responsibilities in investing less
and less of the tota] profits in deve-
lopment, he has made further conces-
sions to them. Has he an assurance
that with a!l the concessions which
he has given to the corporate sector
and to the other individuals who in-
dulge in this they would plough back
the profits in a much larger measure
than they have done hitherto?

What is the purpose of taxation? I
would suggest. as T have suggested a
little earlier, that it is for, shall I
say, turning the economy into certain
specific targets or purposes and, as
far ag the plan is concerned, to bring
about a shift in the emphasis in our
economy. But al] that T can say is,
as the Mahalanobis report has indi-
cated, and subsequently the Finance
Minister himself realised this when
he moved certain amendments to the
Companies Bill last week, tha; mono-
polist tendencies in this country are
gathering strength and this is natu-
rally the antithesis of what socialism
would mean. But there are a few
silver linings to this policy. 1
particularly welcome, shall 1 say, the
institutional process of the establish-
ment of the Foodgrains Corporation
and the Agricultural Prices Commis-
sion. I am sure these two institutions
can, if they work in concert with
each other, bring about a fundamen-
tal change in the agricultural econo-
my whose contribution to the national
income is more than 50 per cent of
the total.

At the same time, while in principle
the Finance Minister has no hesitation
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in setting up these two very good insti-
tutions, the work of these institutions
is hamstrung right from the very
begining. If here is no monopoly
procurement given to the Food-
graing Corporation, and if the
Agricultural Prices Commission can
only fix prices in a certain sector,

the parallel procurement agencies
are going to spell the doom
of this Corporation. As we see

the situation today, in spite of a bum-
per crop, stocks are not coming to the
market and prices in the black mar-
ket are pocketing sky-high.

Is the Finance Minister, through
Finance No, 2 Bill, indicating any
effort to shift the emphasis on
industry? As I have said earlier,—
it is not a shibboleth; it is a fact,—
that apart from big business that re-
quires special consideration on the
score of economy of scale, the smaller
sector is not so much encouraged.
Not only is the smaller sector bereft
.of investment capital, but even on the
question of actual production, the
smaller sector—which figured the
other day during question time here—
is not given that amount of patronage
that should be given, and a large
number of these smaller institutions
are not getting the foreign raw mate-
rials that are necessary.

Mr. Deputy-Speaker:
up,

The time is

Shri Alvares: I hope I can take 25

minutes. I am the only speaker from
my group.
Shri Hari Vishnu Kamath: The

‘Speaker said that normally every
member would have 15 minutes and
representatives of groups 20—30
minutes in your discretion, It is on
record, You were perhaps not here
at the time.

Mr. Deputy-Speaker: We have 7
‘hours for gemeral discussion,

Shri Alvares: I will make four or
five more points, In passing, may ‘1
make a brief reference to the public
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sector? There was a debate in the
House where the public sector was
much crilicised. I do criticise it in
the sense that it has not lived up to
expectations. But the public sector is
the kingpin of our whole policy, For
the benefit of those who stress much
beyond reasonableness the efforts of
the private sector, may I say that in
the traditional land of free enterprise,
America, the economy is controlled 14
per cent as against 11 per cent here.
Again there, the public sector contri-
butes 28 per cent of the GNP as against
only 12 per cent here. I hope with
these statistics there will be an end to
the controversy whether the public
sector is necessary at ail. Secondly,
there is the fact that we are not going
to confine the public sector merely 10
building the infra-structure and leav-
ing other profitable sectors to the
private sector. We ghall see that the
public sector enters the field of com-
petitive consumer goods in order to

provide the people with cheap con-
sumers goods.
A word, with your permission,

about the fiscal policy of Government.
There js not much time to discuss it
in detail. 1 welcome the dear money
policy the Government has introduced,
though many of these issues that the
Government has introduced are not
complete in themselves, Referring
once again to the Mahalanobis report,
we have it from them that big busi-
ness houseg have combined with banks
in an interlocking arrangement pro-
viding themselves with credit out of
al] justification with what they would
be able to do otherwise,

There is necessity to rehabilitate
the rupee. 1 welcome the decision of
Government not to resort to  deficit
financing in future. I would also
suggest that Government itself does
try to reduce its expenditure, and that
in conjunction with the Reserve Bank
of India, it withdrawg from curreacy
every year the amount it is able to
reduce in its expenditure, 10 the ex-
tent of at least 2 or 5 per cent every
year so that along with the decision
not to resort to deficit financing, the
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money expansion for expenditure
under government would be credited
at a lessor proportion than has been
done hitherto,

The balance of payments issue is
not confined to India alone, Even
America has a balance of payments
problem. The suggestion made to
the Finance Minister that part of the
tourist traffic expenditure should be
met from PL 480 funds is an indica-
tion of that. Even in prestigious De
Gaulle's France, in gtores, they give
you a 20 per cent discount if you pay
in traveller's cheques in pounds/
dollars, In Britain, they have the
balance of payments problem,

In order tp meet the balance of pay-
ments difficulty we are confronted
with, the Finance Minister must not
adopt such measures as would create
a distortion in our economy by the
urgent need for an export drive.

For increasing international liquidi-
ty, there is, I know, recourse to the
IMF and the Internationa] Bank for
Reconstruction and Development as
wel] as the suggestion for the Asian
Development Bank for the Asian area.
But these do not seem to meet the
needs of liquidity. Therefore the
Finance Minister during his visit to
America, which he is going to under-
take sometime next week, will, 1
hope, move this issue,

1 do not know how it is for the first
time that some Members; have realised
that the Finance Minister has been
making concessions in every budget to
the business community. Either they
did not understand the concessions
that the Finance Minister was making
for them, or the Finance Minister is
a concealed partner in this game of
rehabilita‘ing the business community.
Shri Kirloskar, President of FICCI,
has indicated that institutional finance
should not be provided to the Con-
gress Party for elections; he has stated
that he wi'l select persons in the
Congress Party to whom he will give
finance, those who will support the
business community in Parliament.
I do not know whether he has made

1035 (Ai) LSD—T.

the proposal on the basis of the selee-
tive credit policy followed by the
Reserve Bank, but the fact that he has
said so would indicate that the Finan-
ce Minister hag now conceded to them
all that they want, 1 do not know
what the Congress Government is
going to say to this threat, whether
they prefer the institutional help
that the industrialists give to the Con-
gresg Party, or whether they will per-
mit the industrialists to sabotage their
organisation by permitting help in the
glections on a selective controlled
2sis,

So far, the Finance Minister has
relied upon the mechanism of mone-
tary policy to set right or to give con-
cessions to the business conimunity, or
shzll I say, to the eccnomy of the
country. Monetary policies are all
right in themselves, but in a country
like ours, they work in a very restrie-
ted sphere, and they are, after all, of
a temporising nature, We should
have considered this even in the Se-
cond and Third Plans, Lut at least now
wlien we are emhark.ing on the Fourth
Plan, may I submit that the mere
temporising effects of monetary policy
will not of itself give us that financial
power that will set right our economy,
canalise gur industry, malie for social
development? There must be more
basic fiscal reform, and unless fiscal
reform is undertaken on & basis
commensurate with socialis® policies,
mere monetary palicy adjustments will
not go far,

May I say that the Finance Minister
has enormoug powers to usher in a
period of socialism at least to take
us and place us on the road to social-
ism. I would only finally appeal to
him to use the financial “evers of
sncialism that he has in corder that
the Fourth Plan may be ushered in
in a manner that will ensure its
success,

Shri Heda (Nizamabad): The Fin-
nance Minister has started op innova-
tion by giving pationa! breadeasts, T
welcome  this as his naflonal  broad-
cast: were very educa‘ive snd infor-
mative. Besides giving an analysis.
of the economic trends in the country,
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they gave us a clear picture of the
statle of economic affairs in our country
and also allowed wus 5 peep into the
working of his mind,

In one of his latest broadcasts he
has laid great emphasis on the rising
trend of prices. He also stated that
we were at a critical stage of our
economy. Therefore, wien he came
with a second mid-term budget it
was no surprise to me. What surprised
me most was that the budget did
not tackle this very problem of arres-
ting the rising trend of prices,. No
doubt, he has not made any claims.
The utmost that he has stated is that
the present taxation measures are
such that they will not allow any in-
crease in the rising trend of prices.
But this huge taxation measure invol.
ving Rs, 176 crores in a full year—
the Finance Ministry is always con-
servative in its estimates; when they
say Rs, 176 crores, it may actually be
more than Rs. 200 crores—is very in-
genious, but it has no direct relation
to the prices of commodities.

However, the basic principle re-
maing, The basic principle is that as
in€ taxation increase; there is ap in-
herent trend of rising prices. It may
not appear immediately, but as g re-
sult of the present taxation measures
ihe trend may stabilise itself, and later
on it might be very difficult for us to
arrest it. But we are in g dilemma
whether to adopt deficit financing or
taxstion measures. Tiie broad princi-
ple or guideline was given by the
Prime Minister when he stated that
we must live within our means. - T
was repeated by the Finance Minister
alsg in his broadcast. Therefore, the
alternatives before us were either ts
adoept deficit financing or take to taxa-
tio;, measures, I think he has taken
® the lesser evil

There are two kinds of duties. One
is the protective duty. It is to cut
imports and give encouragement to
indigenous production, From that
angle the various measures he has
taken will go a long way, and this
budget will no doubt give a great
fillip to the manufacture of machinery
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for various plants and also the manu-
facture of certain raw materials,

Four or five years ago 1 remembe.
we were at a stage when we thought
that’ we were in a position to manu-
facture al] the machinery needed for
a cement plant, but today that is not
the position. Because machinery
manufacturing has developed in other
countries while we have not kept pace
with them, and therefore, when we
eympare the indigenous: product with
the imported product, the difference
is very obvious and “ne is inclined to
iraport,  So, I think when we give
ihiz protective tariff, we should alsc
ce¢e that these planis becorae more
ania more up to dale, keeping pact
with the technological development.:
1n the world, sp that we compele with
cthers,

Another problem that the Finance
Minister has trigd to tackle is that of
voluntary disclosures No doubt 4
big drive was begun ard at one time
it appeared that he might be success-
ful, but the net result was that he
has not achieved the successg that can
be said to be satisfactory. In fact,
we do not know whar the total quan-
tum of black money is, and there is
no means of knowing it. 1 think no
measure can be successful til] we can
plug the loopholes of turning black
money into white, Today  black
rieney can be turned into white very
freely. In fact, some of the white
recney is going into black because in
the black it is more remunerative and
it is free of taxation. So, the problem
of bringing out black money is not so
easy and I think we will have to take
a pumber of measures, I will give
only one example. Take income-tax.
There is no income-tax on agricu'ture.
Therefore, what is happening? A
number of industrialists are entering
the field of agriculture and are having
grape vines and orchards and other
things. Thereby they have found
a very easy way to bring their black
money and make it white, Unless we
plug that hole and stop that, I do not
think this measure will be successful
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15 hrs.

My next point is about the value of
the Indian rupee in foreign countries.
If we go to any country, what do we
find about the walue of the rupee. It
is not creditable to us that in England
banks are purchasing Rs, 25—30 per
onc £. I had referred o this in one of
my earlier speeches, There are a
number of air flights tp India which
say that they would iake one from
London to India on payment of £ 100
whereas the international tariff is
£135. This is because they can
purchase rupees if they get in pound
sterling and they get more rupees in
that way The prestige of the Indian
rupee in the foreign market is very
imnpartant. In international politics,
foreign policy has got great importance
for any national when he gces outside.

Similarly, the prestipe nf the Indian
rupee is equally important for any
Indian citizen when he gres out.
Certain measures are to Le ‘aken by
which the rupee can be rehabilitated.
A number of questions had ben asked
about and the Finance Minister seems
not to take any note of the market
conditions of the rupee outside. When
acked, he says: we have no knowledge
about it; we do not know what the
rate is and how it js sold. Evading
an issue like this wil] not help us in
any way. It iz time we went into
the details,

The last pointis about import substi-
tule. A very salient feature of the
budget is that it has given a great im-
petus to the import substitution, In
his speech today, Shri Ranga opposed
it and the other day Mr. Masani
specking on the no-confidence motion
opposed it vehemently, Mr. Masani
moves in business circles and so do L
Mr. Masanj hears only one voice while
1 hear two voices. ‘The big business
is definitely opposed to import substi-
tution while medium and small in-
dustry is not only not opposed but is
actively in Tavour of measureg taken
for import substitution since they
would be benefited by this; that is the
reason. The big business does not
want the medium or small industry to

thrive; they want monopoly and cer-
tain things to be made impossible for
all the others and they want to domi-
nate the indusiry. Their opposition
could be understood. But I assure
the Finance Minister that the smali
and medium industries are al! in
favour of his measures for import
substitution. Therefore, my plea is
thar medium and small industries
should get a better deal when the
question of import of raw material
cvomes. Today, when a  licence is
asked, you give the licence and when
vou ask for a licence to import certain
essentia] raw material, they say: let
us see after you have jpstalled the
plant and machinery and then the
plant is put and the State department
and the Central department officials
come and inspect and then they decide
the capacity of the plant on the basis
of eight hours a day for 25 days in a
month and only 10 per cent is
given, If the Government is not
in a position to give enough raw mate-
rials so that the small and medium
piant can work at least eight hours a
day for thirty days in a month, they

should not be allowed to come up.
Why inflate capacity when we  are
not able to use that capacity? If we

do not give licence to certain small
plants, the other plants would have
got enough raw material to feea
themselves and they would not be
running at a loss. Today everybody is
starving and nobody is making a
profit. This state of affairs is very
bad and from this angle they do
deserve a fair deal in the matter of
giving them a licence for getting in-
dustrial raw materials, With these
points, T welcome these proposals.

let us
next

Shri Warior (Trichur): Sir,
have quorum to  hear the
speaker.

Mr. Deputy-Speaker: The Bell is
being rung—there is now quorum.
Shri Kashi Ram Gupta.

Shri Kashi Ram Gupta (Alwar):
Mr. Deputy-Speaker, the Finance
Minister has taken this House by
surprise in such a way that it has
no parallel in the history of the
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House. The reason given by him
was that the statement wag to be made
In such a way because secrecy was
to be maintained, Secrecy could be
maintained in other ways also; he
could have made a statement
declaring that ap interim budget will
be placed before the House the next

day or a day later. Of course
when he could have the secrecy
held for monthg together, then

secrecy could be held also for one
or two days. But he has done it just
as the shikari pounces upon his prey,
and that is the way in which the Fin-

ance Minister is not expected to be-
have,

I would not take the time of the
House and of the Members with those
points on which other hon. Members
have expressed their views, but anly
to some extent I shall do it. But
first, T want to invi‘e the attention of
the hon, Finance Minister to his pro-
posal about the Directorate of Indirect
Taxes Research and Planning which
will perform the following duties, that
is to say, the function would be to
study the tax burden, study income-
wise and commodity-wise and indus-
try-wise the production and consump-
tion trends, ete., ete. This shows that
up till now, the Finance Minis-
try had been imposing all these 1axes
in a very unscientific way. And now
they have felt the need for it. I do
not know whether research has given
them the result on which they are
going to ‘impose these taxes in four
months’ time or whether some ther
factors are there, This, the Finance
Minister knows better. But so far as
the direct taxes Board ig concerned,
I know, and I think there is already
a research cel' in that department.
How ‘*hat department is functioning,
the House will be surprised to know.
When they call unon the biz people
for takine out the unacroimted money
and they fai' in their attempts, to meet
the deficit of the budeget thev fix
quotas for the districts. and ‘he dis-
trict inccme-tax officers have to ful-
fil those quo‘as In any way they deem
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fit. Otherwise, they are taken to
task. The result is that the smail
people have to suffer. If a Commis-
sion is appointed to study all these
things, they will come to know that
90 per cent of the small assessees are
always taxed highly and the incomes
are inflated for assessment purposes.
Because they are poor people, they
cannot find the meang to put up up-
to-date accounts and in one way or
the other, they are harassed,

Another point is this. After fixing
the target, if they cannot realise the
money, they want the people to pay
advance taxes in the succeeding
month—February or March—to make
up the deficiency. Is this the way
the research department and the
Board of Direct Taxes should behave?

Further, T may bring to the light
of the hon. House and especially the
hon. Members as {o what has been
happening for the last two years, par-
ticularly in Rajasthan of which I
know. This is about the mining in-
dustry. The dec’sion of the high court
was taken that dead-rent and royallics
on mining leases of certain categories
are to be trealed as capital expendi-
ture. Different high courts differed
on the issue and about less than iwo
years back—about April or May,
1964—1 also wrote to the Direct Taxes
Board, and the Secre‘ary rep'ied that
those leases whose production is takan
as s‘ock in trade should be left free
and not be taxed but no* the others. I
again wrote, and same of my collea-
gues wro'e definitely giving points ani
asking that they must be examined:
the points were whether they have to
make a difference between the mining
leases under the MC rules and the
Minor Mineral leases under the
State TRules, and whether they
can see to the result of it 'The
mining people in the Minor Mineral
gector are gmall people, They
take the leaseg on the bid system,
the auction svstemn. and the result
is that thev will be taved out
of their panital. T sive an example.
If a man pays Rs. 50,000 as dead-rent
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or royalty and earns Rs. 10,000 net,
after deduction of this Royailty as
Revenue Exponditure he has to pay
about Rs. 750 only as tax but he
has to pay about Ks. 20,000 on a tolal
income of Rs, 60,000 if Royalty is
treateq as Capital Expenditure. The
hen giving the golden egg is thus
butchered. The net result of all this
will be, the State revenues will go
down, I brought all these pointas to
the notice of the Direct Taxes Board
and they say they are making engui-
ries about it. Two years are nearing
completion, and no decision has ye€:
peen given. Lastly, what happens is
that if any income-tax officer exer-
cises his judgment freely, he comes
to trouble. I know of a man in Raj-
asthan, and the result was this.
Searches were made in his house be-
cause, and only because his integrity
was doubted on that point. His actions
went against the wishes of the Diract
Taxes Board! If this is the way in
which the work is done, then God
save us from it. On the one side, the
poor people will be finished, because
the authorities are asking for the re-
turns relating to five years or 3zeven
years back. The poor people will be
finished, since the Government will
go down upon them as on the other
side State Revenue will go down in
the long run.

But then, what is happening 1o the
public sector? The cost accountant
will find it very difficult to submit to
these things and he will fing it Jiffi-
cult to adjust all these things, and
the post structure will be very much
upset in the public sector because if
they treat anp expenditure as capital
expenditure; which is not capital ex-
penditure at all,—technically it is so
—but practically, nothing is left to
depreciate. What will be the fate of
these things?

Then, when the Bonus Bill is passed,
these items will be treated as capital
expenditure. Naturally, according to
the law, labour will demand that 60
per cent of this amount should go ‘o
them. Wherefrom can these people
give it? It is a very simple question,
and if a simple question cannot be

properly dealt with, what is the use
of the research department? How is
it going to carry on scientifically? So,
I vehemently criticise this directorate
on these grounds: that they are not
going to do anything which wiil sim-
plify matiers; simply, if they want to
put in something there, they will send
it to the research department and
have their report according to their
wish! That will be the result, and
that has been the result in fact,

I now come to the special points.
I find that the biggest item of income
will be from machinery. So many
aspects of this item have been dealt
with, but the Finance Minister has
not been able to give any details as
to how the people will benefit by it.
The only thing is that the people who
have got their machineg already there
may be benefiting more than others.
Take for jnstance, copper. The duty on
copper has been raised by Rs. 508;,—50
paise per kilo. 1 will tell you the
consequences of this. I can mention
the name of one company about which
I have got information—the Elecirical
Industries Corporation of Calcutta.
They have raised their price by G0
per cent, Why has it been done? Be-
cause they know that because of this
enhanced duly they can afford to do so.
What about the indusiry as a whcle?
It is either the Government industries
or the electrical goods and small
motor industries who have to supply
to the smaller people where cost will
be raised. But then the agriculturist
also wants motors, where there s
electricity; he will have to pay more.
On the one side, the Finance Minister
says that for 10 h.p. engines and for
the 5 h.p. engines, they will subsidize.
On the other side, the electric motors
with five to 10 horse-power will be
taxed more. This is a contradiction. My
point is that unless there is co-ordina-
tion between the Labour Department,
the Finance Department and the Tn-
dustries Department and also  the
mining department in the matter of
policy and o'hes things, things will
not imnrove. If without econsulting
earh nather, the Government go on
like this, all thiz chaos will happen
even in the future. Therefore, the
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proper thing to do is, whenever any
new tax is levied, not only should the
Finance Ministry see to 1ts impaet
but the Finance Ministry should also
consult the o.her departments con-
carned and have concern for them.

Next, I come to furnace oil. I know
that in this very House it has been
given out from time to time that we
are giving impetus to furnace oil be-
cause those areas where coal cannot
be brought in easily are affected.
Now, all of a sudden they say that
coal can be used. How can coal be
used in those areas which have taken
to furnace ¢il? Can they do it in a
day or two or even in a month?
That is not a possibility, Thereforc,
the Government should see to the
practical side of these things and not
proceed haphazardly.

Take the question of unaccounted
money. The other day, Shri Madhu
Limaye was telling this House that
according to his estimate, there are
25,000 persons in Bombay who have
got incomes of over Rs. 1 lakh, but
the government records show  that
there are only 500 persons. If a mem-
ber of this House speaks about these
things, naturally the Finance Ministry
shoulq welcome him and take his help.
But his speech seems to have been
taken in an ordinary way. If they
are serious about it, they should give
consideration to what members say
about these things.

We talk of planning in a very big
way. Take the Chambal planning.
It has upset the whole economy of the
country, because they say the rains
have failed and so there is no water.
Everybody knows that raing fail. If
a project costing crores is built that
way and the distribu'ion system is
such that major industries and agri-
culture are affected, what Is the use
of all these things? The resudt will
be ruinous to the indus‘ry, to agri-
culture and to the Government itself
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In the Statesman today there is an
article which says:

“New budget will mean higher
prices all round—Taxes likely to
boomerang on the government.”

1t says that indirect taxes to the cx-
tent of 60 or 70 or 80 per cent are
there and the price rise is mainly due
to the high incidence of the taxes
The remedy is not to go on increasing
the taxes, but to see whether other
ways are possible to meet the situa-
tion,

The Stawes have now raised loans.
Two or three years ago, the Govern-
ment of India allowed them {o raise
loans. At that time therp were sad
experiences. In Rajasthan, circulars
were sent to the patwaris and tahsil-
dars and they went to the ordinary
people asking them, pressing them, 1o
contribute to the loan. This time I
have got information that even in
Madhya Pradesh, in Mandsaur district
tehsildars, BDOs, patwaris, etc. are
going round the villages asking the
people to give 53 per cent loan to
the government. Wherefrom will the
small people give the money? This
shows how the machinery of the state
Government is working and still the
Government of India has allowed them
to take loans again. This policy of
not gllowing loans at one time and
allowing it another time is very much
damaging and must be done away
with,

All this is going on because the
Congress Party as a whole is func-
tioning in a very bad way. The other
day, Shri Karni Singhji was saying
that they are doing it because of the
fault of the opposition. Of course,
there is the fault of the opposition,
but the Congress Party, the ruling
party, adopts such means of corrupt-
ing even opposition members . y &

Shvl Rarhunath Singh: How can we
corrupt you?
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Shri Kashi REam Gupta: Icannot be
corrupted. They try to make such
and such Maharaja as Ambassador.
When some person is going to join
the Swatantra Party or wants to re-
main independent, they say, let lum
come into the Congress Party. Of
course, Shri Raghunath Singh inay
say, in this House they are not doing
so much. But in the States, it is a
daily feature. So long as the party
has its own corruption, so long as they
have got alliances with the bureau-
cracy, this will increase, So my
humble reques! to members of the
Congress Party is in this critical hour,
they should see how they function
and for God's sake, they should not
try to corrupt the opposition inem-
bers in such and other ways. They
can do so because they have got power
and money. This is the main cause
of trouble, So long as it is there,
democracy cannot function in a pro-
per way. If democracy cannot func-
tion, taxation cannot function in a
scientific way. If taxation does not
function properly, the amelioration of
the people cannot be done away with
and everything will go on in a vicious
cirele.

Shrimati Sharda Mukerjee (Ratna-
giri): Sir, since the commencement of
this session, one word which has been
overused—and I submit ill-used—is
the word “bankruptcy’—economic
bankruptcy. There is one thing which
is very much worse—it is human ban.
kruptecy. Very many of the people
who have used this word, I feel, have
been influenced by thinkers and eco-
nomists in the west. I would submit
that many countries, in fact indivi-
duals, who have at one time or the
other gone through difficulties, if they
have had the guts, have come out of
them. As individuals do industries
‘do and so do nations.
dulv alarmed by the sort of thing
that has been predicted here,

15 27 hrs.
[Dr. SaroJINT MAHISAI in the Chair]

We have had the benefit of hearing
much economic theorising from some

I am not un=
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hon. members of the opposition. Of
course, in mnormal circumstances—
other things being equal, as the eco-
nomists would put it—their theories
woulq indeeq have some validity. But
are conditions quite normal in the
country today? Did we mnot {iry
through the years to settle our border
disputes peacefully? But as things
are, we have had to step up our de-
fence expenditure to more than one
third of our annual revenue. Within
the short time at my disposal, [ can-
not afford to elaborate very much on
everything and therefore, I will keep
strictly within the limits of the mat-
ter under consideration.

I would like to stress that there can
be no comparison between other coun-
tries of the west which have received
Marshall Aid and our country, They
had developed economies which had
sufferedq by a disastrous war. So,
they had the basic foundation on
which a new edifice had to be erect-
ed. Secondly, they did not have to
contend with what we have had to
do since independence, namely a
meagre human potential and taient in
technology, science, industrial man-
agement, etc, Most important of all we
have had to evolve a coordinated sys-
tem of public cooperation and gov-
ernment control, which after all is
not established overnight, but which
takes a long time and is established
through trial and error. We are
going through dark days. It is true
we are facing hardships and we may
have to face greater hardships. But
is that any reason to spread gloom
and despondency all over, or for that
matter, lay a1l the ills at the door of
the government? Have we no res-
ponsibilitieg ourselves? Have we no
responsibilities beyond shouting and
criticising the Government? What did
Europe suffer after the war? With
all the aid that was poured into those
countries, seven years later, in 1853
Britain was stil'! having ra‘ioning.
Britain stil] was keenine onlv the sur-
plug for the home markets to develop
and promote ewxport markets. Se,
prosverity is not to be had just for
the asking: one has to pay for it.
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Our main problems today, ag the
Finance Minister Has explained, are
three, namely: price spiralling, the
imminent need to provide food and to
sustain our defence forces and, lastly,
our foreign exchange stringency
brought on by the need to import
food and defence equipment, to :m-
port machinery and raw products to
keep our industries growing and the
servicing of our loans. Therefore, it is
perfectly justifiable and, I would say,
even necessary, that the Government
should come to Parliament with a re-
view of our economic situation frem
time to time and introduce such mea-
sures and taxes as would right the
imbalances which we are experienc-
ing.

Now, as regards price spiralling,
when the price curve starts going up
without the productivity curve going
up correspondingly, one has what is
known as the scissors movement.
There are genuine difficulties in push-
ing up productivity both in agricul-
ture and industry. I have been to
factories where I found that nowhere
near a maximum use of  installed
capacity was being made. The diffi-
culties of organisation, availability of
trained labour, technical know-how
etc, etc., are there. They are all
needed to make an industry grow. Tt
is not purely capital, it is the combin-
ation of various factors which brings
about the growth of an industry. But
I have had the feeling that there is
a general complacency and a lackada-
isical lethargy. It is not so with the
new industrialists. They are more
enterprising. I was in Bangalore, for
instance, and I went to see a Machine
Tools Factory. I was amazed io see
how clean the machines were kept,
how keen the workers were and all
that. They were working three shifts
a day. 'They must have had some sort
of difficulty about raw materials ete.
etc. But here was » man who was
putting hi= maximum effort to see
that +h~ narganisation. the marketabi-
Titw nf tha produce ete, all combined
togother to make the maximum use
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of the installed capacity. This, I feel
ig not always so with the older indus-
trialists. 1 believe, Sir, that ane of
the main reasons for this kind of
lethargy is the fact that industry has
had an assureq and protected market
and insufficient competition. It has
been a seller's market, the profits have
been good and the manufactured arti-
cles have always had a ready mar-
ket.

So, I would say, it is not altogether
true to say that an industry would
expand purely by having assured cre-
dit, greater finance, lesser taxation
and all that. I do not agree with
that. There has to be the incentive
to improve, modernise land achieve
greater efficiency within, of course,
certain limits which are there At
the moment, there is no such incen-
tive. As the cost of production goes
up, prices are pegged up and there
is always a market for the product.

Now, the new import tariff struc-
ture which the Finance Minister has
placed before Parliament, I hope, will
have a salutary effect in the long run.
One of the things is the 25 per
cent deposit against the cost of
import which has been fortunately re-
moved. Secondly, there is the selec-
tive tariff depending on what kind
of article is being imported. Consumer
articles, for instance, will have a 100
per cent duty, basic industrial raw
materils will have 40 per cent, agri-
cultural machinery will have about
15 per cent and processed industrial
materials, transport materials ete., will
have 60 per cent. It means that the
car manufacturers, for instance, un-
less they try to have import substi-
tutes, will have to pay a higher duty
whereas the raw materials, as in the
case of chemical industries, will have
a lesser duty.

Ag far as industry is concerned, the
enhanced development rebate, especl-
ally: in the case of priority industries,
will counter-act the import duties
which have been put. The high im-
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port tariffs on a selective basis will,
I think, have two types of eifects.
One is that they will be a disincetive
to importing articles which could be
manufactured in India. Secondly
they will increase the market for new
industries, ancillary industries or, for
instance, textile machinery industry
etc., which produce machinery that do
do not get used up very quickly. I
had occasion to visit a factory where
1 was told that although they had the
licence for manufeeturing textile
machinery, due to import of textile
machinery from abroad they could
not at that moment get their machi-
nery sold. Therefore, that sort of
thing will be counter-acted.

The second aspect of this import
duty which, many hon. Members es-
pecially from the Opposition Benches
who preceded me have pointed out,
would have a purely inflationary
effect, is—I would like to point ou®
that there is the other side to it—
that higher price of imported machin-
ery and spare parts for installed
machinery etc, will have one wery
important effect and that is to make
foreign exchange more expensive
especially in terms of the domestic
capital market. At present we have
an official exchange rate at which
you can import foreign machinery.
So when you are Importing machinery,
say, worth a thousand rupees, which
could correspond to £75, now you

have duty at 35 per cent. which
means vou have to pay Rs. 1,350
against £75. Therefore, to that

extent you are bringing about some
kind of an equation between your
domestic capital market and your
foreign exchange and you are making
people aware as to how scarce and
how expensive foreign exchange can
be. You are thereby saying that they
must equally share the burden. It is
not enough to say that the Gowvern-
ment do not have sufficient foreign
exchange resources, the industrialists,
the people must also realise how
expensive it is and bear their share
of responsibility.

The Government has tried, through
the last three Plans, to have a plan-

ning mechanism  which was imple-
mented through licences, gquotas and
such things. Unfortunately, this has
not worked out the way it should
have worked out. Now, by putting
import duties in a selectively scaled
manner, the plan priorities will be
realised better, in the sense that
automatically basic industries like
cement, steel etc, will have a higher
priority. I would, therefore, say that
for the first time we have an inte-
gration of the planning mechanism
and the market mechanism by making
the price of foreign exchange and
domestic capital reflect the true
scarcity value of foreign exchange.

Further, by having a differentiated
development rebate rates and customs
duties—in the last budget we had also
some excise concessions—it will be an
effective way of achieving our plan
priorities and to give priorities to our
basic industries which will then form
the foundations for our further pro-
gress.

It is true that there will be some
effect on the consumer articles, Their
prices will go up. Their cost of pro-
duction will go up due to increase in
excise duties, especially essential
commodities like petroleum products,
steel, pig iron and their products ete,
This will undoubtedly bring about
certain  hardships for the common
man. But, in view of the conditions
in the country, especially on the
frontier, this will have to be borne
by the people. On the other hand, if
the Government can further control
inflation in the country and also cor-
respondingly have regulatory mea-
sures to reduce the money in circula-
tion, what will happen is that since
the basic essential articles which the
common man requires will cost him
more, [ should imagine there will be
less surplus which will be used in
non-essential consumer articles and,
to that extent, in a year or two there
will be some kind of recession, the
industrial price- remaining much more
in line with what the Plans envisacs.
Today the profits are rising hizher,
It does not matter if the cost of oro-
duction rises because the prices keep
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on rising. Now, what will happen is,
since the demand and the purchasing
power go down, necessarily the in-
dustrialists will have to adjust their
prices, will have to face a certain
amount of competition and this -will
create the necessary incentives to go
ahead and try newer and Dbetter
methods of production to bring down
the prices. Therefore, although wa
may be passing through very dark
days today, 1 am sure that with these
regulatory measures, after two or
three years we shall have come out of
the inflationary trend, particularly
because when recession has set in it
spreads all over, Last time there was
recession in the world it was not con-
fined tp one country, We want reces-
sion because it has a deflationary
impact on other countries.

Another thing is that the indust-
rialists will not be able to afford to be
satisfied with the domestic market.
As long as there is a domestic market
for whatever he produces, he is not
going to try for exporis because with-
in the country the competition is less
and he can get whatever price he
wants. If there is a lessening of the
demand in the domestic market, he
will have to try for the export
market. We have o create such a
situation. It is not enough to give
export incentives. As long as there
is sufficient demand in the domestic
market where he can get high profits,
it is not likely that an industrialist
would try to explore or reconnoitre
foreign markets to see what type of
goods can be exported to foreign
countries.

Finally, may I say that we all
realise that it is unconventional to
think of a mid-term or supplementary
budget? At the same time, we also
realise that it is a necessary evil. 1
do not consider the supplementary
budget as only a measure to collect
further revenues. I think it is A re-
gulatory fiscal musure which has
come at the most critical time in the
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history of our country. Apart from
control, this is the only way we can
hope to promote conditions where the
government and the public can co-
operate for attaining the objectives
which we have placed before our-
selves. Secondly, 1 would say that
this is preferable tg our giving large
discretionary powers tp Government
officials. With these words, 1 supvort
the supplementary budget,

Shri Muthiah (Tirunelveli); Madam
Chairman, the supplementary budget
proposals have been necessitated by
the current economic situation and
the requirements of the Fourth Five

_Year Plan. The reasons for the sup-

plementary budget are additional
dearness allowance to Central Gov-
ernment employees costing Rs. 25
crores, additional aids to States cost-
ing Rs. 40 crores, additional alloca-
tions for the border police and se-
curity forces because of Pakistani gg-
gression. the need to reduce the bor-
rowings of the Centre by Rs 20 cro-
res, the shortfalls in small savings
and annuity deposits and the impera-
tive need to complete the schemes al-
ready taken up.

There are several uncompleted
schemes in the State sector which re-
quire funds. For example the Tuti-
corin Harbour project requires Rs. 4
crores during 1965-86 but only Rs. 2
crores have been allotted. The pro-
ject requires the release of Rs. 4 cro-
res for 19856-66 if it is to be complet-
ed by 1969, the target date. Out of
the estimated cost of Rs. 24 crores,
only Rs. 3 crores have been spent so
far, and only 4 years remain for the
target date.

I come to the price situation. The
prices of essential commodities are
on the increase now. The prices dec-
lined in January 1965, but again start.
ed rising from July 1965. This steep
increase in prices has hit hard the
poor people; the middle and low in-
prosperity is not to be had just for
the asking; one has to pay for it.
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acute poverty today among agricul-
tural labourers, and most of them
have only one square meal a day.
Their employment is also unsteady.
1 submit that their lot should be im-
proved considerably by Government.
There is terrible food shortage in
several parts of the country. The un-
social and anti-national elements are
exploiting the situation and inducing
riots.. Drastic measures should be
taken by Government to bring down
the prices of foodgrains and other
essential commodities. Hoarding and
profiteering in respect of foodgrains
should be prevented by Government
by al] means. Government should
have effective control over the distri-
butive machinery in respect of sup-
ply of foodgrains.

has taken credit con-
trol measures to check the rise in
prices. The Reserve Bank took
measures in February 1965 to check
excessive creation of credit. Despite
these measures, the credit expansion
in the last busy season went up to
Rs. 407 crores from Rs. 376 crores in
the 1962-64 busy season. The Reserve
Bank has fixed ceilings to the total
clean advances of each bank. This
credit curb is meant to arrest infla-
tion. Government's credit policy is to
discourage speculation without retard-
ing production. Government has been
taking steps to control the distribu-
tive machinery.

Government

Increased production is the best
remedy for bringing down the prices.
Increased production is essential both
in agriculture and in industry. In-
creased agricultural production is
most important. Self-sufficiency in
foodgrains deserves the highest prio-
rity. Even with the record produec-
tion of B8 million tons in 1964-65
there is great shortage of foodgrains
today. Heavy imports are resorted
to to build up stocks and to supply
to the deficit areas. The imports in
1964 amounted to 6.3 million tons.
The same quantity is being impor‘ed
for 1965 also.

Finance (No. 2) Bill 27.8

Fertilizers are essential for increase
in agricultural production, There is
shortage of fertilizers in India. Th2
imports of fertilizers cost Rs. 45 crores
per year in terms of foreign exchange.
As the hon. Minister of Petroleum
and Chemicals, Shri Humayun Kabir,
mentioned in his recent statement in
Parliament, more fertilizer plants
should be established. But, unfortu-
nately, even some of the fertilizers
projects approved by Government are
being abandoned. For example, the
fertilizer project at Tuticorin with an
annual capacity of 64,000 tons has
been given up, to the terrible disap-
pointment of the people of Madras
State, The surrender of the licence,
by Messrs. Kothari & Sons is most
unfortunate. My earnest request to
the Government is that the Central
Government should step in without
delay and set up a fertilizer plant
in the public sector at Tuticorin
during the Fourth Plan period.
With the amount of Rs. 45 crores that
we spend on fertiliser imports, we
can build three fertiliser plants in
India, as emphasized by the hon.
Minister for Petroleum and Chemi-
cals. '

Family planning is equally essen-
tial. The population is inecreasing at
an alarming rate upsetting all our
economic progress. In the Fourth
Plan period, the population will be
more than 50 crores and our food-
grains requirements will be 125
million tonnes. So we have a long
way to go from 88 million tonnes n
1965 to 125 million tonnes in 1971,

Now, I come to foreign exchange
position. The Government is
experiencing great difficulties in
regard to foreign exchange reserves.
Our foreign exchange reserves exclud-
ing gold in August, 1965 are to the
tune of Rs. 89 crores. The main
reason for this fall is the growth of
import commitments on a number of
counts against the stagnation in
exports. The exports in 1964-65 werse
practically on the same level as in
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1963-64, and amounted to Rs. 803
crores. The Government measures to
remedy this situation are import cuts,
export incentive schemes and tax
credit certificates in respect of a
number of export items, We have :0
increase our exports considerably in
order to have a liberal import policy.

I come to the Fourth Plan. The
draft outline of the Fourth Plan is
being finalised. The sum of Rs. 21,500
crores is tentatively fixed as the total
outlay for the Fourth Plan by the
Planning Commission, of which
Rs. 19,000 crores will be investment.
The additional mobilisation of inter-
nal resources to the extent of 3,000
crores is required to keep up the
tempo of development in the Fourth
Plan. The gbject of additional invest-
ment is to improve the standard of
living of the people and to achieve
a self-sustaining economy as early as
possible.

The Government has decidedq to
give the highest priority to agricul-
ture, agro-industries afid family plan-
ning in the Fourth Plan. In the field
of industry, the Government is pre-
pared to give the maximum encour-
agement to the internal production of
machinery and materials, The Gov-
ernment is determined to avoid infla-
tionary financing at all costs.

1 want to speak a few words on the
Salem steel plant, There is still hesi-
tation on the part of the Central
Government to approve of the setting
up of the Salem steel plant in the
Fourth Plan. It is true that the
.Anglo-American Consortium has re-
commended Vizag as the best site for
the fifth steel plant and the Gowvern-
ment has also approved it. But at
the same time the Anglo-American
Consortium has not ruled out the
Salem steel plant altogether. They
have recommended that a medium-
sized plant is feasible and economical
and can be set up at Salem. So, I
plead with all the earnestness at my
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command thai the Central Govern-
ment should help the Madras Govern-
ment in setting up at least a medium-
sized plant in the Fourth Plan period,
for alloy steel and special steel.

Let me now come to the Budget
proposals. A few changes have been
made in import duties and excise
duties, The import tariff structure
has been simplified and rationalised.
Import duties have been raised in
respect of machinery and basic indus-
trial raw materials, such as, prime
steel and non-ferrous metals. The
consumer goods will be charged at
the rafe of 100 per cent. Certain
articles have been exempted, such as,
books, fertilisers, contraceptives and
sulphur. The sur-charge of 10 per
cent on fmport duty has been with-
drawn.

The additional revenue per annum
from the revised import duties is
Rs, 119 crores, There Is an increase
in excise duty on high speed diesel
oil, petrol and superior kerosene.
The duty on light diesel oil has been
reduced. The additional income from
the increased duty on petroleum pro-
ducts is to the tune of Rs. 30.84 crores
in a year. The total revenue from the
additional excise duty is about Rs. i4
crores in a year. The additional
revenue from the customs duties and
excise duties is Rs, 167 crores in a
full year,

The Budget proposals will benefit
the farmer Because of fhe lower im-
port duty of 15 per cent for agricul-
tural machinery, reduction in the
excise duty on light diesel oil and
the removal of the existing excise
duty on stationary diesel engines of
10 H.P. and less, used for agricultural
purposes. :

Lastly, I come to the Finance Bill.
The Finance Bill includes amendments
to the Income-Tax Act, the Estate
Duty Act, the Wealth Tax Act, the
Gift Tax Act znd the Companies (Pro-
fits) Surcharge Act. The Bill gives
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exlension of time for the declaration
of unaccounted and concealed wealth
and income from 19th August, 1965
to 31st March, 1966, and it gives im-
munity from punishment for an honest
declaration. This is a good step to be
welcomed,

Shri S, M. Banerjee: Madam
Chairman, I have already moved my
Amendment that the Bill be circulat-
ed for the purpose of eliciting public
opimion by the 20th September, 1965.
I do not want to delay the passage
of this Bill. But I have demanded
that the Bill be circulated for elicit-
ing public opinion so that that will
give an opportunily to all sections of
the people to say what they like
aboat this Finance Bill which had
becn introduced for effecting addi-
tional taxes to the tune of Rs. 166
crores and which were suddenly im-
posed on the common people after all
the taxation re:orted to previously at
the time of the General Budget.

I heard with rapt attention the
«peech of the Finance Minister, Also,
the other day, the Prime Minister,
when ha was replying to the No-Con-
fidence Motion, said that the Govern-
ment was not going to have deficit
financing any more in the Fourth
Plan. I remember, the Vice Chairman
of the International Monetary Fund,
when he came to India, advised the
Government not to have deficit fin-
ancing because that would result ulti-
mately in an inflationary trend. I
had put the same question to the ex-
Planning Minister, Shri Nanda, who
defended deficit financing by saying
that ours was a developing economy.
1 do not know what has happened
both to the economy and to its deve-
lopment, It has now been said that
the country will not have deficit fin-
ancing, So, what is in store for the
common people is more indirect taxa-
tion because, when we talk of direct
taxation, we are generally told that
direc* taxation has reached the limit
of saturation and that it canno: be
resorted to any more. Let me quoie

here the recent remark of Mr, Palki-
wala that “India is the highest taxed
country” and I agree with him and
with some of his formulations also.

Now, what is that we are asking
for? We are asking for this additional
amount of revenue from the people
through their nose for the success of
our Fourth Plan and for the defence
of our country, Both these objects
are laudable énd I am one with this
Government to defend our borders
and also to see that our planning
succeeds, But what happened in the
case of various Plans? The First
Five Year Plan resulted in rural in-
debtedness. "As you krow, the First
Five Year Plan was for providing ir-
rigation facilities and constructing
dams for the peasants who constitute
75 per cent of our population. So, the
First Five Year Plan resulted in rural
indebtedness.

What happened to the Second Five
Year Plan? The Second Five Year
Plan resulted in urban unemploy-
ment. You will remember that on the
16th February, 1956, we read the news
in the presg that there would be 8
million new jobs. The people were
very happy and those who were break-
ing their hcads by going to the em-
ployment exchange and coming back
every time without employment
thought that they were going to get
employment during the Second Plan
period, But what was the net result
of the Second Plan? At the beginn-
ing of the Third Plan. we had a back-
log of nearly 90 lakhs of registered
unemployed people—the registered
unemployed are those who are regis-
tered wiih the employment exchange
Over and above that, there are
rickshawalas in the country who =zre
unregistered because nobody is to ply
rickshaw in the larger interest of his
good health—that is not a paying
proposition and at the same time not
good for health.

16 hrs.

In the Third Plan there was scar-
city of foodgrains. The Fourth Plap
is a very ambitious one and I wish it



2733 Finance (No. 2) Bill

[Shri 8. M. Banerjee]

all success, but I do not know what
will happen before the completion of
the Plan or during the completion of
the Plan or after the completion of
the Plan; God alone knows what is in
store for the common man; we have
started thinking whether this Plan is
for the people or the people for the
Plan; you go on starving millions of
people in the name of planning; you
go on spending public money on
various schemes in the name of plan-
ning, in the name of security and in
the name fo Emergency.

My hon. friend Shri Daji stressed
the point of high prices. The other
day, replying to the debate on the
no-confidence motion. our Food Minis-
ter brought a booklet; if you rpead
that, you will feel thal everything is
available in the country and it is the
opposition which is solely responsi-
ble for the scarcity or for creating a
scarcity psychosis, Madam, how have
the prices gone up? In March, 1964
the index was 143, in February, 1965
it was 165 and it is going to stabilise
at 167 now. Scme wmoney has been
asked for Dearness Allowance, I am
for it. If the Government have mis-
erably failed to hold the price line,
not only the Central Government
employees but the State Government
employees, the Corporation employees
and employees in the private sector
are all entitled to more dearness allow-
ance, What about the revision of for-
mula? Mr. S, K. Das, one of the
Judges of the Supreme Court, wa:
appointed as an arbitrator, He gave
his award. We did not like his award
in toto but we accepted it. But what
happened? Finance Minister did not
accept the award in full and the
dearness allowance has not still been
revised. 1 am sorry to say that this
is a sad commentary on the wvarious
assurances given.

For controlling prices of food or
for distribution of food, 5 Food Cor-
poration has been formed. This, 1
believe, is going to be another gcan-
fal in the country. T am told that
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it has become the fashion of the day
that some Chairman—retired ICS offi-
cers, IAS officers or big bosses— accept
Chairmanship without any payment
or with a token payment of one rupee.
The Chairman of the Food Corporation
agdinst whom I have nothing to say
personally, does not accept any salary
or allowance, But he has spent about
Rs. 48,000 in two or three months on
travelling and daily allowances, If
the Chairman, Food Corporation, has
spent nearly Rs. 48,000 or even
Rs, 40,000 or Rs. 30,000 in two or three
months on just travelling and daily
allowances, jt deserves the attention
of the hon. Prime Minister. We talk
of tightening the belt of the common
man and are asked to bear it for the
betterment and prosperity of our
grandsons. I put a question to them.
what about draining public money,
what about corruption in the country.
I have some instances here, A senior
army officer of the rank of Major-
Genera] was the Director of Ordnance
Services; at the time of retirement he
gave a huge order for anti-zkid chains,
used in mountainous areas like NEFA
and Ladakh, to a big firm in India and
the value was Rs. 2} crores. This
was objected to by fhe audit but be-
fore he retired he gave that order and
got a job of Rs. 6,000. Is this going
to solve our Country's problem? Is
it the way to uproot corruption? Mr.
Nanda +has become the champion of
anti-corruption but in foreign coun-
tries most probably he has become an
emblem of corruption. That is exaclly
why people do not want to spend
money in thig country,

Coming back to the Food Corpora-
tion, a building has been hired at Rs.
3,000 per month. There is no food in
the country: there is scarcity; people
are getting bullets instead of getting
wheat or rice, but the building is
there for Rs. 3,000 per month and
T. A. to the tune of Rs. 40,000

I am talking of the public sector
projects. I am an ardent supporter of
nationalisation. T want more natton-



3735 Finance (No.2) Bil BHADRA 8§, 1887 (SAKA) PFinance (No.2) Bill 2736

alisation to take place, but what is
happening? We know what is hap-
pening in Heavy Electricals. A group
of pensioners who have no work are
running the entire project. The per-
sons who were responsible for the
fire in H.E.C. have been brought to
the Planning Commission. What is
happening to Hindustan Aeronautics
Limited? 1 come from Kmmnpur and 1
was proud that at least some Avro 748
jets were manufactured once upon a
time. Who is - the Chairman of the
H.AL? He is a retired ICS officer,
an ex-Cabinet Secretary; he is not a
technical person at  all; once
upon. a time he was a good
administrator, A man who does
not know the A, B, C, of air-
crafts, is today the Chairman of the
HAL with the result that, after Jan-
uary 1965, not a single Avro 748 plane
has been manufactured. The techni-
cal people have been transferred from
there. A person who is not a Mecha-
nical Engineer but is an Electrical
Engineer, has been appointed against
a past which should normally be held
by a Mechanical Engineer.

[nstead of taxing the common peo-
ple, why not nationalise General
Insurdance? I have before me the
monthly organ of the General Insur-
ance Employees’ Union, Bombay.
They say that the findings of a survey
of the operating results of 24 major
insurance companies for the year end-
ed 31 st December, 1964 made by The
Economic Times of 2nd August, 1965,
show that the profitability ratio in
general insurance ‘business is higher
than the average of ‘all industries’
The profitability ratio spurted by
nearly 50% in 1964 compared to 1963.
Pre-tax profits in 1964 increased by as
much as Rs. 181 lakhs to Rs. 487 lakhs,
an increase of nearly 60 per cent in one
year. This is what is happening in
General Insurance., Why not nationa-
lise General Insurance? You do not
want to do it because Ruby is there?
Dividend as a percentage of paid-up
capital paid by Ruby General Insu-
rance Company increased from 15:6%
to 18'8% in 1964. Why not nationalise
the General Insurance? I am sorry to

say that enquiries made on the audit
report of Ruby General Insurance
have not been laid on the Table of the
House because of the big man in the
country today, Mr, Birla. When we
talked of bringing amendments to the
Wealth Tax, I askeq the Finance Min-
ister why the Birlas did not pay.
Nobody in the Birlas pays wealth tax.
How is it that the wealthy people do
not pay wealth tax whereas it is paid
by other people? It is a sad com-
mentary on our taxation policy.

Coming to nationalisation of banks,
why not nationalise the banks? We
have authoriseq the Reserve Bank to
have proper checks and controls over
the banks. I am sorry to say that this
Government, which says that it is
moving towards socialism and has se:
up a socialistic Government, does not
appear to nationalise banks. If you
nationalise the banks, if you national-
ise general insurance. if you national-
ise the foreign oil companies, and if
you nationalise the export—import
trade, I am sure more than Rs. 167
crores or Rs. 176 crores will be avail-
able to the Finance Minister.

We are told that this Government
is trying to establish a welfare State.
But T am afraid that with the present
trend of their doings, and with all the
corruption prevalent in the country,
it cannot be a welfare State; but let
it be a farewell State and farewell to
this Government. Let people say
that they want to give farewell to this
Government. The common man s
still starving. 27 crores of our coun-
trymen are getting, according to Dr.
Ram Manohar Lohia three annas.
according to the late Prime Minister
15 annas, ang according to Shri Nanda
seven annas. If that is what is hap-
pening. I do not know, and I shudder
to think how further taxation is going
to affect them.

Then, coming to the question of un-
employment, I have before me a
report on the aetivities of the National
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Employment Service. These figures
are only for Delhi. The number of
registrations in 1963-64 was 1,32,401
and that in 1964-65 was 134,856,
while the number of placements, that
is, the number that secured emgloy-
ment, was 23,663 in 1963-64 and tnat
in 1964-65 was 26,835. And it is said
that ‘Choose Your Career’ fortnight
was organised at the Employment
Exchanges, Pusa, Daryaganj and New
Delhi and so on, and thousands of
students and parents utilised the ser-
vices of expert counsellors during the
fortnight from 12th the 25th June,
1965. And what was the advice that
they gave? The advice was “If you
have secured more than 60 per cent,
igin college; if you have not secured
60 per cent, then go anywhere you
like; we haye pothing to offer to you.
Our name is ployment Exchange'
but there is no employment in the
country. So, what is there to be ex-
changed?”. That was thc reply
which the students got. This report
is only about Delhi. At other places
the unemployment has increased,

I would submit in all humility, let
the Finance Minister think how the
prices can come down and people can
get according to the Pay Commission
formula 32 oun-ces of commodities in
56 paise. I am unable to understand
how this could be achieved.

Let the present leadership and the
ruling party also realise that they are
sitting on a volcano. It may erupt
without notice. What happened in
Bihar? It was not a food riot, but
the food marchers wanted food. Then,
after Bihar, what happened in Kolah-
pur? After Kolahpur, what happen-
ed in Gorakhpur? Then, what is hup-
pening in Manipur. If Govermnent
want to convert.the entire country
into a slaughter-house, if they want
to beat the people and lathi-charge
themn and teargas them and ultimately
kill them, T would submit that they
are not going to solve the fond pro-
blem in that way. I oppose these
taxes, because the other necessary
measures have not been  dopted;

AUGUST 30, 1965 Finance (No. 2) Bill

2738

extravagance in Government has not
been minimised; the grain of money
has not been stopped or minimised.
If these things can be stopped, I think
more than Rs. 100 crores will be avail-
able at the disposal of the Finance
Minister.

Mr. Chairman: The hon. Member
shoulq try to conclude now. He has
already taken the time allotted for
his group.

Shri S. M. Banerjee: I am the only
member from my group. I am an un-
adulterated Independent. 1 would
request you to kindly give me lwo or
three minutes more.

Mr, Chairman I did not ask the
hon. Member what sort of Indepen-
dent he was.

Shri S. M. Banerjee: That was for
information. After all, knowledge
can be acquired from everyone.

While speaking on the company
law, when the Law Minister made a
statement in this House that the ore-
sent Finance Minister, Shri T T.
Krishnamachari had severed ail his
connections with Messrs. T. T. Krishna.
machari & Co. in the year 1942, T
made a statement that up to 1902 he
had maintained full contact. 1 have
before me a letter from Messers. Kali-
Chemie, a Germap firm, dated the
30th March, 1955. which is addressed
to Messrs. T. T. Krishnamachari & Co.
For your information, I shall read out
just one sentence from that letter. It
reads thus:

“Moreover, we thank you for
your good suggestion and remin-
der as to the next s‘ep to be
taken: the production partly to be
taken up in India. We owe spe-
cial thanks to Mr. T T. Krishna-
machari for his readiness to put
up the necessary plant”.

This shows that Shri T. T. Krishna-
macharl was connerted with Ilessrs.
T. T. Krishnamachari & Co. up to 1858.
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This letter is dated 30th March, 1955,
ang this letter clearly proves what 1
am saying. Here is with me a photo-
stat copy of the original letter writ-
ten by Messrs. Kali-Chemie (0 Iessrs.
T. T. Krishnamachari & Co., dated the
30th March, 1955.

With your permission, I would like
to lay it onthe Table,* if you so desire.
I have all respect for the Finance
Minister. I have nothing personal
against him. 1 rongratulated him
when Bird and Company was fined
Rs. 1'20 crores. But the Law Minister
has placeq the Finance Minister in an
awkward position. He said that Shri
T. T. Krishnamachari severed his
connectiong with Messrs. T, T.
Krishnamachari and Company in 1942.
1 do not mind if Shri Krishnamachari
maintains his connections with
that firm. But 1let him come
and boldly say T have go® con-
nections with T. T. Krishnamachari
& Co. I have connections with my
sons’. It is not a bad thing, But let
the Law Minister make a proper cor~
rection. Or let the Finance Minister,
for whom I have great regard, make
the correction.

Shri Joachim Alva (Kanara):
Madam. Chairman, I support these
measures. The Opposition, during the
no-confidence motion, had attacked
the rupee. They attacked the financial
position of the Government of India.
We are sinning in good company, Thp
pound is attacked. The dollar is
attacked. Gen. De Gaulle is demand-
ing supremacy for gold. As regards
the British pound,' in a recent issue
dated 13th August 1965 in the New
Statesmman, there is a most interesting
article entitled ‘God save our gracious

pound’, written by Mr. Maleolm
Muggeridge, former Editor of the
Punch.

I am not under-estimating’' our

difficulties. We are in g tight position.
The rupee is not respected in the
internationa] markets of the world.
The rupee has been overvalued. All
the same, we must see how we are
in the same boat along with others.

It was as a result of the heroic mez-
sures that Mr. Harold Wilson took
that the British Labour Government
is not now out of office. Gen. De
Gaulle of France has been demanding
Fhat the gold content of the dollar be
increased. We are hedging between
dollar supremacy or the paramoun-
tcy of the dollar and the supremacy
of the pound and perhaps the supre-
macy of the rouble also. Five years
ago, the rouble was valued at 1}
rupees. Today it is five rupees to' a
rouble. In these matters, the Soviet
Union does exactly what others do.
Whether it is USA or England, whe
ther it is the dollar or the pound, the
Soviet Union demands the same
parity of treatment with rterling or
gold. So we find that in the last five
years the rouble has risen in value
from 14 rupees to five rupees,

This is the position so far as we are
concerned. We are tied ' between
Washington anq London; between the
devil and the deep sea, the rupee goes
on shaking. No doubt, the pound is
faced with a similar situation. There
is a very interesting passage in the
article by Mr. Muggeridge which I
would like to quote.

We in India have been tied to the
pound by the desire of the Labour
Party, by the Government of Ramsay
MacDonald, and thereby Indians had
to suffer. We had tp have the Dandi
march and then start negotiations, By
the time Mahatma Gandhi landed, he
had to be ready in 1932 for the ando-
lan.

Mr. Malcolm Muggeridge has des-
eribed in the article the episode in
1931 described  to him by Sidney
Webb, how the whole British Cabinet
was assembled at No. 10 Downing
Street, waiting to hear what was the
response from America for supporting
the pound. We are in a similar posi-
tion. We have to go with a begging
bowl to Washington and London. We
have not sufficientl persevered in
our efforts to atta self-sufficiency.
We are a great people. 450 million
strong: Though we are not alone in

*The Speaker not having subsequen tly accorded the necessary permission,
the document was not treated as !aid on the Table.
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the present difficulty, why do we not,
as a nation 450 million strong, bestire
ourselves? Where is our self-reli-
ance? What have we done on the
agricultural front? What does the
Finance Minister do to vitalise the
agricultura] front? As a nation whose
agricultural wealth is 45 per cent of
the national income, we cannot afford
to carry on like this. Our mineral
wealth is immense; our industries and

factories should work to full
capacity. in spite  of having
all this potential, we have to

take to the begging bowl, as we have
been accustomed to do before. We
are getting more kicks today on the
financia] front than on the Kashmir
front. That is why I want the Finance
Minister, who has presented his third
budget in 8 months, to assess our
position. As it is, the monopolistic
basis of our economy is the steel
frame of the Indian economy. Unless
you remove this steel frame of the
Indian economy, you cannot put a
little drop of water into the mouth
of the poor peasant, The steel frame
has become stronger and stronger day
by day. It was never so strong in the
British days. There were only one
or two houses; they have become
four now and they control more than
25 per cent of the Capital of the non-
governmental companies.

Thank God, the public sector has
come in ful] swing. We have got
jewels in the public sector like Hin-
dustan Machine Tools, which my hon.
lady friend Shrimati Mukherjee did
not perhaps mention, Air India,
Hindustan Aeronautics, Hindusthan
Steel with Rourkela drawing Rs. 3
crores profit and so on, and we have
got excellent Amul Butter on a co-
operative basis, Thig is our strength.
We can develop our own people, but
we are al] the time relying on some-
body else. We have first-class young
men who can manage our public
sector factories, but we go on ap-
pointing retired old men, pushing out
the younger ones. Some of these re-
tired men are serving in an honorary
capacity, but they ask fnr allow=-
ances, These men had drawn
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Rs. 3,000 and Rs. 4,000 and now they
want to have a bungalow or a salary.
Why don't you turn out these men of
55 or 60 and replace them by young
men of 40 or 35 who are there, who
have ‘been trained in England,
America and the Soviet Union. There
was a young engineer who told me
that he was getting out of a textile
factory, He had been trained in
Germany, Russia and England, but
someone else was given preference
over him because he was related to
the managing director. He has gone
to Canada and settled down. If this
is the state of our economy, the Fin-
ance Minister has no business to come
before the House with three budgets
and make demands like this.

I want to quote what exactly hap-
pened in England, how the whole
Labour Cabinet started shakiag over
what would happen in Washington.
‘We are in the same position after 18
years of independence. We will per-
haps be in a worse position. Let me
quote from Mr, Muggeridge's article
in New Statesman.

‘“The crucial episode in 1931
(described to me by Sidney Webb
in his soft, sibilant wvoice by the
fire at Passfield Corner, with
Beatrice seated opposite him, and
silent for once) took place in the
garden at Number 10. There the
whole Cabinet wag assembled—
MacDonald, Snowden, Thomas,
Henderson,. . ..

—Dbig giants of the Labour Party—'

“, .waiting for a telephone call
from New York to tell them whe-
ther further credit to support the
pound was to be made available. .
These men had spent years of
their lives and the greater part of
their energies in exposing and ex-
pounding the fatal defects of the

capitalist system; especially
* banking. How many times
they had raised the roof by

some well-aimed shaft against the
City and Wall Street! Montague
Norman with his beard and in-
cognito expeditions .... was a
favourite butt.
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“..Perhaps the Labour Party is
fated to save the pound, aud in
so doing destroy itself. The Peo-
ple's Pound is coloured Red.

“..Furthermore, I note that
President de Gaulle does not care
a fig about pleasing or displeasing
Washington, and no fire from
heaven seems to have fallen
about his head.

“. .Let's leave the pound to
fluctuate and keep our reserves,
instead of steadying the pound
and losing our reserves.”

This is what happened, and now they
are recalling that state of the pound
as it was. Today we must put up our
rupee; if not, we cannot put our heads
up. T want to ask the Finance Minis-
ter what has happened to the rupee
what is the present state of the rupee
I want to read out an extract:

“The exchange rate of the rupee
has remained unchanged since
before 1925 in terms of sterling
and since September 1949 in
terms of the U.S. dollar, This has
considerably overvalued the rupee.
Currently, it is quoted in the free
markets abroad at around
Rs, 2460 per pound sterling and
Rs. 8.81 per U.S. dollar as against
the official parties of Rs. 13.33 per
pound and Rs. 476 per dollar
respectively.”

When I was recently in Teheran, I
found that they did not quote the
rupee on their officla] exchange rate
card at all, while they do it for every
other currency, and I felt ashamed.
We have come to this state of beggars.
1t ig time that people in this country
or in Parliament put up the value of
the rupee high up. Tt it is put up,
we shall be all right.

But it cannot be put up as long as
the stee] frame lasts, the steel frame
of monopoly capital, the fat of the
land being in the hands of a hundred
families, as T have often sald in this
House. The fat of the land is in the
hands of four business houses and they
are wealthier than at any tire in the
history "of the land, whether it was

.the Vedic period, or the Moghul pe-
riod, or the tyrannical period or the
British period, or the Gandhian pe-
riod. In the period of the socialist

.welfare State, they are wealthier than

at any time in the history of India.

The other thing that I cannot un-
derstand is this. If I steal Rs. 5, my
name can be published in iny news-
paper and I can be sent to jail, If a
poor woman takes away a little piece
of bread or wheat when her two
children starve, she will he bound
over or sent to jail but a man who
has got unaccounted Rs. 50 lakhs in
his coffers illegally, his name can-
not be published. Our rules do not
permit it. What is the justification.
This man who kills and stabs our
economy, shall he be permitted
to have crores and lakhs in
his home hidden and hig name shall
not be published? How can that be?
Such people must be brought to the
bar of a court. In a harder system of
Government they would have been
put before the firing squad but we
have given them an assurance: go on,
declare. we shall give more conces-
sions. This morning T have received
a letter about a small over-draft say-
ing: your account standg at this and
this. your first is this column: vour
second is this and vour fourth or final
drawing power is this and so on, 1T
have no time to read it. Why de you
penalise an awverage man who
needs money? Banke are meant for
the average man in the street; they
are not meant for the rich
people. and they cannot be kept
open on holidavs. so that others may
loot: the Reserve Bank or the Finance
Ministers of the past or the present.
do they want that evil doers and
monopolists be sheltered so that a
few men who control the newspapers
mav be fabulouslv rich. mav control
opinion in the House and the ominion
in the nation? = Al that will not pay
us. Fortunately we have a leader in
our Prime Minister Shastri, hrought
under the aegis of Mahatma Gandhi's
teachings, brought up in the best
Wehru traditions. We must 211, whe-
ther in the Cabinet or in the courtryv-
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side or in the Party or in the Gow=
ernment or in the Opposition, become
men of steel; otherwise we zannot put
this country right. Here are a few
men, upholders of unbridled capital-
ism who want to rule the country.
Why did I want to disturb
Mr. Masani the other day while he was
speaking? I could not bear when he
said about controls all the time but
suppressed one basic fact zbout the
Tata-Birla plan published in 1944
when he wag the Public Relations
Officer in Tatas. He suppressed g fact:
I found it from the library; I was ry-
ing to place the fact before him but
I did not receive that courtesy «nd I
was not permitted to blast his case
against controls. Here are the up-
holders of high capitalism ‘rying to
suppress the facts, When seven Big
Businessmen made a plan known as
the Bombay Plan as early as 1944,
they clearly demanded controls, It is
like the devil quoting the scriptures
now, There are many things. On the
agricultural front, we have made the
worst possible progress. An advertise-
ment about Pakistan International
Airways speaks of an organisalion of
the Pakistan Government {endering
advice on running poultry. What do
you do about poultry here, about
fishing anq other enormous natural
wealth in food? The poor man can-
not have his banana because it is ex-
ported. We export essentials. We have
got to improve our shipping and build
it up. Our shipping is 1.5 million tons
and 500,000 tons are run by Jayanti
alone; my friend Mr, Kamath snd I
were amazed at the progress of this
Jayanti concern, when we were taken
on a cruise on their tanker in Goa.
What are those people doing all these
years, the other private ship owaers?
They were getting everything from
the State. Another poinl: the Fin-
ance Ministry had taxation proposals
for advertising and they are such that
small newspapers will go to the wall.
The big newspapers will benefit be-
cause they could get money from the
bank as those who run these news-
papers have access to those who run
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the banks and the monopulist ten-
dencies in the Indian journalism will
continue. These wall rules which are
framed by the Finance Ministry for
taxation or advertisements are all
wrong. The small papers will be
killed and the bigger ones may bene-
fit, and the money will go into the
pockets of a few other people.

Mr. Chairman: 1 request the hon.
Member to conclude.

Shri Joachim Alva: Now, the Gov-
ernment are going to have hotels
here. Which Minister is in iove with
Mr. Hilton? 1 want to know from the
Government which Minister has fallen
in love with Mr. Hilton. Are you
going to have the East India Com-
pany again, giving away 50 years’
right to Hiltons to start hotels here?
We have our own first-class men and
women who can run hotels and are
good hoteliers. Our  Ashoks Hotel
is the pride of India; it is run as a
public undertaking under the Govern-
ment. Why did you allow Hiltons to
come in, saying you will have it for
50 years and 33-1|3 per cent will be
the share and all that? What has hap-
pened to our consience, the con-
science of the nation? What has hap-
pened to our self-reliant financial con-
science? Unless you put these things
right, we cannot improve. L

Now, the Indian Airlines :tarts four
offices outside. Why does the Indian
Ajrlines start four offices outside
India, when Air India can take care

of that job? This is the way in which
our foreign exchange is frittered
away.

In regard to canned food confec-
tionary and tinned stuff, we are earn-
ing nearly a crore of rupees by ex-
porting our tinned stuff; sweets and
mangoes and other ediblgs are tinned.
The cost per ton of sugar abroad is
£20 but we charge €90. TUnless we
think of exporting these things on a
large scale, we cannot build up the
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nation. What are we doing to bring
it up on a bigger scale?

In regard to uncut diamonds; I am
not a lover of diamonds and gold, but
then, we in India have more love of
gold and diamonds than in any other
country. Uneut diamonds can be
brought into this country without im-
port duty and be polished and then
exported. We can have our own mar-
ket for that purpose and take the
leadership in the industry. All these
points, even the Finance Minister is
not worried about, and the babus sit-
ting there do not know; they simply
carry on with the figures, Rs. 70,00,000
and Rs. 70 crores and so on. I do not
know what is happening.

We must have a massive housing
programme. Our housing programme
is too poor. I am grateful to the hon.
Prime Minister for one thing. The
first thing that he said, when he re-
turned from the Soviet Union, was
about the housing programme  and
what has been done in that regard in
the Soviet Union. I was there two
months ago. We do not have even a
single massive building of the type
that we fing in Moscow City, either in
Bombay, Madras or Calcutta. The
Russians have got a number of build-
ings of that type. Why do we not
have it? We have got an enormous
amount of untapped labour. We have
only a very few multi-storeyed build-
ings with massive walls. It is time
that we had a massive housing pro-
gramme, and thus we must build up
our country.

16.33 hrs.
[Mr. DepuTY-SPEAKER in the Chair]

Qur agricultural position is far from
satisfactory. We have to depend on
PL 480 programme. Unless we do
away with it, we cannot feed our
population. In Burma, they feed their
population with one crop and export
rice and make money; whereas We
are not able to do it even with two
crops. Agriculture is as irn'portarft as
industry, if not more. Our agricul-

ture is neglected, because we run afier
bigger ang more glittering prizes of
life. Unless we build the country and
make it strong, we cannot go ahead.
Even the Russians have made mistakes
in regard to agriculture but they
have gone ahead now after openly
acknowledging their mistakes. We
have made mistakes. We do not learn
from our past mistakes nor do we go
ahead and make any progress. Agri-
culture is the base of our economy and
unless this Parliament seriously takes
note of agriculture anqd also we put our
first-class men and women in charge
of the public sector, things cannot im-
prove, substantially.

Our Finance Minister is one of the
ablest Finance Ministers we have had;
he is a very clever man and an able
man and he has a subtle mind. He
is fond of eating up tigers and also
the man-eaters who eat up the nation.
Unless he has got guts of steel, and
unless we destroy that steel-frame,
that steel-frame of monopoly capital-
ism which is foisted on our economy,
we can bring no economic salvation
for the masses of India.

Shri Bade: Do you support or oppose
the Bill?

Shri Joachim Alva: I support it.

Shri K. D. Malaviya (Basti): Mr.
Deputy-Speaker, Sir, the Finance
Minister has produceg a supplemen-
tary budget which has created some
sensation more because of its sudden-
ness, the sudden aspect of the budget.
People did not expect this budget at
this period of the year. Therefore,
they are critical of it and rather angry
also with him. But I do not agree
with this aspect of the criticism level-
led against the Finance Minister. If
the prices have been pushed up in a
general way to a certain height, if
shortfalls are expected in the estimates
made last year, whether in annuity
deposits or small-savings or borrowing
programmes getting dwindled, what Is
he to do? If revenues have to be rals-
ed ways and means have got to be
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found out. The inflationary tenden-
cies do not show any sense of abate-
ment. Therefore, the mopping up
operations through taxes by the Fin-
ance Minister seem to me to be justi-
fied.

I also agree with him tha: his sup-
plementary budget should be a con-
scious and deliberate endeavour to
raise resources for our future produc-
tive programmes and if possible to
control inflation and mop up the cur-
rency. He has also rightly pointed out
about the large cushion of black-mar-
ket prices in certain commodities and
that dishonest traders in some much-
needed imported commodities are in-
dulging in profiteering by creating
scarcity conditions of those articles
which are already scarce, like non-
ferrous metals, to quote an instance.
I am sure if the Finance Minister had
any hope of better behaviour from
these racketeers and profiteers, he
would have perhaps not resorted to
some of these taxes. But the hard
fact is that there is a big cushion in
the black-market prices ang the prices
have stabilised at a level which is
very unsatisfactory to  our economy
and still people do not object to it—
those who have to import it. So, if
out of that big cushion, an attempt is
being made to mop up a certain ele-
ment of the price, T do not know why
there should be any objection. I, there.
fore, do not see any impropriety in
taxing commodities from which legiti-
mately some revenues could be ex-
pected.

Whether we like it or not, we have
got to go the hard way to build up
our economy. There may be some
controversies, to which I will refer
shortly, but so far as the consumption
of materials is concerned, we have t0
establish a certain pattern of control.
That is the most fundamental thing.
1f we do not do that, the entire eco-
nomy will be unhinged, more so be-
cause we have a tradition or habit of
consuming goods in a VeTy big way.
This is a legacy left to us by a foreign
government. Wherever there are
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backward countries in the world, they
have an evil habbit of getting things
from abroad in order to meet their
pace of consumption. We have not
yet given up that bad habit of con-
suming too much and producing less.
On the whole, therefore, by these taxa.
tion proposals only the profiteers will
get disturbeq in their kingdom of evil
doings. So when steps are taken to
restrain them and to take to measures
by which some screwing could be
done, they just start shouting about
it. Frankly speaking, therefore, I do
not see anything in this suddenness
aspect or the effort to raise revenue
from certain commodities which should
disturb the minds of our people.

I am, however, not in agreement
with the basic approach and the fiscal
trends that have from time to time
emanated from our budgets, because I
am a firm believer in a socialist eco-
nomy and a believer in a fact that
we are capable, even under this situa-
tion of stresses and strains, potentially
capable of following a radical fiscal
policy which will ultimately and
quickly build up a socialist economy
for our country. I have no doubt
about it, that we can do ii, and the
more we delay in this process of
adopting a socialist economy, the
sooner we will start seeing the light of
the day.

Somehow or the other, year in and
year out I have been waiting for a
fiscal trend on the background of a
radically new policy. This new policy
is not visible to us. In the develop-
ing economy of ours inflation is un-
avoidable. Therefore, inflation must
not be considered as our problem No. I
1 make bold to say <o, that so long
as we have to pass through this condi-
tion and so long as we do not reach
the hump stage, as our Finance Minis-
ter has been trying to say from time
to time, we need not be afraid of the
phenomenon or factor of inflation, be-
cause in order to produce commodities
and in order to have a satisfactory ex-
port-import trade picture we have got
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to see that money is circulated satis-
factorily. No finance wizard can as-
sure a satisfactory pattern of circula-
tion of currency. We are anxious to
see that our process of production goes
on. In order to see that our process
of production does not s*op, there are
obviously two things to be done.
One is that we supply money at pro-
per time and, secondly, we must take
all steps to go on increasing our export,
The large amount of money which is
circulating in the hands of rich peo-
ple and their agents could surely have
been restrained by following a pro-
gramme of curbing the monopolies or
near monopolies, but we have not
done it,

It has been oft repeated by our lea-
ders, of the Congress party and by
other Government leaders, that the
disparity between the big and the
small has to be removed. What are
you doing for this? I would like the
Finance Minister to tell us here in
this House as to how and in what
manner has disparity been removed in
the last three or four years. To what
degree has it been removed? Has it
been reduced? No, it has not been
reduced. It is continuing increasing-
ly. It is going on simply because we
have connived at it and we do not
want to take those steps which will
create prejudice in their minds against
our leaders. Their number is also not
very large, but they control the fata of
our economy. They might be 300, 400
or 1,000, not more than tha!, but they
really control the aconomy of this
nation. Money is circulating with
these classes, firstly, the big ones of
urban area and, secondly, what I call
the Qulak classes, which control the
wealth of the farm producer, either
ag trader or as producer alone. Thesge
are the two classes which undoubted-
ly control the economy of this nation.
But they are mnot very large in
numbers, Therefore, it is wrong to
say, as has been stated by the Finance
Minister recently in Bombay, that
our Banking is affected by the large
consumers and the traders spread
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over the entire part of the country.
The fact is that the small class of
monopolists and the big iraders con-
trol a very large chunk of our eco-
nomy today and the banks function
through these two sectors.

1 also believe that the budgetary
policy of our Government cannot res-
trict the expenditure in the present
circumstances of our economy, These
budgetary calculations can take us
only to a little extent. Bul the rcal
solution of the problem will always
dodge us till these major factors are
tackled. And what are these major
factors? It is the control of distribu-
tion and of credit facilities. A
determined policy in this connection
alone can create a condition of aus-
terity in the country. Unless you
control distribution you cannot create
that condition of austerity which will
create a Tiew psychology and will
give an impetus for production. The
richer people are consuming more.
The less rich or poor who consume
less are not getting the commodities
for their consumption.

Further, unless the Government
machinery is geared to a system of
controlled distribution—we have
been talking about it for such a long
time, but nothing has been done—and
unless the regulation on consumption
is strictly enforced and unless the big
industrialists are compelled to part
with their large resources and the
evil initiative and power that they
possess, there can be no hope either
of greater production or of curbing
inflation.

The measures proposed by our
Finance Minister regarding tax
exemption certificates for new invest-
ments are not going to take us too far
and I do not expect any responsc
from the stock market in the present
situation. Any such exXpectation
should now be given up. But I would
agree with him that the capital for
the nation has got to built up the
hard way. I say the hard way be-
cause this effort must include curbing
the monopolists or near-monopolists—
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I am using the word near-monopo-
lists because objection is being taken
to the use of the word monopolists.
1 also believe that we have to pre-
pare a government machinery for an
efficient distributive system. The
more we are afraid of these two
things, curbing the inonopolies and
creating a new system of distributive
machinery for the ;overnment, the
more are the chances of our not mak-
ing any headway. Thez institutional
finances, whether it is LIC. or vari-
ous other institutions, are made
available to the ‘haves cf India be-
cause there is security for these ins-
titutions, Anyone of the top indus-
trialists, possessing some production
units at his disposal, can {ircely
borrow unlimited sums ¢f money--of
course, within the framework or re-
gulations made by the Reserve Bank—
and he can go on prospering from
point to point. The point that I am
making is that he has a nucleus to
start with and that nucleus is the
property which he has inherited. But
these banks do not function for a vast
number of talented and poor people
who have not inherited any capital,
So long as we hope that such a sys-
tem can give us increased production,
we live in a fool's paradise.

A sort of statug has been built in
this society of ours which is peculiar
to itself and that is confused with ihe
capability of the man. Whether ne
possesses wealth or not, if he bas big
connections, if he is clever enough To
manoeuvre and negotiate things, he
attains a status in the society ana
that status helps him in building his
own self—not building up the society
as §uch but building his own self. 1
want to warn the politicians also
against that status. Even the parlia-
mentariang and Ministers huve now
attained that stauts—some sort of a
status. I think it is high time for us
to go into the basic concept which is
going to unfurl that economy for us
when we take rapig strides. It is
the smaller number of people who
enjoy the statis and the privilege in
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this democracy of ours which I call a
capitalist democracy—it is not a socia-
list democracy and this small class
which has been created in our defec-
tive society, is proving now a very
dangerous stage in our economy. Let
experts produce documents after
documents but neither an the food
front nor on the export front nor on
the production front can we make
that rapid progress which is the need
of the hour.

With regard to the iood production
programme, I have been always
shouting, and I propose to do so 19=
day again, that unless the real pro-
ducer gets all those incentive: and
unless the Finance Minister in his
interim Budget or in the final Budget
makes a big provision for those in-
centives, there can be no increase in
food productioi. We can go on hear-
ing lectures from the experts or the
Food and Agriculture Minister but
the real thing is the provision for
those incentives. What are those in-
centives? He must get the essential
commodities at a very reasonable
price, Today, he does not get
kerosene at a reasonable price and he
ig expected to part with the wheat
that is with him at a reasonable price.
He is not going to do it. He will
never do it; he will laugh at you and
will not give you wheat at a reason-
able price,

Further, there is also a fallacy
that there is plenty of hoarding of
foodgrains practised by the foodgrains
producers. It is not like that. Ac-
cording to a custom which has been
going on for ages that the broducer
does keep a little quantity of food-
grains with him for himself and his
family and also for some people who
depend upon him, that is, the labour.

Now, the peasant is not producing
more because we have not taken the
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steps of either providing proper cre-
dit or of supplying essential commo-
dities at a reasonable price or of
giving him those facilities wheih he
needs or you have liberated him from
the village Bania and have your
banks, You cannot do those things
unless You nationalise banks. You
may go on postponing the question of
nationalisation of banks but you will
have to do it one day. This is my
prophecy thatnothing can happen to
this country's economy unless you
own these banks—not control these
banks—and when they are owned,
only then they will st in motion a
new condition before us. That alone
will show us the light. ‘That is what
I call the unfurling of the socialist
economy. That socialist economy
alone cap bring us more food, raise
our production and also give us more
export income.

Shrimati Remuka Eay (Malda): Mr.

Deputy-Speaker, Sir, allegations
have been made against the
Finance Minister by Mr. Ranga on

behalf of the Forum of Free Enter-
prise, but these need not be taken
seriously as they are conclusive proof
of the fact that he has not only
resisted them but he has not been
bound over head and shoulders to
their tender care as he would have
liked. That is my answer to Mr. Daji
alsp who spoke after him. Mr. Daji
says that unless we bring in a com-
munist economy, a total communist
economy, it would not be possible for
us to solve our problems. But I think
he forgets ag to what had happened
even in the communist economy in
Russia when during the develop-
ing period they went through so
many difficulties, What happened?
A food crisis of great magnitude deve-
loped in that country and hundreds
of thousands of people died. I just
want to remind him of this. We be-
lieve in a system, which is known as
a mixed economy, where initiative
of the individual is allowed, but the
law of the jungle is not to prevail.
It does not mean that we are always
successful in preventing the law of

the jungle from getting an upper hand
at times and such seems to be the
position in our economy today in
some maters. But it does mean that
we do believe that it will be through
a process of development in an eco-
nomy which allows initiative tu the
people that we shall get on. I have
said this because this really gives
the reply to both of them who first
spoke on this debate.

A great deal has been said about
the proposals in this ‘unexpected’ and
surplus Supplementary Budget as it
has been called. I think on the 17th
February in a statement made in the
Parliament, the Union Finance Minis-
ter brought to the attention of the
House the difficulties of the foreign
exchange situation. He pointed out
that fiscal and monetary discipline had
tn be observed in the interest both of
stability of prices and of improvement
in the payments position if we were
not to run into a greater disaster. No-
body can deny the depletion of our
foreign reserves, though a halt has
been called by the measures that
have been taken to improve the situ-
ation. But so far as the inflationary
spiral is concerned, there is no doubt
that, in the last six months, the posi-
tion has not improved but, on the
other hand, it may have deteriorated.
Naturally the Finance Minister has to
take some measures—he has taken
some measures—which are good in
themselves although I wish that in
some matters they were more com-
prehensive. Although it is a good
thing that, in order to prevent de-
ficit financing, he has brought in cer-
tain duties and restrictions against
which there is a hue and cry, I
think he is well aware of the fact
that it does not necessarily mean that
there will be no price rise in conse-
quence.

Mr. Deputy-Speaker: The heon.
Member can continue tomorrow. Now
we shall take up the half-an-hour
diseussion.
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17 hrs.
CENTRAL TAKE-OVER OF STATE
PROJECTS*

Shri M. S, Murti (Anakapalle): On
the 19th of this month, the Finance
Minister, while replying to a question
tabled by my hon, friend Shri Hem
Barua and others, namely whether
any guidelines had been proposed for
taking over certain huge projectg in
the Central Sector outside the State
Plan, stated that the answer was ‘No'.
But I hear that it has been proposed
by the Central Government to take
over the Rajasthan Canal Project
under the Central sector outside the
State Plan of Rajasthan. So, this
raises another gquestion, and | want
to bring it to the notice of the Finance
Minister.

The Andhra Pradesh Government
have been requesting for the last
four years that the Nagarjunasagar
project should be taken over by the
Centre outside the State Plan and
financed by the Central Government.
I would like to point out that the
Nagarjunasagar project was taken up
in 1855-56, and the original estimate
was Rs. 90 crores and it was intended
to irrigate three million acres of land
But due to the rise in prices and due
to the rise in the cost of building
materials, such as cement, steel etc,
and also the increase in wages, and
due to the limitations imposed by the
Centre in the State Plans from year
to year, the revised estimate has gone
up to about Rs. 140 crores. It has
become very difficult for the State
Government to continue this project
under the pressure of these things.
The allotment to this project in the
Second Five Year Plan was Rs. 40
crores, and in the Third Plan it was
nearly Rs. 60 crores. But I would
like to submit that this project is not
going to be completed even during
the Third Plan. And it is likely to
spill over to the Fourth Plan, and it
is likely to be finished, if the present
state of affairg continues, by the ena
of the Fourth Plan only, and no re-
turns from this project are going tu
accrue till then.
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If the State Government are to
allot all those resources to this pro-
ject only, then the other sectors of
the economy such as education,
health, medical services and other
socia] welfare activities etc, would
get only a negligible amount, Be-
sides, transport and communication
and power schemes will also have a
setback on this account. It was In
this context that the National Deve-
lopment Council which met in De-
cember, 1963, urged the Central Gov-
ernment to take over all those pro-
jects that are in the State sector, so
that the States may be able to finance
the other sectors equally wel] and
there may be an equal development
as against the lopsided development
that is now taking place in the States.
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They have given also certain reason
for these things. Taking into account
the long duration of these projects,
the allocation of large amounts to such
projects within the State sector has
necessarily resulteq in inadequate
outlays for other sectors of economy
such as education, medical, public
health and other social welfare acti-
vities. These projects are normally
not completed even within {wo Plans,
and their effects on the development
of the State economy are not felt for
at least ten or fifteen years, Despite
the long period taken for the Plan, the
interest on the loans given by the
Central Government for financing such
projects has to be paid during the
construction stage also.

Therefore, the States have to provide
not only for the yearly expenditure
on the project but also for the pay-
ment of interest on the loans previ-
ously taken. The projects and public
utility services such as the railways,
posts and telegraphs etc. with the
Centre yield adequate returns in a
comparatively short period, and
therefore, the Centre iz in a much
better position to take over these
major projects which do not yield
considerable returns for many years.
It is only in this context, on the basis

*Half-an-Hour Discussion.
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of the decisions an4q the agreement
reached by the Chief Ministers at the
National Development Council meet-
ing in December, 1963 that the State
Government of Andhra Pradesh have
requested the Centre to fake over the
Nagarjunasagar project out of the
State Plan and finance it from the
Central finances.

Till 1862 the Central Government
have been giving loans for the cons-
truction of the Nagarjunasagar pro-
ject, ang also for the repayment of
interest. But after 1962, the Central
Government have begun to charge
interest also. It is rather peculiar
that the Central Government are
charging interest on loans even when
the construction period is not yet com-
plete ang no returns have accrued
from out of the project, Nowhere in
the world such a kind of procedure
being followed. Prior to 1962, it had
been decided by the Centre that they
would give loans also for the redemp-
tion of the interest charges on the
loans given for the execution of the
project. But after 1962, they have
started doing another peculiar thing,
ang they are deducting the interest
charges from out of the funds that are
going to be given to the State from
the Centre, They have been deduct-
ing a sum of Rs. 6 crores a year pearly
from the resources given by the Cen-
tre to the State, In thilg way, the
Andhra Pradesh Government is put
to a heavy burden. By having to
execute the Nagarjunasagar project
themselves, other projects like power
projects and others are at a standstill.
It yoy compare the power consump-
tion of Andhra Pradesh uvis-a-vis
other states, it is the lowest in India.
In other sectors also, the progress is
very negligible in the State, The per-
centage that is spent on the Nagar-
junasagar project in the Second and
Third Plan periods is 179 and 18:3.
with the result that they are not able
to meet the jemands under other sec-
tors, The economy of the other sec-
tors is at a standstill consequent on
this.
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The State Government is now put in
a very difficult position to finance the
project during the Fourth Plan. Till
now the tota] amount invested in the
project is about Rs. 100 crores, that is,
by the end of the Third FPlan. The
State authorities have requested for
accelerated allotment of finance by
way of loan to the State so that the
results may fructify by June 1966.
When the Finance Minister was in
Hyderabad during August 1964, the
Andhra Pradesh Government convinc-
ed him of the need for advancing ad-
ditiona] loans to execute the project.
Though he was convinced by the
arguments adduced, he allotted only
Rs. 4 crores during 1964-65 and pro-
mised another Rs. 9 crores after a
study has been made of the project by
a team of experts. I do not know whe-
ther the experts have gone there to
make this study. After their study
and report, another Rs, 9 crores will
be given. This is how the Andhra
Pradesh Government is being treated
by the Centre.
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As regards the rate of interest also,
during 1955-56 it was 3 per cent. After
that it has gone yp to 4} per cent.
Now in 1964-65 it is 5} per cent
whereas the return expected from the
project after completion will come to
2 per cent of the total outlay.
Andhra Pradesh will take another 40
years, that is upto the 11th Five Year
Plan, to pay back the loan. They
will have to pay to the Centre by way
of principal Rs. 150 crores and by
way of interest Rs. 170 crores. This
makes one say that the Central Gov-
ernment hag become almost a money-
lender in this respect. I am sorry to
say it is neither a matter of practical
finance nor one of mora] correctness
on the part of the Centra] Govern-
ment to fleece the State Government
in this manner.

After all this is a pational project
and not an Andhra Pradesh project
as such, The Andhra State is not a
deficit state but a surplus one. Even
today they are giving the Centre 8
lakh tonnes of rice for feeding the
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deficit states, With the completion of
this project, they will be able to give
another 50 lakh tonnes to meet the
needs of the whole country. We are
now spending Rs, 470 crores worth
foreign exchange on importing food-
grains, in addition to the PL 480 im-
ports we are getting from America.
When this project is completed, most
of this foreign exchange coulg be
saved, Sp it is imperative that the
Centra] Government should take owver
this project in their sector and finance
it outside the State plan,

There is One more aspect to it. Dur-
ing the Fourth Plan another Rs. 50
croreg are to be spent on this project.
The State Government are faced with
this situation immediately that they
are not able to provide thig out of
their resources. They have to pay the
interest charges for the loans pre-
viously taken which comes to an equal
amount during the course of the
Fourth Plan, So, it is very difficult
for the State Government to find the
resources on these two accounts now.

This project is beneficial to the
nation as a whole, anqg it affects the
whole of the national economy. The
Centra] Government should deem it a
national project, and it should pe in
the Central sector, Not only thig pro-
ject, but similar projects in other
States also might be taken for ins-
tance the Rajasthan Canal.

The Central Government has financ-
ed Bhakra-Nangal DVC, Hirakud etc.
Only during the Third Plan the
Bhakra Dam has been given to the
State sector, till then the Centre was
financing it. Even today DVC is
financed by the Centre Hirakud was
previously financed by the Centre, and
was given over to the State sector
later on.

The Andhra Government requested
the Central Government to give loans
to repay the interest on their previous
loans, but the Central Government re-
fuses to do so. The second request
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they have put forth is to capitalise
the interest ag they have done in the
case of Bhakra-Nangal, but this also
the Centre has refused, So, the im-
mediate problem that is facing the
Andhra Government is this: either
they should continue this project, or
leave it in the middle and carry on
their developmental activities in other
sectors, sp that they may not lag be-
hind, so that there may not pe re-
gional imbalances within the State it-
self.

It is up to the Centre to view this
grave situation in a proper manner
and see that this project is taken in-
to the Central sector and financed
outside the State plans,

Mr. Deputy-Speaker: Two Mem-
bers have given notice. Shri Venkata-
subbaiah, Shri Satyanarayana. They
are not here. Shri Bhagat,

Shri M. R. Krishna (Peddapalli):
There is still time, It ijs a half-hour
discussion.

Mr, Deputy-Speaker: He should
give notice before, He cannot speak
now.

Shri Thirumala Rao (Kakinada):
May I request you to waive this parti-
cular rule? It is in your discretion.
The hon. Minister may not take more
than 10 or 15 minutes.

Mr. Deputy-Speaker: That may be,
but ] have to go by the rules.

Shri Thirumala Rao: Is there no
elasticity? Are the rules so rigid?

Mr. Deputy-Speaker: Yes.

Shri M. R, Krishma: At least you
should allow us tg put some ques-
tions.

Mr. Deputy-Speaker: He_ shox_:.ld
give notice before the discussion
begins,

Shri B. G. Dubey (Bijapur North):
The other day Shri Mencn said some-
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where that rules are made for men,
and not men for rules.

The Minister of Planning (Shri B. R,
Bhagat): The hon, Member has
raiseq & number of important points
arising out of the reply given by the
Finance Minister, The question was
about taking over of huge projects
which are at present under the
management of the State Govern-
ments, It is true that no such project
is being taken over or contemplated
to be taken over for Central financ-
ing or the Centra] sector of the Plan.

Shri Ranga (Chittoor): He
vou have already taken over,

says

Shri B. R. Bhagat: I am making a
full statement, You should pot cut
me short at the end of a sentence,

This question has arisen in several
forms on severa] forums, ang Several
Chief Ministers expressed this desire
because during the Third Plan or even
during the second certain big projects
were undertaken, and they were find-
ing it difficult to implement them
expeditiously for want of funds, If
they try to divert funds for a parti-
cular project in the warious States,
they find the other sectors suffering.
Nagarjunasagar is one such project
which is a very important project and
it is in the national interest that it
shouly be implemented forthwith;
there are no two opinions about it,
There are other projects of this nature
in other States from where there is
a demand that they should be taken
over. So, it raises a number of issues.
The only point that has been mention.
ed here ig that why has Rajasthan
Canal Project been taken over under
the Central plany Why has this excep-
tion been made? The character,
specia] features, in what manner it
will be executed—they are all under
detailed discussions and the State
legislature ig to pass an Act on that.
But the Rajasthan Canal Project is
very much different from any other
project in this country; actually there
is no such project in the country. Tt
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is a project involving about Rs, 400
crores in its two phases; in the first
phase it will cost about Rs. 250—300
crores and with its second phase,
Rs, 400 crores. Apart from various
other facts which are not only econo-
mica] or financial, it lies on the border
and it will cover a desert area; there
is not much of a population, Tt is
uninhabited and new area where this
water will create all the prospects of
development but the fact is that
development hag to be undertaken by
the State right from the beginning
unlike in other areas where irrigation
goes already ang agriculture is taking
place and the role of the State Gov-
ernment is different What is being
proposed is not that this wil] be taken
over by the Centre; the proposal is to
create an autonomous  authority
which may be set up by an Act of the
Rajasthan Legislature ang this autho-
rity may be charged with the duty of
construction of the project as well as
an integrated development of the
canal area; there will be the Central
Ministries concerned; the Ministries
will also be represented on this au-
thority. The arrangements for fn-
ancing and the nature and scope of
the authority constituted will depend
upon the final agreement reached bet-
ween the State and the Centre. The
latest estimate, uptodate estimate of
the Nagarjunasagar project is
Rs. 13953 crores and this has been
financed with 100 per cent loan assis-
tance from Centre.
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Shri Ranga: Why 5 per cent and
6 per cent interest?

Shri B. R. Bhagat: So, the point is
that there are two or three things. Tt
has been said that the Nagarjuna-
sagar project should be taken up with
a view to help or relieve the finan-
cial strain on the State Government
as had been done in the case of the
Rajasthan Canal, as the Rajasthan
canal project has been taken up to
relieve financial strain. The major
premise under this is not true, be-
cause, as I said, the considerations
for making new arrangements for
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the comstruction and development of
the desert area are entirely different.

Shri Ranga: We are all in favour
of it.

Shri B. R, Bhagat:
the whole character of the Central
assistance has not been very well
appreciated by the hon. Member.
Firstly, all these irrigation projects,
and particularly the Nagarjunasagar
project, is met by 100 per cent loan
from the Centre. Secondly, it may be
generally assumed that if the Nagar-
junasagar project is taken up, or for
that matter, any other project is
taken up, and if it is financed by
Central assistance, then the amount
and the quantum of Central assis-
tance going to that particular State
will not remain the same, because, it
will have to come out of that fixed
cake, so to say. If a project is taken
for Central assistance, the Central as-
sistance to that State will be reduced.
So, there is no financial benefit; the
only consideration is, what should be
the administrative arrangements,
technical and other arrangements
and finamecial arrangements, so that a
project could be implemented in the
shortest possible time. So far as the
Nagarjunasagar project is concerned,
it was done. In all other projects
also, for example, in regard to the
Gandak and some other projects, the
Finance Minister himself went into
the question and looking to the
urgent needs of Nagarjunasagar he
has given special assistance of Rs. 4
crores during the past year. There
is a proposal, as was mentioned by
the hon. Member, to give Rs. 9 crores
more. That is a matter which is
under examination by the TFinance
Minister,

The point is,

Shri Ranga: What is meant by
special assistance? It is only a loan.

Shri B. R. Bhagat: It is addi-
tional loan, if you object to the word
“special” It is an additional loan
this year, The idea is that the
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project should be completed as quick-
ly as possible.

Shri Ranga: That is the most im-
portant thing.

Shri B. R, Bhagat: Already, an
assurance has been given by the
Finance Minister that whatever fund
is required for speedy implementa-
tion should be provided.

Then there was the question about
the rates. It is a very complicated
question. The second Finance Com-
mission consolidated all the loans at
a particular rate. The present rates
are higher, because, we do not give
loans from somewhere else. We also
go to the market and when we pay a
higher rate, we have also
to charge a higher rate. It is all in-
terrelated. Therefore, the rate of the
loan which we give this year or in
the subsequent years has to be revis-
ed upwards. The fact is that the
interest rates in the country have
gone up and the Government is pay-
ing the higher rate, and since we are
paying a higher rate, we also are
charging a higher rate. I am sorry
to say that it was said that this is like
moneylending. But I say it is not

correct. It is not with the idea that
we wish to make a profit. There is
no profit.

Shri Narendra Singh Mahida

(Anand): In between, is it on a
profit and loss basis?

Shri B. K. Bhagat: As I said, all
these matters are looked into every
five years by the Finance Commission.
Earlier, the Finance Commission did

make a recommendation about the
consolidation of the rates. But the
point is that even the recent loans

that have been floated by the State
Governments bear a higher rate of
interest. Otherwise, they would not
be subscribed. To say that the
rates have been increased by one fto
one and a half per cent in the subse-
quent years and the Centre is mak-
ing a profit, that it is a money-lend-
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ing business, is not correct; it is not
true. (Interruption). The rate re-
flects the rates in the markets in the
country. You can take any Central
loan and compare it with the others.
You see the State loans that are floa-
ted. Only last week, a State loan
was floated, and you see the rate and
compare it with the previous yeai's
rate or the rate of the year before
last. Then you will see why it has
happened. There is no profit in this.
It is not true to say that we float
loans at three per cent and charge at
five and a half per cent from the
States. In all these matters, the
profitability of a project depends up-
on how quickly the project is complet.
ed, and how quickly the benefits
accrue. To that extent, as I <aid, an
additional loan was made available,
so that it should be speeded up. The
Finance Minister is considering how
further money can be made awvailable
so that this project is completed.
This matter came up in the National
Developmental Council. Several State
Chief Ministers raised it. The gquan-
tum of central assistance would de-
pend upon the residue that is left. It
a larger devolution takes place as a
result of the Finance Commission's
recommendations. the size of the
cake left with the Centre is reduced
and so the quantum of central assis-
tance for the plan projects or deve-

lopmental projects will be reduced.
Then, if a State has large projects
like Nagarjunasagar, Gandak or
Srisailam or some big project involv-
ing hundreds of crores, in deter-
mining the central assistance for the
plan period we have to take into
account the liabilities or responsibi-
lities of the States in that. If these
big projects are taken out and they
no longer remain the responsibility
of the States, but come to the centre,
if we assume that, then the central
assistance for the plan of that State
will be reduced, because unless the
total size of the financial resources of
the State and the Centre go up, there
is no way of manipulating it. You can-
not increase the one without decreas-
ing the other. So, this matter has
to be looked at in that larger context.
1 think the State Governments ap-
preciate this,

Sn far as Rajasthan Canal is con-
cerned, because of its special featur-
es we are trying to evolve a special
authority, so that the development of
this vast desert area on our sensitive
borders may take place speedily.

17:27 hrs.
The Lok Sabha then adjourned till

Eieven of the Clock on Tuesday,
August 31, 1965|Bhadrg 9, 1687 (Saka)-



